- Regional Office: Vapi
GUJARAT POLLUTION CONTROL BOARD

't:a’\ﬁ i Plot No.C-5/124, N.H.No.8, G.I.D.C., VAPl — 396 195

- Phone : (0260)2432089 Website: www.gpcb.gujarat.gov.in
No.GPCB/RO-VAPI/NGT-910-2019/3677 Date: 25/02/2020
To,

“As per attached List”
Village Karvad,
Taluka — Vapi,

District — Valsad.

Subject: To stop illegal activity of scrap trading, dumping and open burning of

scrap/waste

Reference: (1) GPCB Head Office letter No. LGL:NGT:VSD:175/529492 dated 07.12.2019

(2) Survey Report of Survey carried out in area of Gram Panchayat Karvad on
dated 10/12/2019 and 12/12/2019
(3) Hon’ble NGT Order in the matter of 199 of 2014 and 606 of 2018
Dear,

In context with the above mentioned subject and reference it is hereby to inform you
that, joint survey was carried out in the area of Village Karvad along with Officers of GPCB,
Revenue Talati — Village Karvad, Gram Panchayat Member — Village Karvad and other residents
of Village Karvad during the period of 10/12/2019 to 12/12/2019. During this survey it is

observed that on some particular land open burning was carried out by unknown person while

on some other portion of land, scrap/waste trading and dumping activity is going on.

As per Hon’ble NGT Order in the matter of 199 of 2014 and 606 of 2018, which states
that “We specifically direct there shall be complete prohibition on open burning of waste on
lands, including at landfill sites. For each such incident or default, violators including the project
proponent, concessionaire, ULB, any person or body responsible for such burning, shall be liable
to pay environmental compensation of Rs. 5,000/- (Rs. Five Thousands only) in case of simple
burning, while Rs. 25000/- (Rs. Twenty Five thousand only) in case of bulk waste burning.

Environmental compensation shall be recovered as arrears of land revenue by the competent

authority in accordance with law.”



http://www.gpcb.gujarat.gov.in/

So, you are requested to stop any illegal scrap/waste trading activity, dumping on open
land as well open burning activity on your land (Survey No.) with immediate effect. Further you
are requested for disposal/management of illegally dumped scrap/waste as per Solid Waste
Management Rules, 2016 on your land (Survey No.). You shall have to reply within a period of
one week for the same and if you fail to do so within a period of one week, appropriate legal
action (Civil/Criminal) shall be initiated against you in accordance with the law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018 by concern

department/competent authority, including compensation for damage to Environment.

Thanking You,

For & On behalf of
Guijarat Pollution Contrpl Board

Copy To:

(1) Member Secretary, GPCB, HO, Gandhinagar...For Information please.

(2) District Collector, District Valsad...For Information please.

(3) Mamlatdar, Taluka Vapi, District Valsad
For information and necessary action at your level please, in accordance with law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018. You are requested to do
needful

(4) Revenue Talati, Village — Karvad, Taluka — Vapi, District Valsad
For information and necessary action at your level please, in accordance with law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018. You are requested to do
needful

(5) Sarpanch, Villlage — Karvad, Taluka — Vapi, District — Valsad.
For information and necessary action at your level please, in accordance with law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018. You are requested to do
needful



Sr. No. | Survey No. Old Survey No. Name

1 1141 704/723/1 Bhikhubhai Nanabhai, Damjibhai Kuwarjibhai
Amrutbhai Gaadiyabhai, Bhikhiben Ramanbhai,

2 2 458/2

33 >8/ Champaben Ramanbhai
Ramubhai Kariyabhai, Dayabhai Lalbhai, Parvatiben
2 4

3 325 85/5 Bhanabhai & Others

4 3575 473/10 Kanchanben - wife of Ramanlal Patel, Sureshbhai
Ramanlal Patel, Dhansukhbhai Ramanlal Patel & Others

5 3579 473/2/3 Gujarat Industrial Development Corporation

6 3469 468/2 Gujarat Industrial Development Corporation

7 3574 473/1 Gujarat Industrial Development Corporation

8 3430 468/1/Paiki Gujarat Industrial Development Corporation

9 371 458/4 Siraz Jikar Saiyed, Sanjay Balwantbhai Desai

10 326 458/1 Siraz Jikar Saiyed, Sanjay Balwantbhai Desai

1 388 452/3/Paiki Premabhéi Paragbhai, Jagubhai Paragbhai, Kashiben
Paragbhai

12 324 452/2 Siraz Jikar Saiyed, Sanjay Balwantrai Desai

13 409 448/5 Dhiraj Mansukhbhai Thummar
Rukhiben Jeevanbhai, Mangubhai Govanbhai, Kiranbhai

14 559 448/9 .
Jeevanbhai & Others

15 403 448/6 Rukhiben J'eevanbhai, Mangubhai Govanbhai, Kiranbhai
Jeevanbhai & Others

16 402 448/3 Kamleshbhai Bhanabhai Patel

17 374 422 Siraz Jikar Saiyed, Sanjay Balwantbhai Desai

18 390 450 Parvatiber? Bhanabhai, Niruben Bhanabhai, Bhikubhai
Bhanabhai & Others

19 318 451/3 Siraz Jikar Saiyed, Sanjay Balwantbhai Desai
Mithalbhai Chhibadbhai, Ramubhai Kariyabhai, Lalabhai

2 22 453/4

0 3 >3/ Chhibadbhai & Others

21 400 448/15 Rukhiben {eevanbhai, Mangubhai Govanbhai, Kiranbhai
Jeevanbhai & Others
Khadubhai Kuwarji, Kamariben - Daughter of Kuwarji

22 1 1

317 451/5 Jeenabhai, Babubhai Lalubhai & Others

23 328 459/3/2/1 Shakuntalaben - Widow of Mithhalbhai Patel, Babubhai
Mithhalbhai Patel, Chhotubhai Mithhal Patel & Others
Gajriben Bhulabhai, Gulabbhai Bhulabhai, Chhibubhai

24 329

459/3/2 Bhulabhai & Others

Gajriben Bhulabhai, Gulabbhai Bhulabhai, Chhibubhai

25 330

459/3/1 Bhulabhai & Others

Chimanbhai Bhikhabhai, Diwaliben Bhikhabhai, Shantiben

26 335 ’ ’

459/2 Ranchhodbhai & Others

27 336 459/1/1 Shri Amrutlal Babubhai Patel

28 339 459/4 Shakuntalaben - Widow of Mithhalbhai Patel, Babubhai
Mithhalbhai Patel, Chhotubhai Mithhal Patel & Others

29 1999 542/1 Ffasikbhai. Gordhanbhai Savaliya, Julian Aminbhai Masani,
Jitendrasingh M. Devra & Others

30 3591 476/Paiki 1/Paiki 2 Betullah Nasrullah Siddique




31 3602 476/Paiki 8 Mohemmed Ibrahim Dilgani
32 3592 476/Paiki 1/Paiki 3 Maraj Ajimulla Khan
Rahitulla Faiyaaz Khan, Mohammedsai Samsulla Khan,
33 3589 476/Paiki 1
/Paiki Mohemmed Bilal Samsulla Khan & Others
34 3603 476/Paiki 5 Betullah Nasrullah Siddique
35 3592 476/Paiki 1/Paiki 3 Maraj Ajimulla Khan
Shahnawaz Laikahmed Shaikh, Salim Laikahmed Shaikh,
431 482/1
36 3 82/ Shrimati Rumana Laikahmed Shaikh
37 433 482/1 Paiki (Plot No. 14, 15, 16) [Nasimahmed Laikahmed Shaikh
Shahnawaz Laikahmed Shaikh, Salim Laikahmed Shaikh
38 ’ ’
437 482/2/4/6/7/9 Shrimati Rumana Laikahmed Shaikh
39 436 482/8 Shahnawaz Laikahmed Shaikh
40 479 481 Manju‘laben - Dafjght'er of Mavjibhai La(:.lha Bhanus'hali
and wife of Murjibhai Narsinh Nanda, Hiralal Laxmidas
Bhanushali, Gopal Nanji Dalwadi Known as Nakum
Natwarlalbhai Gulabbhai Patel, Narendrabhai Ramanlal
41 2250 31/Paiki 1 Desai, Bhimsing Vikramjeetsingh Rajput, Merabhai
Laxmanbhai Sabhad & Others
42 2255 31/Paiki 2 District Local Body, Surat
Ramubhai Kariyabhai, Dayabhai Lalbhai, Parvatiben
4 474/1/1
3 3585 /1 Bhanabhai & Others
Dhirubhai Babubhai Patel, Ratanji Babubhai Patel,
44 474
3586 /2 Amratlal Babubhai Patel & Others
Dhirubhai Babubhai Patel, Ratanji Babubhai Patel,
4 7 474
> 358 /3 Amratlal Babubhai Patel & Others
46 3605 477/1
/ Mohyuddin Nurruddin Khan, Rafiyuddin Nurruddin Khan
47 1985 33/Paiki 1/ Paiki 3 Samsulla Hasumulla Chaudhary, Chaturam Baburam
Harijan, Fagubhai Baburam Harijan & Others
48 1986 33/Paiki 4 Pra!<asht')hai Himantbhai Prajapati, Vijaybhai Himantbhai
Prajapati
49 1987 33/Paiki 1/Paiki 1 Prakash Motilal Chheda
50 1896 33/Paiki 1/Paiki 2 Prakash Motilal Chheda
Nanjibhai Devchand Dama, Anwar Gulam Mohemmed,
51 2995 298 Iftyaar Rigaajh Ahmed Khan, Mohemmed
UmarDiyaantulla Ghanchi & Others
52 2996 298/Paiki District Local Body, Surat
53 3022 298/Paiki 1 Nurruddin Abdulhalim Khan
54 3023 298/Paiki 1 Jamaluddin Abbas Khan
55 3034 298/Paiki 2 Mohemmed Afzalkhan Abdussalam Khan
56 3035 298/Paiki 2 Mujamil Mohemmed Alikhan
57 3053 298/Paiki 4
/Paiki Rafiyuddin Nurruddin Khan, Mohyuddin Nurruddin Khan
58 3046 298/Paiki 3 Mohemmed Afzalkhan Abdussalam Khan
59 3054 298/Paiki 6 Mohemmedtaha Fakharalam
60 3055 298/Paiki 7 Mohemmedtaha Fakharalam
61 3056 298/Paiki 8 Kamrulhasan Shah Mohemmed Khan
62 3057 298/Paiki 9 Kamrulhasan Shah Mohemmed Khan




63 3058 298/Paiki 5 Mohemmedtaha Fakharalam

64 3653 547 District Local Body, Surat

65 3654 547/1/Paiki 2 District Local Body, Surat
Ruxmaniben Maangilal Jain, Mangilal Gangaramiji Jain,

66 1997 547/1/Paiki 1 Sallen Mahebub Khan, Wasiullah Kumbulla K Mansuri &
Others

. . Ruxmaniben Maangilal Jain, Insaafali Shahali Khan,

67 1998 >47/1/paiki 1/Paiki 1 Wasiullah Kutubulla Mansuri & Others

68 2280 32/Paiki 1/Paiki 1 Dilipkumar Bhagwandas Thakkar

69 2281 32/Paiki 1/Paiki 2 Rajubhai Somabhai Bagade, Eliyama Vargese Abrahim,
Sonu Vargese Abrahim, Soji Vargese Abrahim

70 2266 32/ Paiki /Plot 2 Lattaben Somabhai Bagade
Dipesh Arvindbhai Bhanushali, Hitesh Arvindbhai

71 607/1/P Khata No. 2289 Bhanushali, Mukesh Shankarlal Bhanushali, Vasant
Babubhai Bhanushali

72 1885 9/1 Maganlalabhai Lallubhai

73 1891/14 9/2 Partners of M/s. Nafis Alu Fab LLP, Taher Kurbanhusain
Petiwala, Taiyab Kurbanhusain Petiwala

74 1891/15 9/2 Virendra Nanubhai Shah

75 32 32/6 A. K. Traders

76 2852 297/2 Dhansukhbhai Ranchhodbhai, Ranjeetbhai Ranchhodbhai,
Pushpaben - Wife of Maganlal Ranchhod & Others

77 2850 297/Paiki/Plot No. 40/Paiki Mohemmed Bakridi Molamimin, Shohil Ahmed Abdulla
Khan Baksulla Khan

78 2851 297/1/Paiki Gujarat Industrial Development Corporation

79 2994 297/Plot No. 5 A/B Sohrabali Farkhatikhan

80 2993 297/Plot No. 12/Paiki Sayrabegam Samiulla Khan

81 2992 297/Plot No. 7/8/Paiki Bhavarsinh Laharsinh Chudawat, Mansinh Laharsinh
Chudawat

82 2991 297/Plot No. 52/Paiki 1 Murjibhai Aashaariya Gadhvi, Varjaang Aashaariya Gadhvi

83 2990 297/Plot No. 51,52/Paiki 1 Ramesh Ramji Maav

84 2989 297/Paiki Plot No. 6A Abdulkayum Hasanraza, Abdulhakim Hasanraza

85 2988 297/Paiki Plot No. 12 Jayantilal Shankarlal Katarmal

86 2987 297/Paiki Plot 18B Paiki Abubakkar Abdulsamad Khan, Jamilahmed Abdulsamad
Khan, Jamaal Ahmed Abdulsamad Khan & Others

87 2986 297/Paiki 2/ Paiki 5 Sunil Mathura Chaudhary

88 2985 297/Paiki 2/Paiki 9 Nasim Laikahmed Shaikh

89 2984 297/Paiki 2/Paiki 8 Nasim Laikahmed Shaikh

90 2983 297/Paiki 2/Paiki 7 Nasim Laikahmed Shaikh

91 2982 297/Paiki 2/Paiki 6 Sunil Mathura Chaudhary

92 2981 297/Paiki 2/Paiki 4 Bhimsingh Dhansingh Chauhan

93 2980 297/Paiki 2/Paiki 3 Ramzanali Mohemmedsarif Chaudhary, Hazaratali

Mohemmedsarif Chaudhary, Abdulrab Betulla Khan




Trusti of Trust namely Madresha Razviya Madina Masjid

94 2979 297/Paiki 2/Paiki 2 Vafak - Jamshedali Maksudali Shaikh, Mohemmed Takim
Jagaa Mansuri

95 2978 297/Paiki 2/Paiki 2 Ramsingh Hirsingh Balla

96 2977 297/Paiki 2/Paiki 11 Ramzanali Mohemmedsarif Chaudhary, Hazaratali
Mohemmedsarif Chaudhary, Abdulrab Betulla Khan

97 2976 297/Paiki 2/Paiki 10 Nasim Laikahmed Shaikh

9% 2975 297/Paiki 2/Paiki 1 Adim Safik Siddique, Ejaj Sabakatullah Khan (Siddique)
Trusti of Trust namely Madresha Razviya Madina Masjid

99 2974 297/Paiki 2/Paiki 1 Vafak - Jamshedali Maksudali Shaikh, Mohemmed Takim
Jagaa Mansuri

100 2973 297/Paiki 2/Paiki 1 Jamirulla Kallu Chaudhary
Rameshchandra Bhikhubhai Desai, Babubhai Known as

101 2972 297/Paiki 2 Ishwarlal Maganlal, Kutbunnisha Vashiullah Mansuri &
Others

102 2971 297/Paiki 1 District Local Body, Surat
Abdulhak Mohemmed Yunush Khan, Mobinahmed

103 2970 297/Paiki/Plot No. 5 B/Paiki Mohemmed Yunush Khan, Samsulhak Mohemmed
Yunush Khan

104 2969 297/Paiki/Plot No. 59Paiki Rarr'1kum'ar Hariram Prajapati, Mithileshkumar Hariram
Prajapati

105 2968 297/Paiki/Plot No. 59/Paiki 2  |Abdul Khalik Mohemmedsafi Shaikh

106 2967 297/Paiki/Plot No. 59/Paiki1  |Ramsingh Hirsingh Balla

107 2966 297/Paiki/Plot No. 58/Paiki1 |Umesh Hukum Yadav

108 2965 297/Paiki/Plot No. 58/Paiki Mohemmed Jamakhan Ruabali Khan

109 2964 297/Paiki/Plot No. 57 Nasibunnisha Mohemmedsarif Chaudhary

110 5963 297/Paiki/Plot No. 52 Paiki Sarj.upras?d Shrisantdin Chauhan, Suvaschandra
Shrisantdin Chauhan

111 2962 297/Paiki/Plot No. 51 Paiki Aalumunisha Sadekhan

112 2961 297/Paiki/Plot No. 51/52 Varjang Aasariya Gadhvi, Murjibhai Aasariya Gadhvi

113 2960 297/Paiki/Plot No. 51/Paiki Shrimati Mutzarin Kausharabdul

114 2959 297/Paiki/Plot No. 5/Paiki Abrarahmed karmanbi Khan

115 2958 297/Paiki/Plot No. 5 Turfelahmed Mumtazali

116 2959 297/Paiki/Plot No. 9/Paiki 2 Inayaktulla Mohemmed Yusuf

117 5956 297/Paiki/Plot No. 9/Paiki 1 Shriram Jokhanprasad Rajput, Shri Munniram
Jokhanprasad Rajput

118 2955 297/Paiki/Plot No. 9/Paiki 1 Shayrakhatun Vakilahmed Manihaar

119 2954 297/Paiki/Plot No. 8/Paiki Jayantilal Shankarlal Katarmal

120 2953 297/Paiki/Plot No. 7B/Paiki Lotuprasad Haukori

121 2952 297/Paiki/Plot No. 7B/8 Fatimabegam Tarfelahmed

122 2951 297/Paiki/Plot No. 7A/Paiki Jamirullah Sukurullah

123 2950 297/Paiki/Plot No. 7Paiki Altafhusain Mohemmed Idrish

124 2949 297/Paiki/Plot No. 7/Paiki 4 Saberaben Mustakbhai Shaikh

125 2948 297/Paiki/Plot No. 7/Paiki 3 Ramchandra Vinayak Jaadav

126 5947 297/Paiki/Plot No. 7/Paiki 1 Swaminath Rammilan Verma, Devendranath Rammilan
Verma

127 2946 297/Paiki/Plot No. 6B Mustakahmed Turfelahmed




128 2945 297/Paiki/Plot No. 62/Paiki Ramsingh Hirsingh Balla

129 2944 297/Paiki/Plot No. 61 Paiki Ritadevi Nandlal Prajapati

130 2943 297/Paiki/Plot No. 61/Paiki 2 |Faridahmed Jumdinahmed Siddique

131 2942 297/Paiki/Plot No. 61/Paiki1  |Ramsingh Hirsingh Balla

132 2941 297/Paiki/Plot No. 61 Samiulla Rahemtulla

. . Makbul Ahmed Mohammedrais Chaudhary, Akbarali M.,

133 2940 297/Paiki/Plot No. 60/Paiki 2 Waijidali Mahemmedhusain Khan

134 2939 297/Paiki/Plot No. 60/Paiki1 |Mohemmed Mustufa Bikhulla Khan

135 2938 297/Paiki/Plot No. 60/Paiki Ramsingh Hirsingh Balla

136 2973 297/Paiki/Plot no. 6 Turfrlahemd Mumtazali

137 2936 297/Paiki/Plot no. 4B/Paiki Mustak Ahemad Gulamnabi Khan
Religious Institution Namely Madrasa Hifzul Kuran- Hifzur

138 2935 297/Paiki/Plot no. 45/Paiki Raheman Rahematali Khan, Chaudhary Niyaz Ahmad,
Khan Javed Samullah

139 2934 297/Paiki/Plot no. 45 Mohammad Hussain Mumtazali

140 2933 297/Paiki/Plot No. 4A/paiki Firoz Ahmad Riyaz ali Khan

141 2932 297/Paiki/Plot no. 48/Paiki Shankarlal Hiraji Gayri

142 2931 297/Paiki/Plot no. 48/Paiki1 |Mohammad Ishak Naitullakhan

143 2929 297/Paiki/Plot no. 43/Paiki Muslim Babulla Chaudhary

144 2928 297/Paiki/Plot No. 41/Paiki 2  |Pappubhai Shriramraj Sharma

145 2927 297/Paiki/Plot No. 41/Paiki 1  |Pappubhai Shriramraj Sharma

146 2926 297/Paiki/Plot No. 41/Paiki Abdulrab Bettullakhan

147 2925 297/Paiki/Plot No. 40/Paiki 1  [Muslim Babulla Chaudhary

148 2924 297/Paiki/Plot No. 35/Paiki ,I’;\}t:::lla Kifaitulla Khan, Sadamhusain Mohemmedmukim

149 2923 297/Paiki/Plot No. 39/Paiki Shrimati Sunaina Upendraprasad Yadav

150 2922 297/Paiki/Plot No. 39 Numohemmed Safimohemmed

151 2921 297/Paiki/Plot No. 34/Paiki Gulhasan Nazir Kureshi

152 2920 297/Paiki/Plot No. 33/Paiki 1  |Kamalkant Shrinaggu Yadav

153 5919 297/Paiki/Plot No. 33/Paiki Devendrakumar S'atyar'1arayan Prajapati, Virendrakumar
Satyanarayan Prajapati

154 2918 297/Paiki/Plot No. 31B/Paiki 1 |Verase Parappa Bhanushali

155 2917 297/Paiki/Plot No. 31B/Paiki 1 |Anwarali Abdulhai Khan

156 2916 297/Paiki/Plot No. 31/Paiki1  |Aalam Gafur Khan, Istkar Khalil Khan

157 2915 297/Paiki/Plot No. 31/Paiki S. Markande Shivdat Yadav, S.Va.Shivdat Manuyadav

158 2914 297/Paiki/Plot No. 30/Paiki 1  |Rajachandar Rampyare Yadav

159 2913 297/Paiki/Plot No. 30/Paiki Rampyare Rambechen Yadav

160 2912 297/Paiki/Plot No. 25/B/Paiki 1 |Mohemmed Yakub Mohemmed Yusuf Chaudhary

161 2911 297/Paiki/Plot No. 25/B/Paiki |Mohemmed Yakub Mohemmed Yusuf Chaudhary

162 2910 297/Paiki/Plot No. 25/A Mohemmed Yakub Mohemmed Yusuf Chaudhary

163 2909 297/Paiki/Plot No. 2A/Paiki Es::hulla Safimohemmed Khan, Abullasafi Mohemmed

164 2908 297/Paiki/Plot No. 28Paiki Pradipkumar Narendrasinh

165 2907 297/Paiki/Plot No. 28/Paiki 5 |Ashiyabegam Ashhatulla Chaudhary

166 2906 297/Paiki/Plot No. 28/Paiki4 |Niyaz Ahmed Raiz Ahmed

167 2905 297/Paiki/Plot No. 28/Paiki 3  [Niyaz Ahmed Raiz Ahmed

168 2904 297/Paiki/Plot No. 28/Paiki 2 Abdulkabir Abdul Sattarkhan, Abdulmunit
Abdulsattarkhan

169 2903 297/Paiki/Plot No. 28/Paiki Hifzur Raheman Rahematali




170 2902 297/Paiki/Plot No. 27/Paiki Mahemmed Muslim Maroofkhan

171 2901 297/Paiki/Plot No. 27Paiki Mahemmed Muslim Maroofkhan

172 2900 297/Paiki/Plot No. 24 B/Paiki |Hafizulla Mohemmed Yusufkhan

173 2899 297/Paiki/Plot No. 24 A/Paiki 1 |Kutubulla Jokhuhaji

174 2898 297/Paiki/Plot No. 24 A/Paiki |Hafizulla Mohemmed Yusufkhan

175 2897 297/Paiki/Plot No. 23 B/Paiki |Nazmabegam Samiullakhan

176 2896 297/Paiki/Plot No. 23 A/Paiki Mohemmed Siddique Jangbahadur Khan, Hamidulla
Karmulla Khan

177 2895 297/Paiki/Plot No. 22B/Paiki  |Shrimati Mumtaz Saukatali Wadhvaniya

178 2894 297/Paiki/Plot No. 15/Paiki5 |Obedurheman Mohemmed Vakilkhan

179 2893 297/Paiki/Plot No. 15/Paiki 8 |Lalbabu Surendraprasad Chauhan

180 2894 297/Paiki/Plot No. 15/Paiki5 |Obedurheman Mohemmed Vakilkhan

181 2893 297/Paiki/Plot No. 15/Paiki 8 |Lalbabu Surendraprasad Chauhan

182 2892 297/Paiki/Plot No. 15/Paiki 7 |Nurenkhatun Nazirmohemmed

183 2891 297/Paiki/Plot No. 15/Paiki6 |Mohemmedrafik Jhokhukhan

184 2890 297/Paiki/Plot No. 15/Paiki4 |Julekhakhatun Mohemmed Mohimkhan

185 2889 297/Paiki/Plot No. 15/Paiki 3  |Sudarshansingh Daraisingh

186 2888 297/Paiki/Plot No. 15/Paiki 2 |Jayshankar Biharilal Vishwakarma

. . Haidarali Mohamadhanif Khan, Jamalahmed Abdulkudus

187 2887 297/Paiki/Plot No. 15/Paiki 1 Khan, Jalisahmed Abdulkudus Khan

188 2886 297/Paiki/Plot No. 15/Paiki Ramashankar Ramlal Jesvaar

189 2885 297/Paiki/Plot No. 18A/Paiki  |Abdulkarim Mohemmedhadis Chaudhary

190 2884 297/Paiki/Plot No. 17/Paiki 2  |Ahmad Abdul Rahim Lakhani

191 2883 297/Paiki/Plot No. 17/Paiki 1 Sukhziram Manbahar Kanojiya, Vishram Manbahar
Kanojiya

192 2882 297/Paiki/Plot No. 17/Paiki Safiya Hasanali

. . Ikbalkhan Sejadkhan Pathan, Nashirkhan Sejadkhan

193 2881 297/Paiki/Plot No. 16/Paiki 1 Pathan, Jalladkhan Pathan

194 2880 297/Paiki/Plot No. 16/Paiki Ikbalkhan Sejadkhan, Nashirkhan Sejadkhan, Jabbar Khan

195 2879 297/Paiki/Plot No. 16/Paiki Jalaluddin Mohemmedjalil Khan, Anwarali
Mohemmedjalil Khan

196 2878 297/Paiki/Plot No. 14/Paiki Julekhakhatun Mohemmed Mohimkhan

197 2877 297/Paiki/Plot No. 13/Paiki 2 |Ramiji Yavan Bhagvati Verma, Rampyare Bhagvati Verma,
Ramsumer Bhavati Verma, Satdev Bhagvati Verma

198 2876 297/Paiki/Plot No. 13/Paiki1  |Sabbirahmed Abdulhai Khan

199 2875 297/Paiki/Plot No. 13/Paiki Abdulsattar abdulrauf

200 2874 297/Paiki/Plot No. 13 Izharulhakk Anwarulhakk Chaudhary

201 2873 297/Paiki/Plot No. 12/Paiki 2  |Abdulsattar abdulrauf

202 2872 297/Paiki/Plot No. 11/Paiki 1  |Dineshjokhu Chauhan
IslambabaMohemmed Basirkhan, Niyazahmed

203 2871 297/Paiki/Plot No. 11/Paiki Mohemmedbasir Khan, Mohemmedibrar
Mohemmedbasir Khan & Others

204 2870 297/Paiki/Plot No. 11 Jamaluddin Kallankhan

205 2869 297/Paiki/Plot No. 10/Paiki 1  |Ashokbhai Valvbhai Chauhan
IslambabaMohemmed Basirkhan, Niyazahmed

206 2868 297/Paiki/Plot No. 10/Paiki Mohemmedbasir Khan, Mohemmedibrar

Mohemmedbasir Khan & Others




Nijjamuddin Juman Shaikh, Ishraadahmed Abdulnaim

207 2867 297/Paiki/Plot No. 10 Chaudhary
208 2866 297/Paiki/Plot No. 1/Paiki 1 Basauddin Alishasan, Faroogahmed Hasanali Khan
209 2865 297/Paiki/Plot No. 9/Paiki 3 Nandlal Birooq Yadav
210 2864 297/Paiki/Plot No. 2/Paiki Anwarali Nasibali Shah
211 2863 297/Paiki/Plot No. 8/Paiki Ali Husain Khadi Husain
Izrail Ismaal Khan - As gaurdian of Sagir Tohidahmed
212 2862 297/Paiki/Plot 8 Mustak Ahmed, Intizar Ahmand Istiar Ahmand Khan,
Mikaail Islmalkhan
213 2861 297/Paiki/Plot 40 Paiki Adimahmed Safikahmed Siddique
214 2860 297/Paiki/Plo 25 Paiki Mohemmedumar Rozanali Khan
215 2859 297/Paiki/Plo 29 Paiki Adimahmed Safikahmed Siddique
216 2858 297/Paiki/Plo 28/Paiki Babulal Mukhiram
217 2857 297/Paiki/Plo. 7/8/Paiki Bhavarsinh Laharsinh, Mansinh Laharsinh
218 2856 297/Paiki Plot No. 26 Paiki Sajirulla Sukaroollah
219 2855 297/Paiki Gujarat Industrial Development Corporation
220 2854 297/7A/6B Jagmohan Motilal Rajput
. Shrimati Kesarbegam Nisharbhai Khan, Mohemmed Isha
221 2853 297/2/Paiki 1 Maksudali Shaikh
222 2852 297/2 Dhansukhbhai Ranchhodbhai, Ranjeetbhai Ranchhodbhai,
Pushpaben - Wife of Maganlal Ranchhod & Others
223 2851 297/1/Paiki Gujarat Industrial Development Corporation
994 2850 297/Paiki/Plot No. 40/Paiki Mohemmed Bakridi Molamomin, Shohil Ahmed Abdulla

Khan Baksulla Khan




- Regional Office: Vapi
GUJARAT POLLUTION CONTROL BOARD

't:a’\ﬁ i Plot No.C-5/124, N.H.No.8, G.I.D.C., VAPl — 396 195

- Phone : (0260)2432089 Website: www.gpcb.gujarat.gov.in
No.GPCB/RO-VAPI/NGT-910-2019/3678 Date: 25/02/2020
To,

“As per attached list”
Village Dungra,
Taluka — Vapi,
District — Valsad.

Subject: To stop illegal activity of scrap trading, dumping and open burning of
scrap/waste
Reference: (1) GPCB Head Office letter No. LGL:NGT:VSD:175/529492 dated 07.12.2019
(2) Survey Report of Survey carried out in area of Nagarpalika Vapi on dated
16/12/2019
(3) Hon’ble NGT Order in the matter of 199 of 2014 and 606 of 2018
Dear,
In context with the above mentioned subject and reference it is hereby to inform you
that, joint survey was carried out in the area of Nagarpalika Vapi along with Officers of GPCB
and your office on dated 16/12/2019. During this survey it is observed that on some particular

land/common plot of plotting scheme traces of burning of scrap/waste was observed while on

some other portion of land, scrap/waste trading and dumping activity is going on.

As per Hon’ble NGT Order in the matter of 199 of 2014 and 606 of 2018, which states
that “We specifically direct there shall be complete prohibition on open burning of waste on
lands, including at landfill sites. For each such incident or default, violators including the project
proponent, concessionaire, ULB, any person or body responsible for such burning, shall be liable
to pay environmental compensation of Rs. 5,000/- (Rs. Five Thousands only) in case of simple
burning, while Rs. 25000/- (Rs. Twenty Five thousand only) in case of bulk waste burning.

Environmental compensation shall be recovered as arrears of land revenue by the competent

authority in accordance with law.”



http://www.gpcb.gujarat.gov.in/

So, you are requested to stop any illegal scrap/waste trading activity, dumping on open
land as well open burning activity on your land (Survey No.) with immediate effect. Further you
are requested for disposal/management of illegally dumped scrap/waste as per Solid Waste
Management Rules, 2016 on your land (Survey No.). You shall have to reply within a period of
one week for the same and if you fail to do so within a period of one week, appropriate legal
action (Civil/Criminal) shall be initiated against you in accordance with the law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018 by concern

department/competent authority, including compensation for damage to Environment.

Thanking You,

For & On behalf of
Gujarat Pollution Contrpl Board

Regional Officer

Copy To:

(1) Member Secretary, GPCB, HO, Gandhinagar...For Information please.

(2) District Collector, District Valsad...For Information please.

(3) Chief Officer, Nagarpalika Vapi, District Valsad
For information and necessary action at your level please, in accordance with law as well as
Hon’ble NGT order in the matter of 199 of 2014 and 606 of 2018. You are requested to do
needful. As record, only 51 scrap traders are registered with Nagarpalika and actual scrap
traders are more in Dungri falia. So in this regards also, you are requested to do needful
and serve them individual notice and also give copy to this office. Even after issuance of
notice if such activities without your permission remains continue, you are requested to
take strict actions against such illegal scrap trading activities and open burning in
consideration of above Hon’ble NGT Order in the matter of 199 of 2014 and 606 of 2018.



Sr. No. | Survey No.
1 366
2 367
3 368
4 369
5 370
6 371
7 372
8 373
9 374

10 375
11 376
12 377
13 378
14 379
15 380
16 381
17 382
18 383
19 384
20 385
21 386
22 387
23 388
24 389
25 390
26 391
27 392
28 522
29 523
30 512
31 521




Western Times
Dated 07.03.2020

Gujarat Pollution Control Board

Plot No. C-5/124, N.H. No. 8, GIDC, Vapi-396 195
‘-.:a#-’ Tel (0260) 2432089, Fax : (0260) 2432826,
www.gpch.gujarat.gov.in

Public Notice

To stop illegal activity of scrap trading, dumping
and open burning of scrap/waste in the area of Village
To Karvad and Vapi Nagarpalika

’

Stack holders of Survey Nos. of Village Karvad:
Survey No.: 1141, 317, 318, 322, 324, 325, 326, 332,
371,374, 388, 390, 400, 402, 403, 409, 559, 3430, 3469,
3574, 3575, 3579, 328 to 330, 335 to 337, 429, 431,
433, 436, 437, 1885, 1891/14, 1891/15, 1985 to 1987,
1997, 1998, 1999, 2250, 2255, 2266, 2280, 2281, 2850,
to 2996, 3022, 3023, 3034, 3035, 3046, 3053 to 3058,
3585 to 3587, 3589, 3591, 3592, 3602, 3603, 3505, 3653,
3654, S. No. 607/1/P (Plot NO. 4, Khata No. 2289), S.No.
32 (32/6) -- A.K. Traders.

Stack holders of Survey No. of Nagarpalika Vapi:
Survey No. 366 to 392, 521, 522, 523 & 512, Village
Dungra.

Joint survey was carried out in the area of Village Karvad
along with Officers of GPCB, Revenue Talati - Village
Karvad,. Gram Panchayat Member -- Village Karvad and
other residents of Village Karvad during the period of
10.12.2019to0 12.12.2019 and in the area of Nagarpalika
Vapi along with Officers of GPCB and Nagarpalika Vapi
on dated 16.12.2019. During this survey, traces of
burning, haphazard storage and trading activity of scrap/
waste was observed.

So in view of above and on consideration of Hon’ble NGT
Order in the matter of 199 of 2014 and 606 of 2018, which
states that “violators including the project proponent,
concessionaire, ULB, any person or body responsible
for such burning, shall be liable to pay environmental
compensation of Rs 5,000/- (Rs. Five Thousand only) in
case of simple burning, while
Rs 25000/- (Rs.Twenty Five thousand only) in case of
bulk waste burning. Environmental compensation shall
be recovered as arrears of land revenue by the competent
authority in accordance with law”

So individual land owners of above survey numbers as
well any person carrying out such above activities are
requested to stop any illegal scrap trading activity,
dumping on open land as well open burning activity on
their land (Survey No.) and common plot with immediate
effect. On non-compliance of above concern department
may initiate action in consideration of Hon’ble NGT in the
matter of 199 of 2014 and 606 of 2018.

Place : Vapi B R Gajjar
Date = 06.03.2020 Gujarat Pollution Control Board
Regional Office, Vapi

No.INF/Valsad/1013/2020
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e Gujarat Poliution Control Board

L e Hegional Difice - Vapd VAPI
S 4 L8R | NAGARPALIKA

Minutes of Meeting held on dated 07.03.2020 at 11:30 hours at Meeting Room, Nagarpalika Vapl
for awareness to scrap traders to stop any illegal scrap trading activity, dumping on open land as
well open burning activity on land for compliance of Hon'ble NGT Order in the matter of 199 of

2014 and 606 of 2018,

A meeting held on dated 07.03.2020 at 11:30 hours at Meeting Room, Magarpalika Vapi for
awareness Lo scrap traders to stop any illegal scrap trading activity, dumping on open land as well
open burning activity on land for compliance of Hon'ble NGT Order in the matter of 199 of 2014 and
606 of 2018. Meeting was conducted hy Shri Darpan Oza - Chief Officer, Magarpalika Vapi, Shri B.R.
Gajjar ~ Regional officer, Gujarat Pollution Control Board, Regional Office, Vapi, Shri Vitthal Patel —
President, Nagarpalika Vapi. During meeting other members of Nagarpalika Vapi and sCrap traders
operating ir Jurisdiction of Nagarpalika Vapi i.e. Dungri Faliva were present. List of persons, who

remain present in meeting is attached as Annexure — A,

Initiating the meeting, Shri Darpan Oza - Chief Officer, Nagarpalika Vapi, welcomed all the membars
of Nagarpalika Vapi and scrap traders who remain present in the meeting. Shri Darpan Oza - Chief
Officer, Magarpalika, Vapi, Initiated and briefed regarding urauthorized activity of storing
wasle/scrap haphazardly in open and cpen burning activity which is causing environment pollution.
Hon'ble NGT has ordered in the matter of 199 of 2014 and 606 of 2018 that “We specifically direct
there shall be complete prohibition on open purning of waste on lands, including ot lendfill sites. For
each such incident or default, violators including the project proponent, concessionaire, ULE, any
person or bedy responsible for such burning, shall be liable ta poy environmental compensation of Rs.
5,000/~ (Rs. Five Thousands only) in case of simple burning, while Rs. 25000/~ (Rs, Twenty Five
thousand only) in case of bulk waste burning. Environmental compensation shalf be recovered os

arrears of land revenue by the competent authority in accordance with law.”

S50 for the compliance of this order Nagarpalika Vapi has initiated action, issued notice and also
implemented and collacted Environment Compensation from 3 individual, who were doing open
burning. So today this meeting is orgarized as a part of awarensss program to stop such type of
illegal activity otherwise legal action may be initiated against violator,

Fagelaof2



AR | NAGARPALIKA

Shri B.R. Gajfar: Regional officer, Gujarat Pollution Control Board, Regional Office, Vapi, informed
that the matter is published in today’s news paper namely Sandesh in Gujarati and Western Times in
English. He further informed that a joint survey was carried out in the area of Village Karvad along
with Officers of GPCB, Revenue Talati — Village Karvad, Gram Panchayat Member — Village Karvad
and other residents of Village Karvad during the period of 10/12/2019 to 12/12/2019 and in the ar=a
of Nagarpalika Vapi along with Officers of GPCE and Nagarpalika Vapi on dated 16/12/2019. During
this survey, traces of burning, haphazard storage and trading activity of scrap/waste was observed.
50 in view of above and on consideration of Hon'bie NGT Order in the matter of 199 of 2014 and 606
of 2018, which states that “violators including the profect proponent, concessionaire, ULB, any
person or body responsible for such burning, shall be liable to pay enviranmeniol compensation of Rs.
5,000/~ (Rs. Five Thousands onfy| in cose of simple burning, while Rs. 25000/~ (Rs. Twenty Five
thousand only) in case of bulk waste burning. Environmerntal compensation shall be recovered as
arrears of land revenue by the competent authority in occordance with law”, He further added that,
5o, individual land owners of survey numbers (as mentioned in Public Motice) as well any person
carrying out such above activities are requested to stop any illegal scrap trading activity, dumping on
open land as well open burning activity on their land [Survey No.) and common plot with immedizte
effect. On non-compliance of abeve concern department may initiate actions in consideration of

Hon'ble NGT in the matter of 199 of 2014 and 606 of 2018,

Upon above presentation, scrap trader's leader Mr. Mohammed Eesa {Councillor of Nagarpalika
Vapi] and others agreed upon Lo stop haphazard storage of Nonhazardous/commercial waste and to

stop dumping of unused waste and its open burning.

The meeting ends with vote of thanks.

@,

B.R. Gajjar Darpan Oza

Regional Officer Chief Officer

Gujarat Pollution Control Board MNagarpalika
Regional Oifice — Vapi Vapi

Page 2of 2
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Regional Office:

ey GUJARAT POLLUTION CONTROL BOARD
Vi Plot No.C-5/124, N.H.No.8, G.I.D.C., VAP -396135

Phone :( 0260)2432089, Fax :( 0260)2432826

No. GPCB/RO-Vapi/T-66/ 34 (5 / 13 DEC 2019

To,

GIDC/ Notified Area Authority,
Plot No.C5/101, 2nd Floor,

GIDC Administration, Char Rasta,
GIDC, Vapi. Pin code: 396195

Sub: To repair & rectification immediately any leakages, damages & overflow of
Effluent from underground GIDC drainage.
Ref: 1) HO Letter No: LGL: NGT: VSD: 175/529492 Date: 07/12/2019
2) HO Letter No. GPCB/ LGL: NGT: Vapi94 (3)/2019/524753 Date: 18/10/2019
3) Minutes of meeting of Task Force held under chairmanship of District
Collector, on Dated 10/05/2018
4) Minutes of meeting of Task Force held under chairmanship of District
Collector, on dated 09/07/2018

Respected Sir,

With reference to above subjected matter & reference letters (attached

herewith), It was observed that at certain places waste water is passing through pacca
storm water drain.

Kindly refer above referred latter no. 2 Date 18/10/2019. Once again attention

has been drawn for following points.

1. “Proper design and construction of storm water drains and sewerage network

within the local bodies where it is not provided particularly (i) in low lying areas
to prevent stagnation of storm water contaminated with wastes (ii) to prevent
indiscriminate entry of contaminated storm water into natural drains and finally
river Damanganga.

_ Control domestic/commercial wastewater (sewage) discharges into the River

through proper collection and treatment from residential and commercial areas
and treatment through STPs. The STPs shall be designed to reuse of treated
sewage for industrial reuse/ landscaping / firefighting and agriculture purpose.

. Prevent dumping of solid waste from towns and villages on the banks of river.
. Identification of plots for solid waste landfill development. The appropriate

authority should take care of their concern projects for restoring the
environment.” )

O P



Moreover in consideration of above referred letter no. 1 Point no. 3 “You shall
find out leakages, damages and overflow of effluent from underground GIDC drainage
and direct GIDC authority for repair & rectification immediately.” So you are requested
to do needful repair & rectification so that waste water does not come/flow in to storm
water drain.

Further in consideration of above reffered Minutes of meeting dated 10/05/2018
& 09/07/2018, it was decided to keep close watch on waste water carrying drain line &
to prevent any leakages/damages to it. So that waste water does not flow outside the
drain. For point no. 3, 4 & 5 above letter no. 1 of dated 07/12/2019 & compliance of
Minutes of meeting held on dated 10/05/2018 & 09/07/2018. So you are requested to
submit details within 3 days.

Thanking You.

Encl: As Above.
For & on Behalf of

Gujarat Pollution Control Board,

(B.R.
REGIONAL

AJJAR)
FFICER

2|Page
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GUJARAT POL'L.UTION CONTROL BEOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

e Phone : (079) 23222425
R 2 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

RPAD
No: LGL: NGT: VSD: 175/5 29 13 ?—/ © 07 DEC 201bate:

To,

|-Regional Officer,
Regional Office, Vapi
Dist: Valsad.

@ Sub: Regarding submission of report as per Hon'ble NGT Order dated
31/10/2019 in the matter of O. A. 910/2019, Yunush Daud Shaikh Vs.

State of Gujarat

Ref: 1. Hon’ble NGT Order dated 31/10/2019 in the matter of O. A. .
910/2019, Yunush Daud Shaikh Vs. State of Gujarat.
2. Your Report in context with Hon’ble NGT Order dated 31/10/2019
vide letter No. GPCB/RO-Vapi/NGT-910-2019/3374 dated

04/12/2019.

With reference to above subject & reference, you have submitted
joint inspection report in matter of O. A. 910/2019, Yunush Daud Shaikh Vs.

State of Gujarat.

O There is no mentioned about actual culpritname of polluting
units. In this context, you are directed to comply and submit detail
investigation report within 1 month to this office for further necessary actions:

on 1. You shall carry out survey of scrap traders in and around GIDC
Vapi along with urban local body with clear recommendation and to
! pursue matter with District Administration and District Development
Officer through District Environment Committee for corrective
measures.

2 You shall formulate and implement Mechanism for regular
monitoring regarding open burning along with Urban Local Body &

Distract Administration for the compliance of O. A. 606/2018.

o4 Clean Gujarat Green Gujarat REERL D
24PId 8 ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
| 3l URRIG GRS, e Jj‘ﬁ! k Loy
{2 o apeidil Greg T
wios/ (a/a0ta el SR

{'? Fold
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3. You shall find out leakages, damages and overflow of effluent from -
underground GIDC drainage and direct GIDC authority for repair &
rectification immediately.

4. You shall find out actual culprit unit / polluting unit discharging
untreated/partially treated effluent into storm water drain.

5. You shall prepare report regarding present availability and source
of drinking water along with quality for GIDC people.

6. You shall find out source of contamination of underground strata
especially for location no. 1 & 2 and to pursue the matter through
District Environment Committee.

7. The use of bore-well water reported, from which samples have
been collected during inspection,.

8. You shall carry out the detail investigation regarding generation of
deinking sludge from various industries, its management.

9. You shall carry out the detail investigation regarding generation of
plastic waste from various industries, its management.

10. Management of MSW with respect to the collection, handle and
disposal by village Karvad Gram Panchayat and nearby area
including Notified area of GIDC. fo

You are also directed to pursue the matter with concern authorities for
respective activities accordingly.

Kindly consider top priority of these issues.

Thanking You,

(N.M.Tabhani)
Member Secretary

Copy To;

1. The District Administration, Valsad
The Office of District Collector- Valsad
Jilla Seva Sadan, Dharampur Road,
Opp. Kotak Mahindra Bank,

Valsad, Gujarat 396001.

2. District Development Officer, Valsad
District Development Officer,
Dist. Panchayat Valsad
Valsad, Gujarat
. Page2 of 3



T GUJARAT POLLUTION CONTROL BOARD

Bisuwimiiammnsiom PARYAVARAN BHAVAN
e Sector-10-A, Gandhinagar 382 010
\x‘f’ : = L] -~
i Phone : (079) 23222425
RIEE (079) 23232152
GPCB Fax : (079) 23232155

Website : Www.gpcb.gov.in

3. The Executive Engineer, ;
Gujarat Industria] Development Corporation,
Plot No. C/5, 101, Nr. Telephone exchange,

- ' New Office Building, Cross Road,

GIDC Industrial estate, Vapi- 396195

4. The Chief Officer, .
Notified Area Authority,
Plot No. C/5, 101, Nr. Telephone exchange,
New Office Building, Cross Road,
GIDC Industrial estate, Vapi- 396195

9. The Karvad Gram Panchayat- Karvad
- Village- Karvad, _
District- Valsad, Ta- Vapi- 396191

Clean Gujarat Green Gujarat Page.dola

ISO-8001-2008 & ISO-14001 - 2004 Certified Organisation



No. GPCB/LGT:NGT:Vapi:94(3)/2019/S 2 ) Date 4o (0T 2010

To,

Vapi Nagarpalika (Vapi Municipality)
Desaiwad Road,

Behind Police Station, Vapi- 3961 91,

Gujarat

Sub. Regarding compliance of directions passed in Hon’ble NGT Order

dated 28/08/2019
Ref. Hon'ble NGT Order dated 28/08/2019 (Attached herewith Annexure- A)

Sir,

Hon'ble National Green Tribunal has passed various orders in the matter of
O.A. No. 95/2018, Principal Bench New Delhi (Arayavart Foundation Vs. M/s.

Vapi Green Enviro Limited & Ors.).

WHEREAS, Committee framed under Hon’ble NGT Order dated 11/01/2019
has submitted revised committee report dated 05/08/2019 and mentioned
actions to be undertaken by various authorities i.e. GIDC:- Notified area

Authority, local body as mentioned below for the restoration of River Daman

Ganga:

WHEREAS, Hon’ble National Green Tribunal has passed an order dated
28/08/2019 and in Para 11 mentioned various points related to restoration of

River Daman Ganga. H\aq
(GF Y, SO
;1 C. Board, VAP e 4

Reqional Office - ) o

3 Clean Gujarat Green Gujarat ﬂ“
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WHEREAS attention has been drawn for the following points and you are
hereby directed to comply with following points mentioned in the Hon'ble

NGT Order dated 28/08/2019:

(i) “Proper design and construction of storm water drains and
sewerage network within the local bodies where it is not
provided particularly (i) in low lying areas to prevent
stagnation of storm water contaminated with wastes (ii) to
prevent indiscriminate entry of contaminated storm water

into natural drains and finally river Damanganga.

(i) Control domestic/commercial  wastewater (sewage)
discharges into the River through proper collection and
treatment from residential and commercial areas and
treatment through STPs. The STPs shall be designed to
reuse of treated sewage for industrial reuse/ landscaping /

firefighting and agriculture purpose.

(i) Prevent dumping of solid waste from towns and villages on

the banks of river.

(iv) ldentification of plots for solid waste landfill development.
The appropriate authority should take care of their concern

projects for restoring the environment.”

Further for more details, copy of the referred order is enclosed herewith for

ready reference and for compliances at your end within stipulated time limit.

This letter is issued after approval of competent authority.
3
(N.M.Tabhani)
Member Secretary

T et . o

—_—
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Viebglis GDeh.gov.ir
ENCL:
1. Annexure-1- Copy of Hon’ble NGT Order dated 28/08/2019
Copy To; .
1, Regional Office- Vapi- For necessary actions please

|
|

:
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dinutes of the meeting held on 10/05/2018 at 16:00 hours under the

Chafrmanship cf Shri C. R, Kharszan, IAS, District Cellector and District Viagistr

zig,
District Vaisad and Chairman of Task Force in context of jcsues pertzining te
monitoring and improvement of water quality of River Damanganga and Kolak in
the conference hall, collector office, Valsad.
| A meeting was held on 1j0f:[15)2018 a1 16:00 hours under the Chairmanship of Shri C. R Kharsan, —_ :
Fl ALASS, Distriet Cbiiecior and District Magistrate, District Valsad and Chairman of Task Force as per
3 6. Mo

ENV-10-2014-76-F by & ED, GoG dated 10" December 2014

in context of issues
- pertaining ‘to monitoring and im

provement of water quality of River Damanganga and Kolak in the
'.':'-"-c'_c':'izfe%énce hall, co ector office, Valsad. A list of

barticipants attended the meeting is as per

g ___hr'i“-B_.-'R Gajjar, Member Secretary of Tack Force Committee and "Relgion_al' :
It ntrol Board, Vapi weleom es all the members of Task _Fgrgié-'cg}gha__&t ce
¢ meeting with:prior perh‘l'i:s_SlD'n ‘of -C_hairm'é'ﬁ.h.b_f Task Force i'(':omm'itfé_é and
: f‘cf.‘te_'Ma_gis'tr-aze_-Shrf C.R.Kharsan, (I:AS). R e

littee Started and explained again the aim of

s task force is constituted for the m

inga and R.iver"-!{ofak.'_'f?{é also stated tha

er Damanganga falls

nd River Kolzk falls under priority criteria \ which indicates that the

is normal. Now s 2 part of the continual im;jr:'bvém_'én% this

ay’s review

onducted and varioys envirorimental fssues and *{bﬁi:t:S-.J.fﬁio_HE with the River
lan of both the Rivers and in this context points discussed are as follows:
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& | Points ' Concern Discussion
No. Agency
1. | Installation and | GIDC, Notified For Vapi Region: i
i | Dperation of Sewage | Area Authority,
J | Treatment  Plant  in f MNagarpalika In this matter, Shri Sanjay jha — Offn:er of Vap; |

8 Vapi and Daman Nagarpalika informed that installation/constr uction ;
' Region with reference of STP (Cap. 14 MLD) work is started. ' |
to  Supreme Court He also added that for other STP {Cap. 27 MLDJ

Order 375/2012 land is identified by GIDC 1o allot to Nagarpalika.
IR { Now requisite procedure for land paymeni is '
. | pending from Nagarpalika end. i

For Daman Region:

| In this matter, Shri Shashikant Bagul Ir. ProJe i
| Engineer mformed that Tendermg work is under
_ _ process.for the STP in Daman- Reglan 5
1DC, Notified Chairman of Task Force Committee and District -
Area Authority, | Collector and District Magistrate Shri C. R. Kharsan
" Nagarpalika {_:(!AS}, mqunred to GIDC about the “pre

P | TR L)

ndto! ensure that: W LT Area
no. sohd waste/plastic| -~ oL ._. _____
‘waste find its way mtc SREERSAL o
water bﬁdlES

waste coliectmn facaiity and segregatron is den
MSW Site and remaining maaenai is dumped at'the
mte = :

"On this Chairman’ of Task Force Committee and ™= ¢3¢
District Collector and District Magistrate Shri C. R. £
| Kharsan, {I.A5)., instructed to GPCB for site |
-inspection of MSW Site operétéd-by GIDC.
Regarding g MSW Site of Vapi Nagarpalika, |
Chairman of Task Force: Committee. and ﬁ:str:ct;'
Collector and District Magistrate Shri C. R. Kharsan f

I

{LAS.), instructed to representative of Vﬂp!:
Nagarpalika to go with composting and explore the
possibility to do MOU with GNFC and for plastic
waste treat it separately

In this regard, Shri Sanjay Jha - Officer of Vapi | l
Nagarpalika informed that they have verbally
Page 2 of 5




1 be done v

discussed the matter and only MOU is
which is under process.

reqguired io

efforts for
of water
at source

2. i To initiate
I controlling
| pollutions

illegal

(To  control

i dumping of domestic.
waste &

[ findustrial
| dlmosai *_.:.;"df_

Government
Authorities

cum mantrichri

i In this regard, Chairmean of Task Force Commitiese

bﬂ
and District Co!lec*or and District viagistrate Shri C.
R. Kharsan, {I.A.5.)., instructed to Vapi Nagarpalika
to remove scrap traders who are doing illegal |

‘washing activity within 15 days.

Further he added and instrucied to all the Talati :
and Sarpanch and to the
Magarpalika that to control such type of activities, |
as ‘it comes under the jurisdiction of Gram |

6. | 24*7 Monitoring

Panchayst and Nagarpalika. Hence, Gram
| Panchavat and Nagarpalika shall issue notice to
such illegal operators ©of scrap under their
| jurisdiction. '
Irrigation [in  this regard,
- Department - department inform on teléphone tha ar und.go—
' 95 % of demolition work is comple
| remaining. bill khadi lining work, tenderin E
| 'under process, i 2
VGEL | in this regard, Shri Shankar Baja, —CFO, VGEL; Vapi | -
informed  that : O “has canducted'
| survey and d
| location” prope ;
| further pathway s g_'bn and in 30 days it
+will be completed ‘was added by
Chairman of Task .Force Corn tee and District
Collector and District: Maglstrat ShriiC. R. Kharsan,
(LA.S.). as separate meeting was =heid at. Daman,
by Additional Chiet- Secretary, DDEr and Pollution
Contro¥ Cbmmlttee _ Daman and ‘Hon'ble .
Admlmstrator Daman & DNH So in this regard Itis !
& in considération of present valid order-of hon'ble
| NGT It is require 16 carry out work as per NGT
order.
VGEL | Shri Shankar Bajaj — CFO, VGEL, Vapi informed that |

monitoring is done 24 x 7 in GIDC, Vapi.

in this regard, Shri B R Gajjar (MS. Task Force

Commit ee} informed that even though monitoring | .
is carried out 24 x 7 inlet norms are not meeting |
and it is the responsibility of the VGEL to maintain |
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' J' the inlet norms as per Granted CCA Conditions.
| In this regard, Chairman of Task Eorce Cornmittee |

! and District Collector and District Magistrate Shri C. o
[ R. Kharsan, {I.LAS.}., instructed to GPCE to issue !

| nictice to VGEL.

_' of  effluent

1 Pvt. Ltd. and for CMEE, they shall Aot receivi
1 water after 6 PM. -

; After that Shri Shankar Bajaj -~ CFO, VGEL, Vapi |
promised that they will maintain the inlet norms ]
. upto COD — 1000 mg/L. :
7. | To obtain valid | VIA, VGELand | iIn this regard, Shri Shankar Bajaj — CFO, VGEL, Vapi |
amended authorization Member said that they ‘will comply and shall allow waste |
for the movements of industry water to discharge in CETP between 3 to.5 PM |
vehicles to' be wtilized | | from M/S Vital Health Care Pyt Ltd., M/S Vital |
for the transportation | Laboratories Pvt. Ltd. and M/S Gurukant Dye: 1‘
]

“VIAGnd VGEL | In this regard, Shri

-] -waiting for finalization of the ‘membership-of
| Atul Limited as it is'the major user of this p

facility. He also added that upto 15th Jun
| tendering work will be started. -

rmanent solution for GIDC |1t 'has informed by GIDC, that due & Some | T
akagés and spillages’| _ | excavation by third party,- sometimes their drain |

in"'GIDC “underground | : line gets damage and they attend it quickly.

drain  system  and | : _ [Otherwise: in routine W/W carrying drain fine is [ f=4
| pumping stations. ' : | working normal. R

Note: Further someissiies dre discussed which arenoted as follows:

{11 As per the instruction from Head Office, GPCB, issues of M/S K L J Plasticizer and M/S Bhilosa
Industries which are located in the Jurisdiction of Pollution Control Committee Daman and DNH. in thie
regarc, Shri Shashikant Bagul, Jr. Project Engineer informed that both the unils were visited but as
there were no any abnormalities observed, s6 actions against these units were not taken,

{2) Domestic waste water discharged by the residents into natural water bodies - Shri B R Gajjar (MS.
Task Force Committee) informed that recently it is come to the notice of GPCB that Shubham Green
City Residence is developed/constructed in Tighra Village and their generated domestic waste water i
disposed off into the Kantoli Khadi which is the source of water for Bagwada Village. In this regard,
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Chairman of Task Force Committee and District Collector znd District Magisirate Shri C. R. Kharsan,

{} -'\.‘_C_E
responsibility of Gram Pachayat and Nagarpalika. They have to issue notice and may take actions &s per

instructed to all the Taiatl cum mantrishri and Sarpanch and to the Nagarpalika that this is the

Panchayat Act. against such defaulters

(3] Increase in the numbers of point of sampling in River Kolak and Damangangz - In this regerd,
! Chairman of Task Force Committee and District Coliector and District Magistrate Shri C. R. Kharsan,
{LAS, instructed to carry out samplmg as per the minutes of mEﬂtmg held under which current

san"pimg is carned out.

1)

~1 36

2‘ = a/c|

B RYGajjar ‘bhl‘l C R Kharsan (1.4.S.
Member Secretary Cor N s (h.unmn

Tagk Force Committee > Task Force Commitice

& S 3:‘

2 od Rt‘g-i'oﬁé'{ Officer. "3 ._Dl::ll'iCI Collector & um»imtc
Gujarat Pollution Control Board ' District Valsad . b

Regional Office - V api
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Minutes of the meeting held on 09/07/2018 at 17:00 hours under the
Chairmanship of Shri C. R. Kharsan, IAS, District Collector and District Magistrate,
District Valsad and Chairman of Task Force in context of issues pertaining to
monitoring and improvement of water quality of River Damanganga and Kolak in

the conference hali, collector office, Valsad.

A meeting was held on 09/07/2018 at 17:00 hours under the Chairmanship of Shri C. R. Kharsan,
(1.A.S.), District Collector and District Magistrate, District Valsad and Chairman of Task Force as per
G.R. No. -ENV-10- 2014-76-E by F & ED, GoG dated 10" December 2014 in context of issues
pe rta_mmg to monitoring and :mprovement of water quality of River Damanganga and Kolak in the
conference hall, ¢ collector office, Valsad. A list of parttcspants attended the meeting is as per

Annexure A.

Initiating the mf:etmg, Shri B R Gajjar, ‘Member Secretary of Task Force Committee and Regional
Officer, Gujarat Poﬂutton Control Board; Vapi welcomes all the members of Task Force Committee
and started the revtew meetmg with prior permission of Chalrman of Task Force Commitiee and

District Collector and District Magistrate Shri C. B. Kharsan, {LAS.).

MS — Task Force Committee states thatas a part of the continual improvement of water quality of
River Damanganga @ nd Kolak today’s review meeting is being coriducted and wvarious
srvironmental issues and topics related 1o both the Rivers and in this context points discussed are

as follows:

F.C. Board, VAP
Reaional Office

-3 APR 2019
Inward No. ..J.= (—1'-}:%

&m& page 10of b




site on scientific. basis
in :order to implement
Municipal Solid Waste
Plan and to ensure that
no solid. waste/plastic
waste find its way into
water bodies

Area Authority,
Nagarpalika

tendering work for @ 1.70 Crore.

% gf Points Concern Discussion
No. Agency
| 1. [ mstallation and | GIDC, Notified | For Vapi Region:

Operation of Sewage | Area Authority, i'

Treatment Plant in Nagarpalika in this matter, Shri Darpan Oza — Chief Officer, |

Vapi and Daman Nagarpalika Vapi informed that instead of 14 MLD

Region with reference of STP new revised STP of 20 MLD will be

to Supreme  Court constructed and for that excavation work is already |

Order 375/2012 started but due to present monsoon season, work |
is stopped. He also added that the cosnturction |
work will be completed in @ 12 Months.
He also added that for other STP (Cap. 27 MLD),
land allotment issue is solved and construction
work will be started'in October 2018.
For Daman Region:
In this. matter; Shri Santoshkumar Sutariya, Ir.
Project Engineer, PCC, DD & DNH informed that for
STP in Moti Daman Region, STP of capacity 4.2 MLD
is under construction phase and will be completed
by December 2018 and for STP in Nani Daman
Region there will be two STP’s of Capacity — 15

£ MLD.is under tendering process.
2. | Development of MSW | GIDC, Notified | In this regard, Shri B R Gajjar (MS. Task Force

Committee) informed that, as per instruction in
previous, GPCB has visited both MSW Site
operated by Notified Area Authority and
Nagarpalika Vapi during which it is observed that.

there problem in the system segregation of wet T' M

waste and making fertilizer from it. Also Vapi
Notified Area Authority and Vapi Nagarpalika has:
not obtained Authorization for the MSW Site from
GPCB as per Solid Waste -Management Rules =
2016.

For Vapi Notified Area:
In this regard, Shri A. C. Patel — Executive Engineer,

GIDC, Vapi replied that they are going-to install
well planned system for that and it is under new
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| For Vapi Nagarpalika Area:

In this regard Shri Darpen Oza — Chief Officer,
Nagarpalika Vapi informed that Nagarpalika is
already having land for MSW Site and further work
is under progress for acquiring new @ 5 Acre
private land. He added that their waste to energy
plan is also approved and for that agreement is
under process.

Hon'ble NGT matter
109/2014.

3. | To initiate efforts for | Government | In this regard, Shri B R Gajjar (MS. Task Force |
. controlling of ~~water Authorities Committee) informed that, as per instruction in
i pollutions at source previous, GPCB has written letter to all the Gram

Panchayats and Nagarpalika Vapi regarding to issue
{To control  illegal . hotice to illegal activity operating scrap traders, but |
dumping of domestic till date no any reply from any Gram Panchayat |
findustrial waste & | received ‘and only Vapi Nagarpalika has issued
disposal of waste notice to stop illegal dctivity operating scrap
water ~ and  Scrap traders
trading activities on
| govt: ‘barren land, In this regard, Chairman of Task Force Committee
gamtal areas /slum and District Collector and District Magistrate Shri C.
areas, vehicle service R. Kharsan, (I.A.S.),, instructed to issue notice.on all
repair fwﬁshing the Sarpanch, that to work according to the
stations, washtng discussion in the last meeting dated 10/05/2018
activities in river etc of_ and letter ‘writteri by GPCB within 15 days
Scrap Trading activity) : ‘otherwise legal action will be initiated.

4. | To ‘develop CC lining Irrigation In this regard, Shri N, K. Bhardwaj — Dy. Ex.|
work from - Koparll | Department | Engineer informed that tendering work is
Road, Vapi to NH 8, completed and work order is also issued and @ 50
Balitha @ 4 -5 Km: lacks worth work is completed. Further work will

s ‘be carried out aftermonsoon.
5. | Pipeline issue as per VGEL, In this regard, Shri B R Gajjar (MS. Task Force

Committee) informed that, Hon' ble NGT has issue
‘order to extend the ex1stmg dlscharge point @ 4.5
KM downstream in River Damanganga but against
this order Pollution Control Committee, DD & DNH,
has filed case in Hon'ble NGT for stay in this
matter. However till date no any further stay given
by Hon’ble NGT in this matter and hence we have
to work according to Hon’ble NGT order.

In this regard, Shri R. Gnanasegaran — CEO, VGEL,
Vapi informed that NIO has suggested for
Batheymetric study of an area 1.5 Km upstream
and 1.5 Km downstream from for pipeline route
and design of diffuser for discharging treated
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effluent. And for this VGEL gas given work order to
M/S New Horizon Survey (I) Pvt. Ltd. as per NIO

the disposal of treated effluent into deep sea and

for that also work order is given by VGEL for study |

to M/S Kadam Environmental Consultants.

| recommendation and due to monsoon season |
work is pending. He added that meanwhile GPCE |
has given the work to find the alternative route for

24*7 Monitoring

VGEL

In this regard, Shri R. Gnanasegaran — CEQ, VGEL,
Vapi, informed that monitoring is done 24 % 7 in

changed the monitoring team. He added that they
have Installed online monitoring
‘pumping station No. 3 and 6.

Further, Chairman -of Task Force Committee and |,

District Collector and District Magistrate Shri C. R.
Kharsan, {I.A.S.)., inquired about the status of bund
in bill khadi. -

In this regard, Shri B R Gajjar (MS. Task Force |

Committee) informed that now due to monsoon

this.bund has been removed, As due to bund there |
| are chances of flooding of area/water logging in

upstream of bund.

In this regard, Chairman of Task Force Committee |

and District Collector and District Magistrate Shri C.

R. Kharsan; {I.AS.)., hence now industrial effluent __

can be flowing into Bill Khadi and ultimately it is
going into River Kolak,

system at

GIDC, Vapi. He added that currently they have |

To obtain

valid
amended authorization
for the movements of
vehicles to be utilized
for the transportation
of ‘effluent ‘and/or
hazardous waste under
Hazardous and Other
Wastes (Management
and Transboundary
Movement) Rules,
2016. ‘

VIA, VGEL and
Member
Industry

In this regard, R. Gnanasegaran — CEQ, VGEL, Vapi, j-

said that as per last meeting discussion they will
strictly comply and shall allow waste water to
discharge in CETP between 3 to 5 PM from M/S
Vital Health Care Pvt. Ltd., M/S Vital Laboratories

Pvt. Ltd. and M/S Gurukant Dye Chem Pvt. Ltd. and |

for CMEE, they shall not receive waste water after
6 PM.

o

Common Acid
Management facility

ViA and VGEL

{In this regard, Shri Rajul Shah, Environment

Committee Chairman, Vapi Industries Association
replied and informed that after last meeting M/S
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but now their capital contribution is awaiting. He
also added that they have published advertisement i
for the consultant for this project and it will be |
finalized within 15 days. For this facility land issue
is'to be discussed with GIDC higher Authority.

9. | Permanent solution for GIDC in this regard, Shri A. C. Patel — Executive Engineer,

. leakages and -spillages e GIDC; Vapi, as per required from time to time they
in GIDC ‘underground 1-are attending and ‘solving the issue as quick 2s
drain _system ' and : possible, Further it was requested by Regional

‘pumping stations.. = . 3 Vi i Office, GPCB to keep close watch on Vapi GIDC |

s ; < |'drainage’ system Inpast, drain leakages/spillages
| incidents were occurred, resulted in wastewater
| flow into River Kolak through bill khadi. So, c1ose'_'
- watch by GIDC/Notified Aera Authorrty is ‘require
2o on. thelr waste water carrying drain line.

' was |dent1f|ed and ‘the surroundmg areaof the mdustnal premises Was a!so found dry Fur he_r.t_here is
no such ccmplams about these Units.

In this rega rd, Chairman of Task. Foi‘::e"to'm'n-'ﬁ'ttéé'and' District Collector and District Magistrate Shri C.
R. Khatsan, {I A.S: ) instructed GPCB’ to give thls letter to PCCG, DD & DNH. and they have to comply it
and reply it to GPCB about the same.

Same is the issue of M/S Bhilosa Industries:

I this regard, Shri Santoshkumar Sutariya, Jf. Project Engifieer, PCC, DD & DNH ‘inforfied that PCC, DD
& DNH has visited M/S Bhilosa Industries'and they have also issued direction to the unit. He added that
;he situation is such that between M/S Ehiiosa Industries and Pluz Resort {located near M/S Ehilbsa
Industries), @ natural drain is passing from the premises of the said industry, in which waste water
discharge from M/S-Bhilosa Industries was observed in 1% v_Isii which is due to construction activity and
from Pluz Resort which is due to hon.operation of STP, hence direction were given to both the l.Jﬂ-itS,
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pfter that during the time of 2" visit of M/S Bhilosa Industries, i+ was observed that a nztural drain is
passing through the pre mises of M/S Bhilosa Industries and there are three minor canals of Madhuban
dam flowing towards the M/S Bhilosa Industries. Out of these three canals one is coming from Naraoli
Village which termingles in agricultural tiald on south side of M/S Bhilosa Industries.

AS ground level of these canals and surrounding fields are at higher level to the premises of M/S
Bhilosa Industries, because of which all excess residual water of canal enter M/S Bhilose Industries
premises and joins this natural drain. Hence presently there is no suich issue of wastewater discehrge
and they assure that they are regulariy monitoring this drain and further if any ‘industrial waste waier

s baewed in this. dram they will initiate immediate act:on against such polluting m_c_ustrv.

{2 ) As per discussmn in the Iast meeting, domaestic, waste water chscharged by the résidents into natural
water bodles - Shri B R Gajjar (MS. Task Force Commlttee) informed that recently it is come to the
"'nctnce of GPCB that shubham Green Cnty Residence is developed/con?rumed in Tighra Village and
“their. generated domes’clc waste water is disposed off into the Kantoli Khadi which is the source of !
water for Bagwada Vliiage Now this’ ISSL.IE is. solved as Shubham Green C:ty Reswience has mstalted 2
Nos of STP and the:r treated waste water is u'uhzed for_ gardemng and p!antat!on

_:'----(3} As per dxscussmn m the Iast meetmg, sampimg is! r.arr;ed"out jomtTy by GPCB PCC DD&DNH ‘and

VGEL Trom Rwer Damanganga and Ko!ak as per schedule and CUrre'n :_carned ‘out on dated

S 03/07/2018

5 The meetrng ends wrth vote of

Shn G tharqan{ A ‘:) Ak

‘Member ¢ geretary - T Chairman
Task Fm ce ominittee R i "i’asi_; .Fo::-_c-_h Cq__mm’itlec_
Reu' _al Oﬁ‘cer e B leu ict Co]iectoz & Manasl,mte'

* _'Gumrm Pol]utzon Comrnl Boal s R ; Di51r1ct \*aisad
Regional O,ﬂl_c__e___ Vapi :
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GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION
(A GOVT. OF GUJARAT UNDERTAKING)

@¥\ . . .
&7 Office of the Executive Engineer,
U"—//\\ PLOT NO.C-5/101, 1st Floor, ADMINISTRATIVE OFFICE BUILDING,

Near TEL. EXCHANGE, CHAR RASTA, VAP Valsad-396 195 GUJARAT.

Website: www.gidc.gov.in email: xen-vapi@gidcgujarat.org
- & [0260] 2432667,2432670 FAX No. 2420502
NO. GIDC/XEN/VAPI/ Date:
0 2 1118
7 E 3 JUN 2020
To,
Regional Manager,
GPCB, Vapi.

Sub: To repair & rectification of any leakages, damages & over flow of Effluent from
underground GIDC drainage.

Ref: 1) Your office letter No. GPCB/RO-VAPI/T-66/3405 date: 13/12/20189.

2) ATR based on MOM 19/10/2019 through e mail to your office on dated 25/11/2019.

Respected Sir,

With reference to the above letter & reference, Point wise steps taken by GIDC/ NAO, Vapi
are as below.

1. GIDC/NAO already has proper design and network of storm water drain in Vapi Industrial
as well as residential area. Even low lying areas are taken into consideration and almost
all storm water drain network in such areas is completed. Also, GIDC/NAO is planning to
convert all natural nala in the estate into RCC storm water drain.

2. GIDC/NAO is planning Construction of STP for residential area like housing-l (Vapi) &
housing —II (Chanod). Both the location for STP’s are finalized and project report for
design is also prepared by consultant & submitted to this office.

3. The banks of river are not contaminated with solid waste as no dumping of waste is done

there.
4. The dumping of solid waste of GIDC/NAQ is only done on identified MSWV site situated in

GIDC estate.

At present no leakages are found in underground drainage system in the estate. If any

leakage found, repairing is done immediately.

Executive Engineer,
GIDC, Vapi.

C.C: 0=

1) Chief Officer, NAO, 2 To] F AT SR SR for information please.
2) DEE (DRG), GIDC, Vapl.................. for information please.

Scanned by TapScanner



=" Guijarat Pollution Control Board PCB Id: 32172 |
%ﬁ (Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 |Industry Details Complaint File | Outward No: 45697-10/06/2020 |
Emalil : PLOT NO:--,
D --l --1
: Vapi - -
Telephone: DIST : Valsad, TAL : Pardi , SIDC : Vapi
9898989898
Inspection Id: 567541 ( Routine Visit) RoName: Vapi
2 |Type/ Scale/ Sector / Status: RED /SMALL / / Complaint ID
3 | Inspection Dt & Time: 10/06/2020 11:20/ Water Person Contacted : Mr. Keyurbhai Chaudhari - AE,
GIDC, Vapi
4 |Env Audit Detail : Sch: N.A, ,Year : ,OnDt:
Commissioned Dt : Production Start Dt : 01/04/1986 Applicability of CRZ Rules: No
_5|Water ConsumptioninKiloLtsPer Day _ _ Ind: 5000 _ Dom: 200000 _ _ _ Borewells 0 _
6 | Waste Water generation / Discharge (klpd) :  Ind: 5.000 Dom: 200.000 Tubewells: 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: ---------
8 | Disposal Modeof Industrial / Domestic: ~ ZeroDischarge/Irrigation
9 | Discharge Pt / Final Receiving Body (Ultimate):  / No generation of industrial wastewater
10 | Satusof water consent Under the Water Act,1974:  -- Lestlowerd:
11 |Effluent Treatement plant (ETP) : Units, if provided and status:

12 |Whether Industry isa member of CETP ? No
13 |Boilers=0, DG Sets=0, Flue Gas=0, Process=0, ETP Cap =0, Capacity of All =
No Data
No Data
No Data
14| TSDF Name:  NotRegdwithey TSOF
15| Lab ChargesPending: Rs 1722000 Water CessChargesPending: NIL
16| Last Env. FormV : --- Water Cess Return : HW Monthly Return: Defaulter
17| Last 3 Legal Action :
Insp Dt Act L eg Dt For Insp ID IR-Leg Type Out No
11/03/2020 SCN 22/05/2020 , 561519 SCN ROU 560430
23/01/2020 DIR 19/02/2020 EPA,IMM, 555208 DIR COM 555224
07/01/2020 DIR 11/02/2020 31A,015, 553738 DIR ROU 554326

10/06/2020 1/4( Through XGN) !




g Guijarat Pollution Control Board PCB Id: 32172
@ ( Inspection Report ) - Air Water , Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

0 |- | Air - Water - Hazd ACTs Applicability ?

e |- | Electric Company Name (Power Supply) | -—--

p |- | On East Direction of the location of the Company | -—-—-—-—-—————-

p |- | On North Direction of the location of the Company | --—-—-—-—-—-—-————-

p |- | On South Direction of the location of the Company

p |- | On West Direction of the location of the Company | -—-—-—-—-—————-

0 | - | Production since (Date) or Proposed 01/04/1986

m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary

n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0

d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.

General Observation

a | - | Isthe Industry in Operation ?? No. Not Applicable

a |- | ROFileNo 32172

b |- | Industry Operating without CCA No.

c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No.

MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? N.A

h |- | Seperate Energy Meter for A.P.C.M ? N.A

h |- | Provision of any STAND-BY Pump ?? N.A

Water Parameter

b |- | Source of Water Supply | e

c |- | W.W.G isEXCEEDING the CCA Limits No.

d |- | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Not Applicable

f |- | Treatment System ADEQUATE to handle existing effluent | Not Required

g |- | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 0
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (32172)

10/06/2020 214 ( Through XGN) !




P Gujarat Pollution Control Board |_PCBId: 32172

\ %ﬁ' (Inspection Report ) - Air,Water ,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Thisisthe inspection report carried out to verify regarding leakages in GIDC underground drain with reference to
GIDC letter received to this office. Letter is uploaded in pdf file herewith. Earlier, GIDC underground drainage
line located near M/s. Mahavir International, Plot No. 136/A, Phase—11, GIDC, Vapi was inspected on dated
13.01.2020 and observed that GIDC manhole was clogged and chocked due to which brownish waste water from
underground drain was going into GIDC storm water drain. In this regard, clogging and chockup was removed
and repaired immediately i.e. on same day by GIDC authority and letter for the same is submitted to this office
and joint inspection is carried to verify the same. During inspection it is observed that there is no any clogging or
chockup of manhole and further no any leakages/spillages of waste water observed and also storm water drain
observed dry. “Rojkam” for the same is done and uploaded in pdf file herewith. [680]-10/06/2020

~ RO Comments/Reply :Process according to IR-10/06/2020

W.C Notings: -------- [680-AEE]~

Specific I nstructions given to Industry at thetime of visit , for Pt to Pt Compliance

Compliance Observed in this I nspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status
WUl SRASAML cll: 29/0U/R0:00ll A% Sl Acl? Yyloys W SNC | 566156(28/05/20) Still Pending
(AQeuot ot AR2AHL 1L cwdlcltell ol Gl B 2lell SIRAL L olotlcl /
deoll U % A ULl sl

10/06/2020 3/4 ( Through XGN) !
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Gujarat Pollution Control Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| PCBId: 32172

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (32172)

A Sample Details

B

Process Stacks

C Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Fugitive Emission 0 N.A N.A NIL
D Details about Hazardous Waste Management :
Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Sludge From Treatment Of Waste Water Arising Out Of Cleaning/ |1 -34.2 0.000-M.T | DSS,DST,REC,STO
Disposal Of Barrels/ Containers
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |no product Thisis mcomplaint file 675825.000| 675825.000 - MT2 0.000|Pl. Refer Crux
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |- 0.010 - ---
G Water Consumption & Generation Break up
H Solid Waste
Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode
1 |Sand contaminated with sulfuric acid 3.000- M.T LIP OTH

Inspection Team :

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Rana Jaimin C

Signature By(Rana Jaimin C)

10/06/2020

4/4 ( Through XGN)
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No:GIDC/DEE(DRN)/VPI/ <4 )

To,

Regional Officer,
GPCH, Vapi.

SUBJECT
Reference: - Meeting of NGT at Barada, CPCB dated 19/10/20189.

Dear Sir,

:-Rojkam dated 13/01/2020.

Date : j3) o] 2edw

in context to the above subject and under reference the matters are as under-

1) The manhale near M/s. Mahavir International plot no. 136/A was

visited by this office. The GIDC manhole was clogging & chock up. The brownish

W /w, was back flowing into unit’s inspection chamber and ultimately going inta

storm water by PVC pipe. The clogging & check up of GIDC manhole was

immed ately removed and the PVC pipe Trom inspection chamber to storm water

was immaediataly removed by GIDC.

2] Regarding upgradation of storm water drainage in vapl industrial area,

open starm water drain is constructed in phase -2 area of GIDC vapi estate and

brick masonry Is constructed inside SWD at regular intervals. The water from

storm water drain was removed once. Hence it is requested to instruct VGEL ta

manitor the given place so that no effluent/domestic waste water Is discharged

into SWD.
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3) Regarding upgradation of underground drainage netwark, 20 Nos, of

partial above ground drainage chambers with pile foundation are been

constructed by this office.

Thanking you,

Yours faithfully,

\eof
Dy. E‘HEE].ILJ&& Engineer (Drainage)

AL GIDC, vapl.
W

CW.S.R. 1o:1) The Executive Engineer, GIDC, Vapl.......For information please.
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NOTIFIED AREA AUTHORITY

GIDC Administrative Office, " Floor, Plot No. C—5/101, GIDC, Vapi

No./C.0./N.A./Vapi/940 Date: 28" June 2018

To,

Regional Officer,

Gujarat Pollution Control Board,
Plot No. C-5/124, N.H. 8,

GIDC - Vapi.

Subject: Regarding the matter of providing drinking water to 11 villages
surrounding through Vapi Industrial Estate
Reference: Your office letter dated 26/06/2018

In context with the above mentioned subject and reference letter, it is
hereby to inform you that, under Vapi GIDC Water Supply Scheme, free drinking
water is provided to 11 surrounding villages outside the GIDC settlement. Details
of the same are as follows:

Sr. Name of Village Daily water supply Method of Water Supply
No. quantity

1. Chharwada 6 to 7 Lakh Litres Through pipeline

2. Chhiri 5 to 6 Lakh Litres Through pipeline

3. Balitha 6 to 7 Lakh Litres Through pipeline

4, Chanod 16 to 17 Lakh Litres Through pipeline

5. Rata 3.5 to 4 Lakh Litres Through pipeline

6. Kocharva 2 to 3 Lakh Litres Through pipeline

7. Karvad 4.5 to 5.5 Lakh Litres Through pipeline

8. Namdha-Chandor | 2.5 to 3 Lakh Litres Through pipeline

9. Dungra |- This Villages are included
10. |Chala |- in Vapi Municipality

_sd/_
Chief Officer
Notified Area Authority, Vapi
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: wwve.gpch.gov.in

No. GPCB/RO-VAPI/NGT-910-2019/ 2, 9 S”/ 1 1 JUN 2020

To,

Tne Crairman,

Om - Sai Apartment,
Hiranagar, Chhiri,
Vapi, District — Valsad.

Subject: To shift soak pit of your building away from your borewell
Reference: Sample collected from borewell of Om Sai Apartment in context with

Hon’ble NGT Order dated 31.10.2019 in the matter of O.A. 910/2019.
Sir,

In context with the above mentioned subject it is hereby to inform vou that, borewsl|
sample was collected from the borewell of vour apartment during joint inspection as per
Hon’ble NGT Order in the matter of O.A. 910,2019 along with the officials of GPCB and CPCB
during 13.11.2019 to 15.11.2019. An analysis result of the sample shows that there is slight
organic contamination in the borewell waster sample. Further it is observed that borewell and
soak pit of the building is at a distance of approximately @ 10 metres and further the depth of
the borewell is @ 70 feet. So due to less distance there is contamination of borewell water. So
it is hereby requested you to either seal borewell or to shift the soak pit at a proper distance

such that there is no any contamination of borewell water due te waste water of soak pit.

Thanking You,

For and On behalf of

Gujarat Pollution Control Board

g\g B.R.Ghjjar

/y\é/()/ é ‘ Regional Officer
\\

ISO 2001: 2008 & ISO 14001: 2004 Certified Organisation .
NABL(ISO/IEC-17025) Accredited Labcratory Chemical: T-3120 Biological: T-3121



Regional Office : Vapi

—— GUJARAT POLLUTION CONTROL BOARD

— Plot No. C-5/124, N. H. No. 8, G.1.D.C.,Vapi-396 195. Dist. Valsad. (Gujarat)
% Tel. : (O) (0260) 2432089, 2426207 Fax : (0260) 2432826
N7 Email: gpcb-val @ gujarat.gov.in ¢ Website : www.gpcb.gov.in

DATED: 20/06/2020
No. GPCB/RO-VAPI/NGT—910-2019/5, 005

To,

The Gram Panchayat, Chhiri & Chharwada,
Taluka - Vapi, District — Valsad.

Subject: To shift soak pit of your building away from your borewell
Reference: (1) Sample collected from borewell of Om Sai Apartment in context with
Hon’ble NGT Order dated 31.10.2019 in the matter of O.A. 910/20109.

(2) GPCB RO Vapi letter dated 11.06.2020 vide letter No. GPCB/RO-
VAPI/NGT-910-2019/3981

Sir,

In context with the above mentioned subject and reference, a letter dated 11.06.2020
was written to Om Sai Apartment wherein it was requested to either seal borewell or to shift
the soak pit at a proper distance so that there is no contamination of borewell water due to

waste water of soak pit. Now again you are called upon to seal the borewell of Om Sai
Apartment within 10 days from the date of this letter.

Since it is causing contamination of borewell water, in the event the above actions are not
complied with, the Board will be constrained to initiate appropriate action against you.

Thanking You,

For and On behalf of
Gujarat Pollution Contral Board

B.R.Gajjar
Regional Officer

0/ ¢

ISO 9001: 2008 & I1SO 14001: 2004 Certified Organisation
NABI (ISO/IFC-17N28) Arrraditad | aharatarn: Mhaminal: T O40N Dinlaciaal. T ndnd



River Action Plan of Kolak
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implementation of River action plans
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action plans of STPs & CETPs
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EXECUTING SUMMARY ON PROPOSED ACTION PLANS OF KOLAK
(FOR REJUVENATION OF POLLUTED RIVER STRETCH (PRS) Of KOLAK)

Sr. | DESCRIPTION OF ITEM Details
No.
1. [ Name of the identified polluted River:- Kolak
river and its tributaries PRS:- Kikarla to Salvav
Tributaries of PRS:- pl. Refer table-5
2. | Isriver is perineal and total length Non-Perennial River
of the polluted river Length:- 4.5 KM
3. | No of drains contributing to | :| Total No of drains:- 01
pollution and names of major Name of Drains (Location):
drains i) Bill Khadi
4. | Whether  ‘River  Rejuvenation Yes, The “River Rejuvenation Committee (RRC)”
Committee (RRC) constituted by has been constituted on 29" November, 2018 by
the State Govt./UT Administration Forest and Environment Department, Govt. of
and If so, Date of constitution of Gujarat for the execution of River Action Plan
‘RRC’ (RAP) of the Gujarat.
5. | Major Towns on the banks of the Name of Population at present
river with population Town/Area/villages
Village Chhiri, Chhiri— @1 Lakh
Chharwada, Salvav & | chharwada - @
Balitha 50,000
Salvav — @ 15,000
Balitha— @ 50,000
Gunjan, Vapi 1 Lakh

a. Total water consumption and
sewage generation in MLD

:| Total Water consumption:- 35 MLD

Total Sewage generation:- 26 MLD

b. Total no. of existing STPs and
the total capacities in MLD

No. of existing STPs: - No STPs

c. Gaps in sewage treatment in
MLD and no. of towns not having
STPs

:| Total Gaps in sewage treatment: - 26 MLD.

No. of Towns/Villages not having STPs:- No. as

per below:-

Name of
Area/Towns/
Villages

Remarks

Village Chhiri,
Chharwada, Salvav &
Balitha

No plan submitted

Gunjan, Vapi

proposed 10 MLD STP

d. Total MSW generation in TPA

MSW:- 3102.5 TPA (8.5TPD)

e. Existing treatment and disposal
facilities and total capacity

Composting Method - 5.50 MT/Day

Page | 1




Major industrial estates located
with total no. of industries

Industrial Estate No. of Industries
Vapi, GIDC 735

a. Total water consumption and
total industrial effluent generation
in MLD

e Total water consumption:- 67 MLD
e Total industrial effluent generation:- 57.5
MLD

No any industrial effluent is permitted into
the stretch of River Kolak.

b. No. of industries having captive 519
ETPs and their treatment capacity

in MLD

c. No of CETP’s and their 2 Nos.

treatment capacity

CETP Vapi:- 55 MLD
GHCL, Sarigam:- 2.5 MLD

d. Gaps in treatment of industrial
effluent

No any industrial effluent is being discharge
into the stretch of River Kolak directly or
indirectly.

e. Total HW generation in TPA in
the catchment area

All Industrial Units have consent with the
authorization under Haz. Waste Management
Rules, amended time to time & they all are
of TSDF/CHWIF/registered
under Rule-9/Co-processing and disposed their

member recycler

Industrial waste as per consent conditions.

f. Existing HW Treatment and
Disposal  Facilities and total
capacity with life span

Total 9 Nos. Of TSDF/CHWIF facilities in the
Gujarat. Please refer Annexure:- | for the details

Action plan includes
covering aspect such as

(Proposal for utilisation of sewage,
ground water recharging or rain
water harvesting, measures for
regulating ground water use,
protection and management of
flood plain zone, maintaining
minimum E-flows and water shed
management, plantation on both
sides of the river, setting up of
bio-diversity parks  etc.,, as per
Hon’ble NGT Orders dated
20.09.2018 and 19.12.2018)

mainly

No, details are not available with the Board
hence letters to concern authority/organizations
have been issued as under for the necessary
actions. Please also refer Annexure:- Il

Concern Authority/ For the activities /issues
Organizations

Central Ground | Ground water related
Water issues & for
Authority/Gujarat implementation of the
Water Resource

schemes related to

Development

Corporation Ltd. Ground

recharging  of
water

Irrigation department | E-flow, regulation of

activities in flood plain

Page | 2




zone & Flood plain
management , Good
Irrigation Practices etc.

Forest offices of the

Plantation /Vegetation

Gujarat cover along the River
stretch/River, setting up
of Biodiversity Park etc.

Vapi Proper

Nagarpalika/GUDC & | disposal/Treatment of

Concern Gram Sewage

panchayats

RDD

8. | Min. and Max. required time up to 2020 (Approximate)
period for implementation of
action plans
9. | Total estimated budget in crores STPs Details:-
towards implementation of Proposed Time | Estimat | Responsible
proposed action plans with break- STP MLD Limit | ed Agency
Budget
up ( e.g. No. of STPs, capacity, in Cr.
total cost; No of CETPs, total Gunja | 10 May - | 22 Notified Area
capacity, Cost towards n MLD | 2020 | Crore | Authority,
interception and diversion of area - GIDC Vapi
sewage/effluent to STPs/CETPs CETPs DeftaIIS:- . ) . .
etc.) No any industrial effluent is being discharge
' into the stretch of River Kolak directly or
indirectly.
10. | Responsible Organisation (s) for Annexure:- I
implementation of  proposed
action plans (Please enclose
details as annexure )
11. | Proposed Mechanism for Annexure:-lll
execution of action plans
12. | Expected deliverables w r to As above

achieving Goals
(Please enclose as annexure )
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Water Quality Management Plan- River Kolak
Stretch- Kikarla to Salvav
Priority-IV

1. Background
Kolak River is a river in Gujarat in western India whose origin is Saputara hills. Its basin has a

maximum length of 50 km. Kolak river flows from Saputara to the Arabian Sea
near Udwada (holy place of Parsis in Gujarat). There is a textile plant of M/s. Welspun and
M/s. Alok industries on the southern side of the river bank. It flows through the north side
of Vapi city in Gujarat. It is also connected to Madhuban reservoir of Damanganga River and
it becomes polluted from Morai Village of Vapi where it meets with Bill khadi which has
untreated domestic waste water.

The Major source of waste water discharge in to River Kolak are Domestic waste water of
Gunjan Area (Vapi Notified Area), Chhiri Village, Chharwada Village, Salvav Village & Balitha
Village are discharge into River Kolak through Bill Khadi. The polluted stretch of the River
Kolak is identified from Village Salvav (Latitude — 20°25’15.15”North; Longitude -
72°55’1.34”) to Village Kikarla (Latitude — 20°26’48.98”North; Longitude — 72°53’31.19”)
and its length is @4.5 KM. River Kolak is non perennial River.

2. Municipal Sewage Generation and Treatment

Total domestic water consumption:- 35 MLD

The water quality of river Kolak is deteriorated due to untreated sewage waste water
discharge into this River Kolak from Chhiri Village, Chharwada Village, Salvav Village, Balitha
Village & Vapi Gunjan Area (Notified Area Authority Vapi). Current population of above
mentioned Villages are 1 Lakh, 50000, 15000, 50000 & 1 Lakh, hence Total Population is
3,15,000. Due to this population @ 26 MLD domestic waste water is generated, which is
directly or indirectly discharge into river Kolak. Major quantity of Domestic waste water is
generated from Gram Panchayat Area, which is directly or indirectly leading to river Kolak
without any treatment. The detail of waste water generation is prescribed into below Table
No. 1.
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Table 1: Status of Domestic Pollution in River Kolak

District Total Total Total Total Gap Achieve Action to be | Timeline |Population
name | domestic Sewage Capacity of between |Normsor Not| Cover Gap for of PRS
water Generation Sewage |generation & | if Not Give |(Model Plan |Proposed
consumption| in MLD Treatment | Treatment |Detail Planto | STP With Model
Plantin MLD | Capacity |Achieve it (e.g.| Capacity) [Plan (STP)
Up gradation
of STP)
35 18 Not 18 STP Not | Action Plan | Action Present
(Generati Provided (Gap due to | Provided Not Plan Status:
on from Sewage not submitted | Not
Village Treatment | installed & by any | Submit | Chhiri -
Chhiri, Plant operation Gram ted @1 Lakh
Chharwa of STP) Panchayat Chharwa
Valsa da, Salvav Authorities da - @
d & 50,000
Balitha)* Salvav -
@
15,000
Balitha —
@
50,000
May -
STP not | Action to | 2020
8 8 provided Cover Gap
(Generati Not (Gap due to Vapi Present
on from Provided not Notified Status:
Gunjan, Sewage installed & Area
Notified Treatment operation Authority @1 Lakh
Area Plant of STP) has
Vapi) proposed
10 MLD
STP  Plant
(For
generated
Domestic
waste
water from
Gunjan
Area) **
Total 35 26 - 26 -- 10 - --

* Presently generated domestic waste water is directly/indirectly discharge into Bill Khadi,

which is ultimately leading to River Kolak.
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**Notified area at Plot No. H-79, 80, 91 and Plot No. 224 or Land behind Masjid located near
Pramukh Hill, Koparli Road. Hence Land allotment process is pending. Notified Area has
submitted land allotment proposals for STP to Regional Manager of GIDC Vapi, which is under
process.

Analysis Report (STP of Notified Area, Vapi)

Parameter pH cob BOD DO mg/L | TC (MNP/100 ml) | FC (MNP/100
mg/L mg/L ml)
Discharging | 6.5to <50 <10 2 - <230
Norms 9.0
Year Result
Sewage Treatment Plan is Not Provided

3. Status of Industrial effluent and treatment facilities

No any industrial effluent is permitted into the stretch of River Kolak.

Note: - Total Industrial water consumption:- 67 MLD

Major industrial estates located with total no. of industries:- GIDC Vapi Estate located at Bank
of River Damanganga and GIDC Vapi Estate having 735 Nos. of Small, Medium & Large Scales
units. Out of 735 Nos. of units, 519 Nos. of units having discharge into CETP Vapi. 519 Nos. of
unit have their captive ETP units having capacity as per effluent generation from manufacturing
process.

The industrial unit (519 Nos. - Small, medium & Large Scale) located in GIDC Vapi are
discharging their treated effluent into CETP (Capacity: 55 MLD) through GIDC u/g drainage
system. Which ultimately discharge into River Damanganga. Hence, No any industrial effluent
is being discharge into the stretch of River Kolak directly or indirectly.

Table 2: Source of Industrial/Effluent discharge at River Kolak

Sr.
No.

Category
of
Industries /
Name of
CETP /
Common
pipeline

Location
(District)

Quantity

Quality of
Discharge
Effluent
(Whether
Achieve outlet
norms or not if
not give details

plan to achieve it)

Proposed
Model Plan
(CETP with

Capacity)

Time Limit

Remarks

Not Applicable
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Analysis Report Format (CETP)

Parameter pH COD mg/L BOD mg/L

Not Applicable

4. Drain outfall in River Kolak

Only one Major drain discharge waste water into River Kolak Stretch (i.e. Bill Khadi). Bill Khadi is
the major drain outfall in River Kolak. It contains mainly untreated domestic waste water from
Gunjan Vapi (Notified Area), Chhiri Village, Chharwada Village, Salvav & Balitha Village.

Table 3: Particulars of Drains Falling into River Kolak

Sr. No. | Location Name of Discharge Length | Width | Depth | Gradient
Inletting Max. | Min. (km) (mtr) (mtr) of the
River/Drain river
(cm/km)
1 Morai, Bill Khadi 26 10 @13 @4 @2 0.3
Vapi MLD | MLD km mtr mtr

Table 4: Status of water quality in Major Drains (Yearly Average)

Location Major Drain BOD(mg/I) COD(mg/l)

2016 | 2017 | 2018 | 2016 | 2017 | 2018

Morai, Vapi Bill Khadi
9.72 | 9.52 | 8.79 | 56.75| 68.5 | 61.8

Table 5: Quantity of effluent in sub tributary drains meting to major drains

Sr. District Name of the Place where drains Quantity of Remarks
No. Drain join with river effluent
(MLD)

Not Applicable

5. Status of Water Quality
e River Stretches is identified from Village Salvav to Village Kikarla and length of the stretch is
@4.5 KM. As per Analysis Result water quality is describe as in Table No. 6.
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Table 6: Status of Water Quality of River Kolak.

Fecal
DO (mg/l) oH BOD oD (mg/l) Coliform Total Coliform
Year | Location (mg/l) (MPN/100 | (MPN/100 ml)
ml)
Min | Max | Min | Max | Min | Max | Min | Max | Min | Max Min Max
2016 River 3.1 | 80 | 7.08 | 829 | 0.2 6.0 4.0 | 14.0 - - 21 120
2017 | Kolakat | 3.8 | 73 | 7.79 | 8.02| 06 | 28 | 6.0 |15.0| -- - <1.8 140
2018 NH NO., 6.6 | 7.2 | 7.14 | 839 | 0.2 1.3 7.0 | 68.0 | 210 970 94 540
8, Morai
2016 River | 26 | 69 | 7.02 | 81 | 0.6 8 9.0 50 10 63 46 350
2017 | Kolakat| 4.8 | 6.4 | 711 | 791 | 1.9 3.1 6.0 26 17 130 94 >1600
Pataliya
2018 Bridge 40| 6.6 | 6.96 [8.08| 1.4 | 43 | 9.0 38 34 | >1600 | >1600 | >1600

Plan for Restoration of Water Quality

Sewage treatment plant for other villages to be developed through District Authority [i.e.
GUDCL/GWSSB] & Panchayat authority.

Notified Area Authority, Vapi has proposed investment cost for STPs i.e. 10 MLD — @22
Crore & 5 MLD - @11.35 Crore, hence Total Will be 33.35 Crore. For Sewage generated
from Vapi Gunjan Area, Notified area authority has proposed 10 MLD STP.

With reference to Hon’ble NGT order (Original Application No. 673/2018) Letter issued to
Village Chhiri, Salvav, Chharwada, Balitha vide Letter No. GPCB/RO/Camp-
Vapi/NGT/2267/Dated: 19-01-2019 to submit draft action plan for prepare Sewage effluent
treatment plan to GPCB Office.

State level Task Force meeting conducted and District level task force meeting is being

conducted under the chairmanship of District collector on regular basis for Interstate issues

and to improve the Water quality in River Damanganga & Kolak.

Steps taken

» As per Supreme Court order 375/2012, Supreme Court ordered to all municipal
authorities to construct Sewage Treatment Plan within three years from the issued SC
Order.

» With reference to Hon’ble NGT Application No. 27/2018 Dated: 19-12-2018 Letter
issued to Vapi Nagarpalika & Notified Area Authority vide letter No. GPCB/RO-
Vapi/NGT/2271/Dated: 19-01-2019 to submit action plan to GPCB.
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7A. Solid Waste generation & Treatment
(From Notified Area)

Types of |Generat|Collection/| Disposal/Treat | Total Gap with | Proposed action plan Time Remarks
Waste/ ed Storage ment facility | generation & | /facility to cover gap limit
Characterist|Quantity| facility with capacity existing
ic of waste | /day with along with treatment
capacity location facilities if any
Domestic | 8.50 @3 Lakh | Composting At present The Tender for June - The
MT MT Method - 5.50 @5.50 Collection, Sorting 2019 Setting up
MT/Day MT/day and Recovery of of Material
Total At Survey/Plot waste is waste and set up recovery
Area — No. 4804 to converted material recovery facility will
3.8 4807, GIDC through facility under start by
Hectare Vapi (Near composting DBFOOM model as Feb-19 &
TSDF Site, process. For per Rules, Norms and the
GIDC Vapi) the Gap of regulation of SWM working
3.00 MT/Day Rules — 2016 will start
the Capacity: 15 MT/Day by June
2019.
Total 8.50 5.5 TPD 3.0TPD 15TPD - -
MT

Note: - Letter has been issued to Panchayat, Rural Housing & Rural Development Department
by GPCB, Head office-Gandhinagar (Letter No.:- GPCB/HO/Ankl/P-3-101 (3)/493163-2 dated

31/01/2019)

7B. Bio Medical Waste (BMW) :-

Nos. of Health Care units (under regional
office Vapi)

Disposal /common facility for BMW

717 Nos

M/s. En-cler Biomedical waste Pvt Ltd, Surat.

7C. Industrial Waste:-
All Industrial Units have consent with the authorization under Haz. Waste Management Rules,
amended time to time & they all are member of TSDF/CHWIF/registered recycler under Rule-
9/Co-processing and disposed their Industrial waste as per consent conditions. Please refer

Annexure:-I.
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8A Ground Water extraction details:

The details are not available with the Board hence letters to concern Central Ground Water

Authority has been issued by GPCB, Head office-Gandhinagar for the submission of the
details.(Letter No.:- GPCB/HO/Ankl/P-3-101 (3)/493160-2 dated 31/01/2019). The details

received from Central Ground Water Board, West Central Region are as under

Net Annual | Total Gap Stage of
Ground Ground | between Ground
District | Taluka Water Water | availability Water Category
Availability | Draft and Draft | Development
(mcm) (mcm) (mcm) (%)*
Valsad PARDI 67.45 36.94 30.51 54.77 *Safe
(<70)

Note:- The ground water resources assessment is carried out on Taluka wise(Administrative

Units)

The State Govt. has taken up various Recharge/Water Conservation Schemes like Sujalam

Sufalam Yojana, Jal Sanchay Abhiyan etc for augmentation of ground water resources.

8B Ground Water Quality

BOREWELL OF KOTASHWAR MAHADEV TEMPLE VATTAR

SampID&DY{ ALK | CHL | COD | COL | DOX| FLU | NIT | NTR | pH | SUP| TH | TDS | TMP
012/56759/;7)'19 110 | 223 | 11 | 25 0.287| 0.035| 0.596 | 7.14 | 63 | 180 | 612 | 31
052;637/‘2‘2'19 280 | 218 | 10 | 25 | 3.8 | 0.235|0.039| 0649 | 7.67 | 59 | 160 | 584 | 27
022/%‘523'19 290 | 216 | 4 | 25 | 41 |0209|0.168| 0416 | 7.56 | 57 | 180 | 626 | 25
092/%22332'19 270 | 96 4 | 25 | 42 |0204| 0038 062 | 745 | 66 | 230 | 404 | 29
032/5001‘23'19 145 | 49 | 11 | 25 | 3.4 |0209| 0.036| 0.608 | 7.86 | 121 | 125 | 360 | 24
042/‘;827;3'18 315 | 60 6 | 25 | 29 |0309]0027| 0228 | 7.16 | 85 | 188 | 416 | 29
172/‘;61333'18 216 | 80 5 | 25 | 41 [0291]0027| 0228 | 726 | 76 | 212 | 410 | 25
052/‘;‘(‘)‘}‘;’18 3728| 84 6 | 25 | 3.4 |0309]0034| 0355 | 7.15 | 15 | 195 | 406 | 27
052/‘&%‘:’)'18 202 | 82 4 | 25| 33]0313/0039| 0322 | 718 | 10 | 172 | 426 | 28
092/‘(‘)%‘;;2'18 190 | 68 6 | 25| 35| 037(0037| 029 | 706 | 8 | 227 | 524 | 25
032/3(’)77‘23'18 470 | 210 | 6 | 25 | 45| 0353|0051 031 | 801 | 25| 155 | 626 | 28
062/%567/33'18 206 | 41 | 10 | 25 | 46 [ 0335]0.035| 0685 | 822 | 11 | 220 | 516 | 31
012/3(’)25‘3%'18 206 | 72 8 | 25 | 45 |0332|0033| 0657 | 7.94 | 53 | 196 | 486 | 28
042/?(’)1323'18 204 | 116 | 5 | 25 | 43 |0358]0033| 0653 | 741 | 40 | 190 | 382 | 26
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228702-

o1/03/00s| 200 | 201 | & | 25 | 45| 0396 0.033| o685 | 737 | 42| 260 | 542 | 29
oroorons| 202 | 183 | 4 | 25 | 42| o0428| 0065| 0662 | 795 | S6 | 296 | 514 | 27
052/%512/28'18 200 | 134 | 10 | 25 | 41 |0324| 0033 00685| 7.57 | 66 | 180 | 468 | 25
042/21227;?)_17 224 | 89 | o | 25| 45|0313| 003 | 0611 | 7.99 | 26 | 164 | 520 | 28
oaninony| 28| 79| 12| 25 | 42| 0302] 0033| 0681 | 756 | 27 | 152 | 502 | 27
219251 | 264 | 106 | 10 | 2.5 | 46| 0308|0038 0718 | 773 | 33 | 172 | 1080| 27
03/10/2017

oeoonony| 32| 62 | 8 | 25| 43| 0302] 0003 013 | 742 | 21| 140 | 426 | 28
042/227/‘2‘2'17 272 | s6 | 10 | 25 | 43 | 0321|0004 0157 | 7.31 | 18 | 248 | 516 | 27
042/23;523'17 260 | 65 | 11 | 2.5 | 44 | 0331|0001 0109 | 7.93 | 21 | 254 | 534 | 26
oeeonr| 328 | 62 | 12| 25| 42| 0342| 0001| 0139 | 763 | 36 | 262 | 452 | 30
oaoumony| 366 | 54| 9 | 25 | 42| 03ss| 0001| 061 | 755 | 32| 252 | 454 | 30
oooanony| 36| 42 | 11| 25 | 41| 0353] 0006| 0201 | 741 | 17 | 152 | 450 | 26
o1/oa/ony| 100 | 51| 10 | 25 | 42| 0386| 0.003| 0.204 | 756 | 17 | 150 | 406 | 27
oa/oomony| 130 | 66 | 11| 25 | 43| 038 | BOL | 0257 | 805 | 20 | 200 | 424 | 27
oaouony| 180 | 50| 11| 25 | 42| o0424| BOL | 0203 | 745 | 23| 120 | 406 | 28
052/333%'16 314 | s1 | 4 | 25| 38 |0062|0007| 0148 | 7.53 | 24 | 202 | 418 | 28
081/9191%3'16 313 | 48 | 3 | 25| 48 |0378| 0019 0119 | 767 | 20 | 212 | 534 | 28
o3onos| 30 | 50| 3 | 25| 46| 0062| 0017| 0081 | 745 | 22| 232 | 526 | 27
oajoaons| 378 | SU| 4 | 25| 3 |o00s1|0019] 0074 | 816 | 23| 244 | 440 | 27
osjoamons| 70 | 55| 5 | 25| 47| 045 |0022| 0066 | 733 | 22| 244 | 558 | 24
oajorrmons| 20 | 66 | 4 | 25 | 29 |0004| 0019| 0062 | 743 | 26 | 242 | 628 | 30
Ozl/%i‘}gk 204 | 69 | 4 | 25| 34| 025|0033| 019 | 749 | 44 | 282 | 482 | 26
orfouens| 3| 32| 7 | 25| 47| 0319] 0042| 0055 | 74 | 2 |27832| 410 | 29
oajoarmons| 410 | 75 | 15 | 25 | 41| 0376| 00s5| 0.104 | 769 | 14 | 278 | 912 | 25
181001- | 350 | 35.44| 12 | 25 | 3.8 | 0308 0.043| 0074 | 836 | 16.1| 227 | 564 | 31
02/03/2016

179382 | 450 | 74 | <s0| 25 | 42 | 0355 0023| 0146 | 755 | 16 | 223.44| 544 | 25
02/02/2016

021/2713%'16 420 | 28 | 14 | <25 | 22 |0319]0032| 015 | 803 | 27 | 225 | 466 | 27

Page | 11




021/71‘5%'15 364 | 36 | <5.0 | <25 0.65 | 0.027| 0204 | 7.4 | 28 | 276 | 482 | 27
031/71312/‘2‘3'15 28| 45 | 5 | 25 0.389| 0.025| 0.038 | 7.93 | 9 | 207.92| 788 | 30
051/712‘;%’15 380 | 85 | 6 | 25 0374 | 0.029| 1.21 | 7.64 | 12 | 43434 460 | 31
021/%99223’15 396 | 87 | 7 | 25 0.353| 0.188| 0.214 | 7.77 | 109 | 414.14| 406 | 29
041/%;6/28'15 119 | 39 | 5 | 25 0.363| 0.049| 0.091 | 7.98 | 47 | 505.05| 452 | 28
011/%573/23'15 139 | 41| 5 | 25 0.311] 0.035| 0076 | 7.89 | 12 | 362.75| 732 | 26
091/%‘:52/%'15 416 | 61 | 5 | 25 0.365| 0.087| 0.074 | 825 | 45 | 352.94| 434 | 24
011/%1533(1)’15 257 | 718 | 5 | 25 0.4 | 0035| 0082 | 775 | 32 | 379 | 850 | 33
061/%?5;3’15 337 | s2 | 8 | 25 037 | 0.035| 0.082 | 827 | 23 | 363 | 616 | 28
041;683%3'15 320 | 152 7 | 25 0.231| 0.025| 0.066 | 7.67 | 19 | 364 | 440 | 28
031/%29;8'15 380 | 155 | 2 | 25 0.315| 0.042| 0119 | 7.96 | 56 | 270 | 412 | 26
061/50513}‘;2'15 a04 | 20 | 5 | 25 0.335| 0.058| 0.103 | 7.769| 13 | 290 | 426 | 28
9. Environmental Flow (E-Flow)
Stretch Existing E-flow | Proposed plan to Time limit Remarks

achieve min. E-

flow

Note: Presently data is not available, Letter issued to Local Authority (Irrigation Department) to
get information/data vide Letter No. GPCB-Vapi/T-173/ 2315/Dated: 29-01-2019 & by GPCB,
Head office-Gandhinagar for the submission of the details. (Letter No.:- GPCB/HO/Ankl/P-3-101
(3)/493167 dated 31/01/2019).

10. Plantation /Vegetation cover along the River stretch/River

Presently data is not available, Letter issued to Local Authority (Forest Department) to get
information/data vide Letter No. GPCB-Vapi/T-173/ 2314/Dated: 29-01-2019& by Head office-
Gandhinagar (Letter No.:- GPCB/HO/Ankl/P-3-101 (3)/493160 dated 31/01/2019) for the

submission of the details.

The details received from Social Forestry wing, Aranya Bhavan, Gandhinagar are as under

Stretch/river

Existing
plantation/vegetation
cover details

Proposed plan to
cover remaining
gap along river
[river stretch

Time
limit

Remarks

Kolak(kikarla to
salvav)

Nil

Presently there is no separate scheme for

plantations along river /river stretch.
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11. Biodiversity Park

Presently data is not available, Letter issued to Local Authority (Forest Department) to get
information/data vide Letter No. GPCB-Vapi/T-173/ 2314/Dated: 29-01-2019& by Head office-
Gandhinagar (Letter No.:- GPCB/HO/Ankl/P-3-101 (3)/493160 dated 31/01/2019) for the
submission of the details.

The details received from Social Forestry wing, Aranya Bhavan, Gandhinagar are as under

District/Area Existing Total area of | Proposed Time Remarks
Name Biodiversity Biodiversity Biodiversity Limit
park Name park park
Nil

12. Details of good Irrigation Practices:

Presently data is not available, Letter issued to Local Authority (Irrigation Department) to get
information/data vide Letter No. GPCB-Vapi/T-173/ 2315/Dated: 29-01-2019 & by GPCB, Head
office-Gandhinagar for the submission of the details.(Letter No.:- GPCB/HO/Ankl/P-3-101
(3)/493167 dated 31/01/2019).

13. Details on Flood plain management Zone:-

Presently data is not available, Letter issued to Local Authority (Irrigation Department) to get
information/data vide Letter No. GPCB-Vapi/T-173/ 2315/Dated: 29-01-2019 & by GPCB, Head
office-Gandhinagar for the submission of the details.(Letter No.:- GPCB/HO/Ankl/P-3-101
(3)/493167 dated 31/01/2019).

14. Public Health Study in the vicinity of polluted river stretch:-

As details on Health Aspects are not available with the Board, it was decided to give the work to
carry out Health impact study to NIOH, Ahmedabad. However as per the letter received from
NIOH (letter No.:- DIR/108/GPCB-Proj/2019/9752 dated 07/02/2019) they are not able to
carried out the study as per requirement, So letter has been issued to Health & Family welfare
dept. to submit the action plan of Health Aspects includes Health impact study and mitigation
measures to improve the health in the catchment of polluted river stretch. Data received from
Health dept. is attached herewith as Annexure:-B
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15. Time Targeted Management Plan

STP: - 10 MLD (Notified Area

Authority, GIDC Vapi)

Activity / Year Responsible 2019 | 2020 Remarks
Agency
Reconnaissance Survey Notified Area DPR is prepared and Plots
Authority, GIDC have been proposed for
Vapi allotment/reservation for
STPs.
Water Quality Sampling GPCB/CPCB Continuous Process
Preparation of DPR Notified Area
Execution/Commissioning Authority, GIDC To be Decided after E-
(Setting up of STP-10 MLD) Vapi tendering.
Augmentation of river flow if -- -- -- --
any and restoration of water
quality

Note: Villages (Chhiri, Chharwada, Salvav & Balitha) has not submitted any Details/Action Plan.
Letter issued to Gram Panchayat Authority vide Letter No. GPCB/RO/Camp-
Vapi/NGT/2267/Dated: 19-01-2019 to submit draft action plan for prepare Sewage effluent
treatment plan to GPCB Office. & to Panchayat, Rural Housing & Rural Development
Department by GPCB, Head office-Gandhinagar (Letter No.:- GPCB/HO/Ankl/P-3-101
(3)/493163-2 dated 31/01/2019)

The Main Points are addressed in River Action Plan and all points are reviewed once in two

month at District level Task force committee.

Sr. No. Points Time Frame/Agency Remarks
1. Permanent GIDC Close watch by GIDC/Notified area
solution for | This is the on-going process | authority on their w/w carrying
leakages & |and as and when any | drainline.
spillages in GIDC | spillages/leakages in GIDC | To prevent accidental discharge of
u/g drainage | underground drain | any industrial effluent into river
system and | observed, it is repaired by | Kolak through Bill Khadi, small
pumping station. | GIDC check dam is constructed on Bill
Khadi Near Pumping Station No 6
and thereby lifting into PS 6.
2. To develop CC Irrigation Department In GIDC Area Lining work is
Lining Work from completed by GIDC & upto High
Koparli Road Vapi December 2019 onwards is Pending.
to N H 8, Balitha
@4 to5KM
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Annexure: - |

Existing Industrial Waste Disposal Facilities of the Gujarat

Sr Name of Facility TSDF Capacity | Incineration Remaining
No Capacity Capacity
(As on March-
2019)
1 Bharuch Enviro Infrastructure Ltd, 34,58,000 MT 120 MTD 4,77,133 MT
Ankleshwar, Dist: Bharuch.
2 | Vapi waste & Effluent management Co. | 14,00,000 MT NA 1,22,031 MT
Ltd.
3 Nandesari Environment Control Ltd, 6,44,000 MT NA 62,632 MT
Vadodara
4 Gujarat Maritime Board, Bhavnagar. 50,000 MT 0.2 MT/Hr 21,757 MT
Saurashtra Enviro projects Pvt. Ltd, NA 7.5 Kcal/Hr -
Kutch
6 Bharuch Enviro Infrastructure Ltd, 14,00,000 MT NA 11,64,939 MT
Dahej, Dist —Bharuch.
7 Eco care Infrastructures Pvt. Ltd, 5,00,000 MT NA 54,853 MT
Surendranagar
Detox India Pvt Ltd, Dahej NA 5 Kcal/Hr -
Geohybrid Indutrial Solutions Pvt Ltd, NA 4 MT/Hr -
Surat
10 | Ankleshwar Clean Process Technology | 3,55,000 MT NA -

Centre Ltd (ACPTL), Kutch
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Annexure: - 1l

List of other Responsible Organization (s) for implementation of River action plans

Responsible
Organization

for the activities /issues

Remarks

Central Ground Water
Authority /Gujarat
Water Resource
Development
Corporation Ltd.

Ground water related issues & for
execution of the plan for the same
etc.

Letter issued to Central Ground
Water Authority by GPCB, Head
office-Gandhinagar for the)
submission of the details vide

Letter No.:- GPCB/HO/Ankl/P-3-
101 (3)/493160-2 dated
31/01/2019.

Some data received in this regards
from Central Ground Water Board,
West Central Region, Gandhinagar,
are incorporated in the Point 8 of
Action Plan.

Irrigation department

E-flow, regulation of activities in
flood plain zone & Flood plain
management , Good Irrigation
Practices etc.

Letter seeking
from Irrigation Department is sent
by GPCB, Head office-Gandhinagar
(Letter No.:- GPCB/HO/Ankl/P-3-
101 (3)/493167 dated 31/01/2019)
& by Regional Office vide no. Letter
No. GPCB-Vapi/T-173
2315/Dated: 29-01-2019 for the
submission of the details.

requisite details

Forest offices of the
Gujarat

Plantation /Vegetation cover along
the River stretch/River, Biodiversity
Park etc.

Letter
from District Forest Officer

seeking requisite details
by,

Regional Office vide letter vides

Letter No. GPCB-Vapi/T-173

2314/Dated: 29-01-2019 & by
GPCB, Head office-Gandhinagar
(Letter No.:- GPCB/HO/Ankl/P-3-

101 (3)/493160 dated 31/01/2019)

Some data received in this regards

from  Social Forestry  wing,
Aranyabhavan, Gandhinagar are
incorporated in the Point 10 & 11

of Action Plan.
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Panchayat,
Housing and
Development

Department

Rural
Rural

For & disposal of

waste in

discharge
Sewage/Solid

Environmentally sound manner
such as efficient operation of
existing STPs, up gradation of the
existing STPs & provide new STPs,
proper collection,
disposal & treatment facilities for

solid waste/garbage (MSW) etc.

providing

Letter issued from ACS,F&ED, GoG

to Rural housing & Panchayat,
Rural Housing and Rural
Development department, GoG

dated 07/02/2019 for the necessary|
actions.
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Annexure: - Il (a)

Responsible Organization (s) for implementation of action plans of STPs & CETPs

River STPs/Sewage CETPs/Effluent
Gap if any MLD |Proposed| Time |Estimated| Responsible |Gap if|Proposed |Time|Estimated | Responsible
As per table: 1 | STP MLD | Limit | Fundin Agency any CETP |Limit| Fundin Agency
crore MLD MLD crore
As
per
table:
2
Kolak Village 18|-- -- -- Chhiri Gram [No any industrial effluent is being discharge
Chhiri, Panchayat |into the stretch of River Kolak directly or
Chharwada, Chharwada/ indirectly.
Salvav & Salvav/
Balitha Balitha Gram
Panchayat
and PRH &
RDD
Gunjan, Vapi| 8 |10 MLD |2020 | 22 Crore |Notified Area
Authority,
GIDC Vapi
Total MLD 26|10 MLD |-- 22 Cr. - -
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Annexure: - lll
Proposed Mechanism for execution of action plans

Monitoring Mechanism for the PRS water quality

Activities Frequency Time Line Organization
Sampling Monthly Preferably 1° week of the month GPCB
Analysis Monthly Preferably within 10 days of sampling

Review Quarterly --

Monitoring Mechanism for the Ground water quality within catchment area
of PRS

Sampling Half yearly Preferably 1* week of that month
Analysis Half yearly Preferably within 10 days of sampling
Review In subsequent RRC | --

meeting after

analysis

Monitoring Mechanism for various discharges (STP O/L, CETP O/L etc.)

Frequency of monitoring of various Waste discharge/disposal including waste
water, solid wastes, Bio-medical waste etc. will be followed as per CPCB
guideline issued from time to time & action under the provision of the Act
would be taken against defaulting units

Monitoring Mechanism for Model Restoration Plan

RRC meeting shall be held periodically to monitor environmental Infrastructure
progress preferably once in 3 months.
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Annexure-A Map of PRS Kolak
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ENGLISH TRANSLATION

GPCB/HO/ANK/P-3-101(3)/493163, dated 31/01/2019

To,

Development Commissioner, IAS
Sachivalay,

Gandhinagar — 382010

Subject: In context with the order of Original Application No. 673/2018 (M.A. No. 1777/2018)
and along with Application No. 727/2018, dated 20/09/2018 and dated 12/12/2018,
presented in Hon’ble National Green Tribunal (NGT), New Delhi, to submit Draft “River
Action Plan” in reference for compliance of above order.

Reference: Above mentioned order of Hon’ble National Green Tribunal (NGT), New Delhi dated

20/09/2018 and 19/12/2018

Respected Sir,

In context with above subject matter, you are aware that Gujarat Pollution Control Board is an
Enforcement Authority engaged in the activity of enforcement of various pollution related rules and
regulations. In context with Hon’ble National Green Tribunal (NGT), New Delhi mentioned in above
subject, Draft River Action Plan as per following details needs to be submitted within time limit.

(1) You are aware that different Rivers falls under Priority | to V under Polluted River Stretch
shown in attached map as per Hon’ble NGT. (List attached as Annexure 1)

According to the order of the Hon'ble NGT as per the framework of CPCB's Model Action Plan of
River Hindon and River Action Plan for this Polluted River Stretch must be prepared within time limit
such that all the details mentioned in the Order of Hon'ble NGT order as well as all other information
pertaining to this Order are included in River Action Plan. The Chief Secretary of the State has been
appointed as responsible for the omission in implementation.

(2) In context with Polluted River Stretches (PRS) of the State of Gujarat under the PRS of
particular River, Order is passed for Sewage Treatment Plant (STP) for the treatment of household
wastewater in the residential area around the river bank and for industrial wastewater treatment,
management of ETP/CETP and planing and management for disposal of Solid waste/BMW on scientific
basis and the responsible persons have to prepare an action plan for the same, which is to be submitted
to the this office 31/01/2019. In order to comply with the orders of the Hon'ble NGT, a detailed foot
survey has been conducted by this office, and it is informed to submit the details of Sr. No. 2, 5, 6 and 8
of attached table in Action Plan including budgetary provision to this office by 25/01/2019, but till date
details are not provided to this office. So that, you are requested to submit Action Plan including
budgetary provision of the following Villages to this office by 31/01/2019.



Sr. Name of Polluted River | Name & Address of | Approximate Approximate
No. Stretch as per Hon’ble NGT nearby Village/City Domestic Waste | suggested
Water Quantity capacity of STP
1. Amala Khadi (Priority 1) | Kapodara, 0.5 MLD 1.00 MLD
Pungam to Bharuch Bhadkodara, Piraman, | 50,0000 Litres.
Ansar Market and
others
2. Amravati River (Priority IV) | Dadhaal, Villages of | 1.5 MLD 2.00 MLD
(Tributary of Narmada) Ankleshwar Taluka
3. Narmada  (Priority - V) | Zanor, Jadeshwar, | Zanor + | 6.00 MLD
Jadeshwar to Bharuch Garudeshwar Jadeshwar - 3
MLD
&
Garudeshwar — 1
MLD
4, Dhadhar River (Priority Ill) | Por, Karjan, Kothwada | 1.66 MLD 2.00 MLD
Kotada to Chaandpur and Pingalwadi of
Vadodara District
5. Baleshwar Khadi (Priority V) | Baleshwar, Saraj, | 6 MLD 9.00 MLD
Pandesara to Kapleta Bhatiya and Samrod
Village of Taluka -
Palsana, District -
Surat
6. Kim Kalstrot (River) (Priority V) | Kim Char Rasta, Kim. | 10 MLD 15 MLD
From Kim to Sahol Bridge | All Villages from Kim
Towards Char Rasta to Sahol
7. Mindhola (Priority V) Flow | From Bardoli to | 1.6 MLD 2.00 MLD
towards Sachin Kanakpur, Kansad,
Pardi, Village area of
Sachin GIDC
8. River Kolak (Priority IV) Kikarla | Chhiri, Chharwada, | 21 MLD 30 MLD
to Salvav Balith, Salvav  of
Valsad District and
others nearby Villages
9. River Tapi (Priority IV) 85 KM | Master Plan in which | NA NA

stretch (Kadod - Bardoli to
Surat)

complete  domestic
waste water of
various area of Surat
District is included.
Surat Municipal
Corporation has
prepared DPR and
sent to NRCP New
Delhi for approval.




For above Point No. 9, you are requested to submit detailed action plan; you are requested to keep in
contact with SMC so that approval for above plan can be obtained as soon as possible at appropriate
level.

(3) According to Hon’ble NGT Order, suggested Action needs to be submitted to Hon’ble NGT by
31/01/2019 and if it is not submitted than, State Chief Secretary is appointed responsible to pay
compensation for loss of environment due to delayed work and Rs. 1 Crore needs to be recovered from
responsible officer. Taking serious note of the matter and completing the work within the time limit, the
proposed action plan has to be submitted to the Gujarat Pollution Control Board in soft copy and hard

copy.
(4) In particular, as per the order of the Hon'ble NGT, if the details of the action plan submitted by you
are incomplete, it will be considered as non-compliance. If CPCB does not accept the action plan
submitted, as per the order of the Hon'ble Court, Rs. 15 Crore performance guarantee has to be

submitted, which is requested to be known.

-Sd/-
Member Secretary
Guijarat Pollution Control Board
Gandhinagar

Enclosure: Above mentioned Hon’ble NGT Order with list of Polluted River Stretches
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ENGLISH TRANSLATION

GPCB/HO/ANK/P-3-101(3)/493163-2, dated 31/01/2019

To,

Panchayats, Rural Housing & Rural Development Department,
Block No. 8, Third Floor,

Sachivalay,

Gandhinagar — 382010

Subject: In context with the order of Original Application No. 673/2018 (M.A. No. 1777/2018)
and along with Application No. 727/2018, dated 20/09/2018 and dated 12/12/2018,
presented in Hon’ble National Green Tribunal (NGT), New Delhi, to submit Draft “River
Action Plan” in reference for compliance of above order.

Reference: Above mentioned order of Hon’ble National Green Tribunal (NGT), New Delhi dated

20/09/2018 and 19/12/2018

Respected Sir,

In context with above subject matter, you are aware that Gujarat Pollution Control Board is an
Enforcement Authority engaged in the activity of enforcement of various pollution related rules and
regulations. In context with Hon’ble National Green Tribunal (NGT), New Delhi mentioned in above
subject, Draft River Action Plan as per following details needs to be submitted within time limit.

(1) You are aware that different Rivers falls under Priority | to V under Polluted River Stretch
shown in attached map as per Hon’ble NGT. (List attached as Annexure 1)

According to the order of the Hon'ble NGT as per the framework of CPCB's Model Action Plan of
River Hindon and River Action Plan for this Polluted River Stretch must be prepared within time limit
such that all the details mentioned in the Order of Hon'ble NGT order as well as all other information
pertaining to this Order are included in River Action Plan. The Chief Secretary of the State has been
appointed as responsible for the omission in implementation.

(2) In context with Polluted River Stretches (PRS) of the State of Gujarat under the PRS of
particular River, Order is passed for Sewage Treatment Plant (STP) for the treatment of household
wastewater in the residential area around the river bank and for industrial wastewater treatment,
management of ETP/CETP and planing and management for disposal of Solid waste/BMW on scientific
basis and the responsible persons have to prepare an action plan for the same, which is to be submitted
to the this office 31/01/2019. In order to comply with the orders of the Hon'ble NGT, a detailed foot
survey has been conducted by this office, and it is informed to submit the details of Sr. No. 2, 5, 6 and 8
of attached table in Action Plan including budgetary provision to this office by 25/01/2019, but till date
details are not provided to this office. So that, you are requested to submit Action Plan including
budgetary provision of the following Villages to this office by 31/01/2019.



Sr. Name of Polluted River | Name & Address of | Approximate Approximate
No. Stretch as per Hon’ble NGT nearby Village/City Domestic Waste | suggested
Water Quantity capacity of STP
1. Amala Khadi (Priority 1) | Kapodara, 0.5 MLD 1.00 MLD
Pungam to Bharuch Bhadkodara, Piraman, | 50,0000 Litres.
Ansar Market and
others
2. Amravati River (Priority IV) | Dadhaal, Villages of | 1.5 MLD 2.00 MLD
(Tributary of Narmada) Ankleshwar Taluka
3. Narmada  (Priority - V) | Zanor, Jadeshwar, | Zanor + | 6.00 MLD
Jadeshwar to Bharuch Garudeshwar Jadeshwar - 3
MLD
&
Garudeshwar — 1
MLD
4, Dhadhar River (Priority Ill) | Por, Karjan, Kothwada | 1.66 MLD 2.00 MLD
Kotada to Chaandpur and Pingalwadi of
Vadodara District
5. Baleshwar Khadi (Priority V) | Baleshwar, Saraj, | 6 MLD 9.00 MLD
Pandesara to Kapleta Bhatiya and Samrod
Village of Taluka -
Palsana, District -
Surat
6. Kim Kalstrot (River) (Priority V) | Kim Char Rasta, Kim. | 10 MLD 15 MLD
From Kim to Sahol Bridge | All Villages from Kim
Towards Char Rasta to Sahol
7. Mindhola (Priority V) Flow | From Bardoli to | 1.6 MLD 2.00 MLD
towards Sachin Kanakpur, Kansad,
Pardi, Village area of
Sachin GIDC
8. River Kolak (Priority IV) Kikarla | Chhiri, Chharwada, | 21 MLD 30 MLD
to Salvav Balith, Salvav  of
Valsad District and
others nearby Villages
9. River Tapi (Priority IV) 85 KM | Master Plan in which | NA NA

stretch (Kadod - Bardoli to
Surat)

complete  domestic
waste water of
various area of Surat
District is included.
Surat Municipal
Corporation has
prepared DPR and
sent to NRCP New
Delhi for approval.




For above Point No. 9, you are requested to submit detailed action plan; you are requested to keep in
contact with SMC so that approval for above plan can be obtained as soon as possible at appropriate
level.

(3) According to Hon’ble NGT Order, suggested Action needs to be submitted to Hon’ble NGT by
31/01/2019 and if it is not submitted than, State Chief Secretary is appointed responsible to pay
compensation for loss of environment due to delayed work and Rs. 1 Crore needs to be recovered from
responsible officer. Taking serious note of the matter and completing the work within the time limit, the
proposed action plan has to be submitted to the Gujarat Pollution Control Board in soft copy and hard

copy.
(4) In particular, as per the order of the Hon'ble NGT, if the details of the action plan submitted by you
are incomplete, it will be considered as non-compliance. If CPCB does not accept the action plan
submitted, as per the order of the Hon'ble Court, Rs. 15 Crore performance guarantee has to be

submitted, which is requested to be known.

-Sd/-
Member Secretary
Guijarat Pollution Control Board
Gandhinagar

Enclosure: Above mentioned Hon’ble NGT Order with list of Polluted River Stretches
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To.

The Commassioner & Pancipal Secretary (Rural Div )
Commussionerite of Rutd Dovelopment C}fﬁc; i

D Jdivtay Mebhia Bhavan. Bock Np 161
Gandinagar — 382010

Sub - : o subnit 17!1(3 Achion plan wih the budgetary provision for the Sewnge
f.eat”“f‘n! f H]”T I!S(}”d tvﬁqu &{f—lndq'ﬁn‘gﬂi as ppf 1“11‘ d"‘eﬁ“}n of NGT. Nw
Dot suder dated 200002018 and 1122018

Ref. - 1) GPCB fetter No - GPCBMHOANKL/I® 1 10134403163 date - 31/01/2019
) Note from ACS. F&ED 1o PS Panchayat. Rural Housing and Rural
Development Department dated 0702020119
ud Divyabihaskar news pubhshed on 0470272019 by Dinesh Joshi {Author) on
Treatmenlt & disposal of Solid-Liquid waste of 1127 villages of 24 district of the
state as well as willages of 8 talukas up 1o June-2019

Respected Madam.

With reference to the above referred letters No - i & i, GPCB asked to submit
the Action Plans for the villages which contnbuting domeshc unireated waste water
discharge to identified Polluled Rwer Stretches under the NGT orders mentioned
above. In this regard, a note from ACS, FSED 15 sent 1o Panchayat, Ruler Housing

and Ruler Development Depariment is enclosed herewith,

Recently, news was published in the Divyabhaskar regarding the “Treatment

& disposal of Solid-Liquid waste of 1127 villages of 24 district of the state
(Gujarat) as well as villages of 8 talukas up to June-2018 under the Swachh
Bharat Abhiyan (Rural) of Hon'bie PM by Rural Development Department”, In
this connection, you are hereby requested 1o take in to consideration the attached hist
of villages (enclosed as Annexure 1 & 2 for Sewage & Solid wasle respectively) at
utmost priority for the treaiment of domeslic sewage by providing new STP and Solid

le
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arded dated 200020108 & (G120

Yau mn hooahy tecquastod Lo provice e detal Actiun phon for providing shove
infrastiuctore i the williges (hagled in Anneeiin & ) ncluding adggotny ‘lllt.lﬂtlh‘ﬂ"
for the neve | neaonimental pdraedeac oo (sach an G101, Solkl Wasto draposal Sie

ian the Loolie) wearmla fﬁ;"“"‘”"""“ tlen it

For & on buhall of
Gujarat Pollution Control Board,/

Encl. As stated above . 47
(K.C1 Mllltﬂ'

Mombuar Secretary
P
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e GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

e, S, S 3
A Phone : (079) 23222425
L\ | /4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

Mukesh Puri, IAS

Chairman
Hon’ble NGT Matter
No.: GPCB/HO/P-2-101(7)/RAP/ S S 2 F1\.S Date: 2 |o1 | zo 20
To
The Principal Secretary, A{\QV

Panchayat, Rural Housing & Rural Development Department,
lock No: 8, 3" floor,
iew Sachivalay, Gandhinagar

Sub:- Submission of action plan/details regarding submission of villages as well as PRS
wise action plan in compliance to Hon'ble NGT orders dated 20/09/2018,
19/12/2018, 08/04/2019 & 06/12/2019 in the matter of Polluted River Stretches
(O.A No.:- 673/2018) as discussed in 7™ RRC held on 05/12/2019.

Dear Sir,

In Context to above subject, PRH & RDD has submitted the Performance Bank
Guarantee (PBG) of Rs.2.02 Cr for timely management of sewage i.e. before 31/03/2021
(by setting up of new STP/treatment of sewage) generated from the villages. Further,
PRH & RDD was informed time to time [also by Note of ACS, F&ED & Chairman, GPCB
dated 30/11/2019] to submit the details/detailed action plan in Compliance to said
Hon'ble NGT orders. However time bound, PRS wise, detailed action plans are still
nending from PRH & RDD. This may leads to non compliance of Hon'ble NGT order’s
directions and PBG also may be forfeited.

As per the recent Hon'ble NGT order dated 06/12/2019 [Attached as Annexure- 4
for your reference and record], the timeline for completing all steps of action plans is
31.03.2021 in terms of order dated 08.04.2019. In default, compensation will be liable to
be paid at the scale laid down in the order of this Tribunal dated 22.08.2019 in the case
of river Ganga. Further, monthly progress report has to be furnjs e 1 by the States/UTs to
Secretary, Ministry of Jal Shakti with a copy to CPCB. Any dé '
consequences at every level.

RRC adversely noted that PRH & RDD was cons

(15/03/2019), 6" RRC (13/09/2019) & 7" RRC (05/12/ sfore, presence of

competent personnel must be ensured by PRH & RDD for ing RRC meeting.
o ". 4L

!b Page 10of 2
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Further, during 7" RRC, it was decided that if non compliances continue, RRC
may recover the cost of rejuvenation, to the extend found necessary, as per the power
delegated to RRC in para 50 (X) of NGT order dated 20/09/2018. [MOM of 7" RRC

meeting attached as Annexure-2]

Immediate action may please be taken and details/action plan and PRS/Rive:
wise details in CPCB format (dated 26/09/2019) to be submitted to RRC for furthe:
submission to CPCB to NGT in compliance to captioned Hon'ble NGT orders.

o, ¥ 2y

[Mukesh Puri, |IAS]
Chairman

Enclosure: As above
Copy submitted with respect to:

1) The Chief Secretary, Block No. 1, 5" floor, New Sachivalay, Gandhinagar
............ for information please.

Page 2 of 2




i GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= 3 Sector-10-A, Gandhinagar-382 010
| /4 Phone : (079) 23226295
— Fax : (079) 23232156

Website : www.gpcb.gov.in

By RPAD

NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE WATER
ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having Gram Panchayat at VILAGE- CHIRI, PARDI-396191,
TAL: PARDI, DIST: VALSAD and not installed sewage treatment plant for untreated domestic
sewage of Village- Chiri.

AND WHEREAS This Office issued letters to concern departments, (Attached here
with as Annexure-l) regarding to submit Action Plan in the matter of O.A. No. 673/2018 in
context with the Hon'ble NGT Order dated 19/12/2018 and 20/09/2018.

NOW THEREFORE the Board proposes to issue directions under Section 33-A of the
Water Act-1974 as under:-

1. You shall submit time bound Action Plan to install Sewage Treatment Plant within 15
days.

YOU ARE HEREBY directed to reply with complain of points within 15 days on receipt
of this notice of direction failing to which directions as proposed above will be deemed to
be passed without further reference to you.

For and on behalf of
Gujarat Pollution Control Board

Deputy Chief Environmental Engineer

18 JUN 207,

NO: GPCB/VSD-GEN-135/ <472 3 <K

Issued to:
Jfé‘. Chiri Gram Panchayat,
ILAGE- CHIRI,

PARDI-396191, TAL: PARDI,
DIST: VALSAD.

Copy To;

1. Regional Officer- Vapi, Regional Office, Vapi — For necessary actions please

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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No. GPCRMO! P-2A014RAR L3S |62

To.

The Commassioner & Pancipal Secretary (Rural Div )
Commussionerite of Rutd Dovelopment C}fﬁc; i

D Jdivtay Mebhia Bhavan. Bock Np 161
Gandinagar — 382010

Sub - : o subnit 17!1(3 Achion plan wih the budgetary provision for the Sewnge
f.eat”“f‘n! f H]”T I!S(}”d tvﬁqu &{f—lndq'ﬁn‘gﬂi as ppf 1“11‘ d"‘eﬁ“}n of NGT. Nw
Dot suder dated 200002018 and 1122018

Ref. - 1) GPCB fetter No - GPCBMHOANKL/I® 1 10134403163 date - 31/01/2019
) Note from ACS. F&ED 1o PS Panchayat. Rural Housing and Rural
Development Department dated 0702020119
ud Divyabihaskar news pubhshed on 0470272019 by Dinesh Joshi {Author) on
Treatmenlt & disposal of Solid-Liquid waste of 1127 villages of 24 district of the
state as well as willages of 8 talukas up 1o June-2019

Respected Madam.

With reference to the above referred letters No - i & i, GPCB asked to submit
the Action Plans for the villages which contnbuting domeshc unireated waste water
discharge to identified Polluled Rwer Stretches under the NGT orders mentioned
above. In this regard, a note from ACS, FSED 15 sent 1o Panchayat, Ruler Housing

and Ruler Development Depariment is enclosed herewith,

Recently, news was published in the Divyabhaskar regarding the “Treatment

& disposal of Solid-Liquid waste of 1127 villages of 24 district of the state
(Gujarat) as well as villages of 8 talukas up to June-2018 under the Swachh
Bharat Abhiyan (Rural) of Hon'bie PM by Rural Development Department”, In
this connection, you are hereby requested 1o take in to consideration the attached hist
of villages (enclosed as Annexure 1 & 2 for Sewage & Solid wasle respectively) at
utmost priority for the treaiment of domeslic sewage by providing new STP and Solid

le
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Yau mn hooahy tecquastod Lo provice e detal Actiun phon for providing shove
infrastiuctore i the williges (hagled in Anneeiin & ) ncluding adggotny ‘lllt.lﬂtlh‘ﬂ"
for the neve | neaonimental pdraedeac oo (sach an G101, Solkl Wasto draposal Sie

ian the Loolie) wearmla fﬁ;"“"‘”"""“ tlen it

For & on buhall of
Gujarat Pollution Control Board,/

Encl. As stated above . 47
(K.C1 Mllltﬂ'

Mombuar Secretary
P
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e GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

e, S, S 3
A Phone : (079) 23222425
L\ | /4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

Mukesh Puri, IAS

Chairman
Hon’ble NGT Matter
No.: GPCB/HO/P-2-101(7)/RAP/ S S 2 F1\.S Date: 2 |o1 | zo 20
To
The Principal Secretary, A{\QV

Panchayat, Rural Housing & Rural Development Department,
lock No: 8, 3" floor,
iew Sachivalay, Gandhinagar

Sub:- Submission of action plan/details regarding submission of villages as well as PRS
wise action plan in compliance to Hon'ble NGT orders dated 20/09/2018,
19/12/2018, 08/04/2019 & 06/12/2019 in the matter of Polluted River Stretches
(O.A No.:- 673/2018) as discussed in 7™ RRC held on 05/12/2019.

Dear Sir,

In Context to above subject, PRH & RDD has submitted the Performance Bank
Guarantee (PBG) of Rs.2.02 Cr for timely management of sewage i.e. before 31/03/2021
(by setting up of new STP/treatment of sewage) generated from the villages. Further,
PRH & RDD was informed time to time [also by Note of ACS, F&ED & Chairman, GPCB
dated 30/11/2019] to submit the details/detailed action plan in Compliance to said
Hon'ble NGT orders. However time bound, PRS wise, detailed action plans are still
nending from PRH & RDD. This may leads to non compliance of Hon'ble NGT order’s
directions and PBG also may be forfeited.

As per the recent Hon'ble NGT order dated 06/12/2019 [Attached as Annexure- 4
for your reference and record], the timeline for completing all steps of action plans is
31.03.2021 in terms of order dated 08.04.2019. In default, compensation will be liable to
be paid at the scale laid down in the order of this Tribunal dated 22.08.2019 in the case
of river Ganga. Further, monthly progress report has to be furnjs e 1 by the States/UTs to
Secretary, Ministry of Jal Shakti with a copy to CPCB. Any dé '
consequences at every level.

RRC adversely noted that PRH & RDD was cons

(15/03/2019), 6" RRC (13/09/2019) & 7" RRC (05/12/ sfore, presence of

competent personnel must be ensured by PRH & RDD for ing RRC meeting.
o ". 4L
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Further, during 7" RRC, it was decided that if non compliances continue, RRC
may recover the cost of rejuvenation, to the extend found necessary, as per the power
delegated to RRC in para 50 (X) of NGT order dated 20/09/2018. [MOM of 7" RRC

meeting attached as Annexure-2]

Immediate action may please be taken and details/action plan and PRS/Rive:
wise details in CPCB format (dated 26/09/2019) to be submitted to RRC for furthe:
submission to CPCB to NGT in compliance to captioned Hon'ble NGT orders.

o, ¥ 2y

[Mukesh Puri, |IAS]
Chairman

Enclosure: As above
Copy submitted with respect to:

1) The Chief Secretary, Block No. 1, 5" floor, New Sachivalay, Gandhinagar
............ for information please.
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Regional Office : Vapi

—— GUJARAT POLLUTION CONTROL BOARD

—_————r Plot No. C-5/124, N. H. No. 8, G.1.D.C.,Vapi-396 195. Dist. Valsad. (Gujarat)
7 4 Tel. : (O) (0260) 2432089, 2426207 Fax : (0260) 2432826
A | /4 Email: gpcb-val@gujarat.gov.in ¢ Website : www.gpcb.gov.in

No.GPCB/RO—VAPI/NGT-10—#019/ Uo\d /20 JUN 2020

To,

The Gram Panchayat,

Village Chhiri,

Taluka — Vapi, District — Valsad.

Subject: To submit time bound Action Plan to install Sewage Treatment Plant

Reference: (1) Hon’ble NGT Order dated 19/12/2018 and 20/09/2018 in the matter of
0.A. No. 673/2018

(2) GPCB — HO Notice dated 18.06.2020 vide letter No. GPCB/VSD-GEN-
135/562388

Sir,

In context with the above mentioned subject and reference, you are aware that
domestic waste water generated from the resident under your jurisdiction is going into Bill
Khadi which ultimately leads to River Kolak without any treatment. So it is hereby again
instructed you to submit time bound Action Plan to install Sewage Treatment Plant to this

office, especially with reference to above referred letter.

Thanking You,

For and on behalf of

Gujarat Pollution Control Board,

!

(B.R.Gajjar)

Regional Officer
Enclosure: As above.

CCTo,
Member Secretary... For information please

ISO 9001: 2008 & ISO 14001: 2004 Certified Organisation
NABL(ISO/IEC-17025) Accredited Laboratory Chemical: T-3120 Biological: T-3121
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Action Taken Report by GPCB in the matter of Yunush Daud Shaikh Vs. State of Gujarat

(Original Application No. 910 of 2019)

Shri Yunush Daud Shaikh filed a complaint before this Hon’ble National Green Tribunal, Principal
Bench, New Delhi, through post. This Hon’ble Tribunal took suo moto cognizance of the said
complaint, when it came up for hearing on 31.10.2019 in the matter of Yunush Daud Shaikh Vs.
State of Gujarat (OA No. 910 of 2019). In the said order dated 31.10.2019, this Hon’ble Tribunal
crystallised the main issues and allegations mentioned in the said complaint in the following

three points:

(1) Waste and scrap are being burnt in the night causing huge pollution at Vapi, District Valsad.
(2) Ground water is mixed with chemicals.

(3) Agrawal Paper Mill group and other paper mills are giving waste to the scrap merchants.

This Hon’ble Tribunal then directed the Central Pollution Control Board (hereinafter “CPCB”) and
Gujarat Pollution Control Board (hereinafter “GPCB”) to verify the said allegations and submit a
factual and action taken report in this Hon’ble Tribunal. Therefore, in compliance with the said
order of this Hon’ble Tribunal, a joint inspection was carried out by CPCB and GPCB, Regional
Office, Vapi during 13.11.2019 to 15.11.2019. The Inspection report was sent to the GPCB Head
Office, Gandhinagar on 04.12.2019 vide letter No. GPCB/RO-Vapi/NGT-910-2019/3374. In this
regard, Member Secretary, GPCB has issued a letter dated 07.12.2019 to the GPCB Vapi Regional
office for compliance of certain points & work to be carried out by Chief Officer, Karvad Gram

Panchayat & Executive Engineer, GIDC, which is annexed herewith as ANNEXURE 1.
1. Survey of Scrap Traders

A letter dated 09.12.2019 and 13.12.2019 was written by GPCB to Karvad Gram Panchayat and
Vapi Nagarpalika respectively along with the copy of the order dated 25.10.2016 and 26.03.2019
passed by this Hon’ble Tribunal in the O.A. No. 199 of 2014 and O.A. No. 606 of 2018
respectively to apprise them about the matter of illegal burning and action to be taken for the

same. The relevant extract of the order dated 25.10.2016 and 26.03.2019 passed by this Hon’ble
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Tribunal in the O.A. No. 199 of 2014 and O.A. No. 606 of 2018 is reproduced herein for your

ready reference:

“We specifically direct there shall be complete prohibition on open burning of
waste on lands, including at landfill sites. For each such incident or default,
violators including the project proponent, concessionaire, ULB, any person or
body responsible for such burning, shall be liable to pay environmental
compensation of Rs. 5,000/- (Rs. Five Thousands only) in case of simple
burning, while Rs. 25000/- (Rs. Twenty Five thousand only) in case of bulk
waste burning. Environmental compensation shall be recovered as arrears of

land revenue by the competent authority in accordance with law.”

Subsequently, a survey was carried along with representatives of Urban Local Bodies
(hereinafter “ULB”) in Village Karvad, namely, representative of Revenue Department Shri B. Y.
Nayak (Revenue Talati), Shri Devendra L. Patel — Member, Gram Panchayat — Village Karvad, Shri
Maheshbhai Patel — Deputy Sarpanch — Village Karvad and other Villagers and in Region of
Nagarpalika Vapi along with Shri Bhavik Rana - Planning Assistant, Vapi Nagarpalika, which
started from 10.12.2019 and ended on 16.12.2019. The Survey report is annexed herewith as
ANNEXURE 2.

During the survey, it was found that in Village Karvad, scrap trading activity is being carried out.
Some portion of the land of Village Karvad on which this activity is going on is agricultural and

the other portion is non-agricultural.

Furthermore, during the survey, open burning of scrap/waste was observed, which has been
mentioned in the survey report. Particularly, open burning of scrap/waste was observed on
10.12.2019, at S. No. 1141, OIld S. No. 704/723/1 Paiki, Village Karvad, operated by Smt. Tina
Patel and as per 7/12, owned by Shri Bhikhubhai N. Patel and Shri Damjibhai Kuwarji. For this
illegal open burning of scrap/waste, Gram Panchayat Member of Village Karvad has filed an FIR

on 10.12.2019. A copy of FIR dated 10.12.2019 is annexed herewith as ANNEXURE 3.
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The survey showed that only on some particular land of Village Karvad, open burning activity of
scrap was carried out & @ 60 ft x 30 ft area covered in burnt ash was observed. Gram Panchayat
of Village Karvad had written letter dated 08.01.2020 to Vapi Green Enviro Ltd. (hereinafter
“VGEL”) for the lifting of the burnt ash. Consequently, upon such request of Karvad Gram
Panchayat and GPCB, the said burnt ash, 56.85 MT, was lifted on 08.01.2020 and 09.01.2020 by
VGEL and disposed to TSDF site Vapi. This is evident from the letter dated 13.01.2020 sent by
VGEL to Regional Office, GPCB stating that the burnt ash from the identified spot in Village
Karvad was lifted and disposed to TSDF site. Photograph of lifting of burnt ash before, during &
after along with the letter dated 13.01.2020 are annexed herewith as ANNEXURE 4 COLLY.

Other activities being carried out in Village Karvad is only sorting and trading activity of scrap
and almost @ 520 Nos. of scrap traders are operating in Karvad Village area, where no open
burning has been observed. The scrap observed during survey includes plastic scrap/waste,
paper scrap/waste, cement sheets, glass scrap/waste, coated wires and cable scrap/waste,
cotton and textile scrap/waste, FRP scrap, wooden scrap, HDPE, LDPE & MS Drums, construction
debris, PET bottles, tin & can scrap, rubber scrap and hose pipes, etc. These scraps were brought
from local traders of nearby surrounding area, from Vapi, Daman, Silvassa, Sarigam and other

State of Maharashtra i.e. Nashik, Pune, Mumbai.

Survey was also carried out on 16.12.2019 in the area of Nagarpalika Vapi, and particularly, at
survey number 379 to 392, 366 to 378, 522, 523 & 512 etc. of Village Dungra, which is located in
jurisdiction of Vapi Nagarpalika. During the survey, it was found that @ 400 — 450 scrap traders
are operating and are engaged in sorting and trading activity of scrap. Though no open/live
burning was observed during the survey, but some patches of burnt scrap were observed on
common plot of some plotting scheme which is under jurisdiction of Vapi Nagarpalika. Plotting is
done in above mentioned survey Nos. and each of these plotting schemes has a common plot
where-in un-sellable/unused material is thrown to these common plot. At this common plot,
sometimes open burning is carried out by collecting all unused material by unknown person.
These scraps were brought from local traders of nearby surrounding area, from Vapi, Daman,
Silvassa, Sarigam, and other State of Maharashtra i.e. Nashik, Pune, Mumbai. The scrap
observed during survey includes plastic scrap/waste, paper scrap/waste, cement sheets, glass
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scrap/waste, coated wires and cable scrap/waste, cotton and textile scrap/waste, FRP scrap,
wooden scrap, HDPE, LDPE & MS Drums, construction debris, PET bottles, tin &can scrap, rubber

scrap and hose pipes, etc.

Vapi Nagarpalika & GPCB have identified these open burning spots in Dungari faliya which are in
jurisdiction of Vapi Nagarpalika and have lifted the burnt ash on 08.01.2020 from the said
identified spot. Around 6 trailors (@10 MT) lifted burnt ash and disposed the same at the
Municipal Solid Waste dumping site of Vapi Nagarpalika. The photographs of the lifting of burnt
ash from Dungari faliya, Vapi Nagarpalika, before, during & after are annexed herewith as

ANNEXURE 5.
2. Implementation of mechanism for regular monitoring regarding open burning

A machinery to identify and deal with issues pertaining to monitoring and improvement of water
quality of River Damanganga and Kolak is already under place in the State of Gujarat.
Particularly, on 10.05.2018, a Task Force meeting in the context of above mentioned issues, was
held under the Chairmanship of District Collector, wherein the Chairman called for the issue
notice and to take action as per Panchayat Act, who are doing illegal activity and instructed all
the Talati cum Mantrishri, Village Sarpanch and to Nagarpalika to control such type of illegal
activities, as it comes under the jurisdiction of Gram Panchayat and Nagarpalika. Hence, Gram
Panchayat and Nagarpalika were directed to issue notice to such illegal operators of scrap under

their jurisdiction.

Thereafter, another task force meeting was held on 09.07.2018 wherein non-compliance by
Gram Panchayat, regarding issuance of notice to illegal activity operating scrap traders was
raised and the Chairman of Task Force Committee directed to issue notice on all the Sarpanch to
ensure that work is done according to discussion in the meeting 10.05.2018, failing which legal

action would be initiated.

In compliance with the aforesaid meetings of the task Force and since the subject of illegal open
burning falls within the jurisdiction of ULBs i.e. Nagarpalika, Gram Panchayat, Talati, Sarpanch

and Chief Officer, letters were issued by GPCB to all such bodies on 27.12.2019. They were
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directed to take action to stop such illegal activities along with levying Environmental Damage
Compensation for causing damage to the environment in accordance with the order dated
25.10.2016 passed by the Hon’ble NGT in the matter of O.A. No. 199 of 2014 and the order
dated 26.03.2019 in the matter of O.A. No. 606 of 2018. The letters dated 27.12.2019 issued by
GPCB to the Chief Officer, Nagarpalika Vapi and Talati/Sarpanch — Village Karvad are annexed
herewith as ANNEXURE 6 COLLY.

In pursuance of aforementioned letters issued by GPCB, Vapi Nagarpalika issued a notice to
scrap traders vide letter No. Aa.sha/vashi/1017/2019-20 dated 07.01.2020 directing them to
stop illegal storage and/or burning of scrap/waste and also apprised them of the
compensation/penalty that would be payable by them in case of any violation of the said notice.
A copy of notice dated 07.01.2020 issued by Vapi Nagarpalika is annexed herewith as
ANNEXURE 7.

Furthermore, GPCB vide letter dated 24.02.2020 directed the Sarpanch and Talati cum
Mantrishri of Village Karvad to stop illegal activity of scrap trading, dumping and open burning of
scrap/waste in area of Village Karvad and to submit a time bound action plan for proper disposal
of illegally dumped scrap/waste in area of Village Karvad. The letter dated 24.02.2020 is
annexed herewith as ANNEXURE 8. Similarly, a letter dated 24.02.2020 was also written to the
Chief Officer, Nagarpalika Vapi, to issue notice to scrap traders operating without obtaining
requisite permissions from Nagarpalika Vapi, to stop illegal activity of scrap trading, dumping
and open burning of scrap/waste in area of Nagarpalika Vapi and to submit a time bound action
plan for proper disposal of illegally dumped scrap/waste in area of Nagarpalika Vapi. The letter

dated 24.02.2020 is annexed herewith as ANNEXURE 9.

Resultantly, Nagarpalika Vapi has initiated implementation and collection of Environment
Damage Compensation for open burning. They have collected Rs. 15,000/- from 3 different
individual violator (5,000/- each) as Environment Damage Compensation for open burning. A
copy of receipt of the collection of Environmental Compensation, which was levied by Vapi

Nagarpalika is annexed herewith as ANNEXURE 10.
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A letter was also issued to private/ public owners of the lands of Village Karvad and Nagarpalika
Vapi where illegal open dumping/burning of waste had been taking place, and directed them to
stop illegal activity of scrap trading, dumping and open burning of scrap/waste. The letter also
directed the said owners to reply within one week for the same, failing which appropriate legal
action (civil/criminal) would be initiated against individual owners of that particular land. The
letter dated 25.02.2020 issued by GPCB is annexed herewith as ANNEXURE 11. In addition to the
above said letter, a Public Notice dated 06.03.2020/07.03.2020 has been published in a local
Daily News Paper i.e. Sandesh (Gujarati Language) and Western Times (English Language) to
stop any illegal scrap trading activity, dumping on open land as well open burning activity on
land (Survey No. - as per survey report) and common plot with immediate effect. The public
notice also stated that on non-compliance of the above, the concerned department may initiate
action in light of the orders passed by the Hon’ble NGT in the matter of O.A. No. 199 of 2014 and
O.A. No. 606 of 2018. The Public Notices dated 06.03.2020/07.03.2020 are annexed herewith as
ANNEXURE 12.

GPCB and Nagarpalika Vapi has jointly organized a meeting cum Awareness program for
awareness of scrap traders of Nagarpalika Vapi region regarding news published in daily local
newspaper i.e. to stop illegal scrap trading activity, dumping on open land as well open burning
activity on land, and action may be initiated against them on non-compliance thereof. A copy of

minutes of meeting dated 07.03.2020 is annexed herewith as ANNEXURE 13.
3. Leakages, damages and overflow of effluent from underground GIDC drainage

With regard to the leakages, damages and overflow of effluent in the underground GIDC
drainage, GPCB, Head Office, issued a letter dated 07.12.2019 to GIDC and Notified Area
Authority of Vapi for appropriate actions. In addition to this, GPCB, Regional Office, Vapi also
wrote another follow-up letter dated 13.12.2019 in the same matter to GIDC to ensure that
proper action is taken as and when required i.e. in case of any leakages, damages and overflow
of effluent from underground GIDC drainage. A copy of the letter dated 13.12.2019 sent by
GPCB to GIDC is annexed herewith as ANNEXURE 14.
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On 13.01.2020, a joint inspection was carried out by GPCB, GIDC & VGEL wherein it was
observed that wastewater was coming into pacca built storm water drain from GIDC
underground drain & instructions were given by GPCB to GIDC for its proper repair. In
compliance with the said directions of GPCB, GIDC Vapi had repaired the clogging & choking-up
of the manhole near M/S Mahavir International, Plot No.136, GIDC, Vapi & submitted a reply
dated 17.01.2020 to GPCB in respect of the same. Furthermore, GIDC again sent a reply dated
03.06.2020 to GPCB stating their due compliance with the GPCB instructions dated 13.12.2019
and the progress in respect of the construction of STPs for residential areas. A copy of the reply

letter dated 03.06.2020 sent by GIDC to GPCB is annexed herewith as ANNEXURE 15.

Thereafter, in order to verify the same, GPCB yet again inspected the GIDC underground
drainage on 10.06.2020 with VGEL and GIDC. During the inspection, it was observed that
clogging and choking-up of manholes was repaired and no leakages/spillages of wastewater
were observed. A copy of the GPCB Inspection Report dated 10.06.2020 is annexed herewith as
ANNEXURE 16.

4. Arrangement for disposal of waste water of GIDC storm water drain

During inspection, domestic waste water was observed in storm water drain of 3™ Phase, GIDC,
Vapi. In order to identify if such wastewater was being discharged by any industrial unit, GPCB
persued with GIDC, so to identify industrial unit, who discharges into open surface drain, GIDC
constructed brick masonry wall at a distance of 50 Metres in pacca (RCC) storm water drain in
some parts of 40 shed area, 2" phase and 3" Phase, GIDC. It is pertinent to mention herein that
waste water from this storm water drain is diverted to CETP for proper treatment and disposal.
Furthermore, as an abundant precaution, GPCB has made sure that in case if any waste water
flowing in this drain goes to Bill Khadi, it is diverted into sump of Pumping Station No. 6 (with the

help of bund) from where it is pumped to CETP for further treatment.
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Brick masonry wall at a distance of 50 Metres in pacca (RCC) storm water drain

As per the latest inspection on 10.06.2020, this open pacca storm water drain was observed to
be dry. A copy of the Inspection report dated 10.06.2020 is annexed herein above as ANNEXURE

16 (supra).

A copy of the letter dated 13.12.2019, written to GIDC for necessary action in order to identify
and to stop waste water into Storm Water Drain is already attached herein above as ANNEXURE

14 (supra).
5. Source of fresh water for GIDC people

River Damanganga is the source of drinking water for GIDC people. A weir is constructed in River
Damanganga to obstruct flow of River Damanganga coming from the Reservoir of Madhuban
Dam. Pumping well is constructed on upstream of weir to pump water from River Damanganga
and it is being treated into Water Filtration Plant of GIDC located at Phase 1, GIDC, Vapi. Treated
water is supplied to the residence of GIDC, Vapi for drinking and other domestic use. As Water
Filtration Plant is operated and maintained regularly by GIDC, quality of water is considered
good for GIDC people. Presently GIDC is supplying water to 8 villages surrounding to Vapi. They
are Chharwada, Chhiri, Balitha, Chanod, Rata, Kocharva, Karvad and Namdha-Chandor. A copy of
letter dated 28.06.2018 from Notified Area Authority Vapi to GPCB, along with English
translation is annexed herewith as ANNEXURE 17.
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6. Source of contamination of underground strata i.e. Borewell of Building located at

Hiranagar, Behind St. Xavier School, Chhiri, Vapi

This Borewell is of Om Sai — B Apartment of Hiranagar, Chhiri, Vapi. The depth of the borewell as
informed by the shop owner of that building is @ 70 feet. This building is having septic tank and
soak pit system for the disposal of domestic waste water. As informed by builder, septic tank is
provided followed by soak pit. Dimension of soak pit is 10 ft X 10 ft and 10 ft depth. This soak pit
is located @ 10 Metres away from said borewell. Further near (@ 20 feet) this borewell tributary
of Bill Khadi is flowing and carrying domestic waste water from Gala Masala Area of Chhiri
Village (upstream of Om Sai Apartment) and then meets Bill Khadi (Downstream of Om Sai
Apartment) at Koparli Road. In view of the above, there appears to be contamination of
domestic waste water in this borewell due to less depth of borewell. Moreover due to domestic
waste water flowing in tributary of Bill Khadi located nearby to this borewell may also effect on

water quality of low depth borewell water.

In order to address the issue of contamination in the borewell, GPCB has written a letter to Om
Sai Apartment to seal borewell of this building on 11.06.2020. As a follow-up, GPCB has also
written a letter dated 20.06.2020 to Chhiri Gram Panchayat to ensure the same within 10 days,
failing which appropriate action will have to be initiated.

A Copy of the Letter issued by GPCB dated 11.06.2020 is annexed herewith as ANNEXURE 18. A
Copy of the Letter issued by GPCB dated 20.06.2020 is annexed herewith as ANNEXURE 19.

In this regard, it is also pertinent to mention herein that STP is required to be installed and
operated in this area. This is already being dealt by this Hon’ble Tribunal in the matter of O.A.
673/2018 (M.A. No. 1777/2018) along with Application No. 727/2018 vide orders dated
20.09.2018 and 19.12.2018 wherein this Hon’ble Tribunal has directed for the preparation of

Draft River Action Plans.

For the purpose of this matter, as the generated domestic waste water from the area of Chhiri is

being disposed into Bill Khadi and ultimately into River Kolak, it is imperative to refer to the
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Draft River Action Plan prepared for River Kolak. The Draft River Action Plan for River Kolak
mentions that for the construction of STP and its sewerage network in the area of Chhiri,
Chharwada, Salvav & Balitha, PRH (Panchayat Rural Housing), RDD (Rural Development
Department) and Development Commissioner were directed to submit the action plan for the
same. A copy of the Draft River Action Plan for River Kolak is annexed herewith as ANNEXURE
20. A copy of the letters dated 31.01.2019 written to PRH (Panchayat Rural Housing), RDD (Rural
Development Department) and the Development Commissioner, along with their English

translations are annexed herewith collectively as ANNEXURE 21 (COLLY).

By way of a follow-up, GPCB has issued a letter dated 28.01.2020 to the Principal Secretary, PRH
and RDD for submission of pending action plans. GPCB has also issued a Notice of Directions
dated 18.06.2020 vide letter No. GPCB/VSD-GEN-135/562388 to Gram Panchayat Chhiri to
submit time bound action plan to install sewage treatment plant. Based on that, again a letter
dated 20.06.2020 has been written to Gram Panchayat for the same. A copy of the letter dated
28.01.2020 issued by GPCB is annexed herewith as ANNEXURE 22. A copy of the Notice of

Directions dated 18.06.2020 issued by GPCB is annexed herewith as ANNEXURE 23. A copy of

the letter dated 20.06.2020 issued by GPCB is annexed herewith as ANNEXURE 24.

7. Use of borewell water

As informed by the local residence/population located nearby to the borewell location, the use

of borewell water is for purposes other than drinking/cooking.
8. Details of generation of de-inking sludge from various industries, its management

In Vapi Region, 3 Nos. of industries (Recycled Paper Industries) are in operation, from which de-

inking sludge is generated namely:
(1) M/s. Shah Paper Mills Pvt. Ltd. (Unit — 3), Plot No. 792 — 793, 40 Shed Area, GIDC Vapi.
(2) M/s. M/s. N. R. Agarwal Industries Ltd (Unit — 2), Plot No. 1, 1* Phase, GIDC Vapi.

(3) M/s. Shah Pulp & Paper Mills Pvt. Ltd, Plot No. 97, 1°** Phase, GIDC Vapi.
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(1) M/s. Shah Paper Mills Pvt. Ltd. (Unit — 3), Plot No. 792 — 793, 40 Shed Area, GIDC Vapi

The Deinking sludge and waste recovered from High Density Cleaner is given to actual users i.e.
Card Board manufacturers. As per the records provided, the unit has disposed average 454
MT/Month deinking sludge to the actual users namely M/s. Hari Om Paper & Board Mills,
Motapondha, District Valsad and M/s. Matoshree Board Mills, Namdha Village, District Valsad.

Further, GPCB has given trial permission to another unit of M/s. Shah paper Mills Ltd. — Unit 1,
Phase — lll, GIDC, Vapi for a period of one year on 06.11.2019 for utilization of non-recyclable

process waste i.e. mainly plastic waste and Deinking sludge to use as fuel in 12 TPH boiler.

(2) M/s. M/s. N. R. Agarwal Industries Ltd (Unit — 2), Plot No. 1, 1* Phase, GIDC Vapi (GPCB ID -
23954)

The sludge generated from the De-inking process (Black Mava) is presently stored within the
unit premises. As per the industry record, 3405 MT of Deinking sludge is generated during
November 2018 to October 2019. Further unit has applied to use Deinking sludge as fuel in
Boiler and obtained EC on dated 09.06.2020 vide letter No. SEIAA/GUJ/EC/5(i)/686/2020, for the

same.

(3) M/s. Shah Pulp & Paper Mills Pvt. Ltd., Plot No. 97, 1* Phase, GIDC Vapi

The Deinking sludge and waste recovered from High Density Cleaner is given to actual users i.e.
Card Board manufactures. As per the records provided, the unit has disposed average 668.9
MT/Month deinking sludge to the actual users namely M/s. Hari Om Paper & Board Mills,
Motapondha, District Valsad and M/s. Matoshree Board Mills, Namdha Village, District Valsad.

No waste burning was observed in any of the paper mills.
9. Details of generation of plastic waste from various industries, its management

In Vapi Region, 32 Nos. of Paper industries are in operation, from which plastic waste is
generated. A Paper Mills Association of Vapi i.e. Gujarat Paper Mills Association in association
with all the Paper industries is sending plastic waste for co-processing in Cement Industries. All
units submit data for disposal of plastic waste to cement units & same verification is going on

during routine inspections of paper mills.
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As a result of the inspection carried out by GPCB, 5 industrial units have been identified to be

involved in open burning of waste and accordingly action has been taken against each of them

as follows:
S.NO. NAME OF DATE OF ENVIRONMENTAL STATUS OF COMPLIANCE
INDUSTRIAL UNIT CLOSURE DAMAGE
DIRECTION/ COMPENSATION
DIRECTIONS | IMPOSED (in Rupees)
ISSUED

1. | M/s Valson | 13.03.2020. 27 Lacs  (Rupees | Unit has complied with the

Polyester Ltd. Twenty-Seven Lacs | Directions as per
only) Inspection Report dated
01.06.2020.

2. | M/s Aarti | 13.03.2020. 27 Lacs  (Rupees | Unit has complied with the
industries Ltd. Twenty-Seven Lacs | Directions as per
(Organic Division) only) Inspection Report dated

01.06.2020.

3. | M/s Gujarat | 13.03.2020. 26.75 Lacs (Rupees | Unit has complied with the
Polysol Chemical Twenty Six Lacs and | Directions as per
Pvt. Ltd. Seventy Five | Inspection Report dated

Thousand only) 01.06.2020.

4. | M/s Nitrex | 13.03.2020. 28.50 Lacs (Rupees | Unit has complied with the
Chemical India Twenty Eight Lacs and | Directions as per
Ltd. Fifty Thousand only) Inspection Report dated

02.06.2020.

5. | M/s Dakle | 13.03.2020 26.75 Llacs (Rupees | Unit has submitted an

Industrial Plastics Twenty Six Lacs and | undertaking for future
Seventy Five | compliance as per

Thousand only)

Inspection Report dated

28.04.2020.
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Sample Environment Damage Calculation for M/s. Valson Polyester Ltd.

13/11/2019

Start Date (Joint Inspection date of GPCB

and CPCB)

Final date (RO Inspection date of unit) 28/02/2020
No. of Days 108

Environment Damage Compensation as
per Hon’ble NGT Order dated 26/03/2019
in the matter of O.A. No. 606/2018

Rs. 25,000/- per day (in case of bulk

waste burning)

Total Environment Damage

Compensation

108 days X 25,000 = Rs. 27 lakh

Environment Damage Calculation Sheet

Sr. No. Name of Unit No. of Days EDC/Day Total EDC
1. M/s Valson Polyester Ltd. 108 Rs. 25,000/- Rs. 27 Lacs
2. M/s Aarti industries Ltd. 108 Rs. 25,000/- Rs. 27 Lacs
(Organic Division)
3. | M/s Gujarat Polysol Chemical | 107 | Rs. 25,000/~ | Rs. 26.75 Lacs
Pvt. Ltd.
4. M/s Nitrex Chemical India Ltd. 114 Rs. 25,000/~ | Rs. 28.50 Lacs
5. M/s Dakle Industrial Plastics 107 Rs. 25,000/- | Rs. 26.75 Lacs

Based on facts, inspection carried out by different officials of GPCB and joint inspection with

different Private and Government Authorities, Action Taken Report is prepared.

Regional Officer,
GPCB - Vapi
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

e ~— Sector-10-A, Gandhinagar 382 010
=TT Phone : (079) 23222425
h\ | /4 (079) 23232152
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in
RPAD
No: LGL: NGT: VSD: 175/529 43 2 " 07 OEC 201date:

To,

|~Regional Officer,
Regional Office, Vapi
Dist: Valsad.

Sub: Regarding submission of report as per Hon'ble NGT Order dated
31/10/2019 in the matter of O. A. 910/2019, Yunush Daud Shaikh Vs.
State of Gujarat

Ref. 1. Hon’ble NGT Order dated 31/10/2019 in the matter of O. A.
910/2019, Yunush Daud Shaikh Vs. State of Gujarat.
2. Your Report in context with Hon'ble NGT Order dated 31/10/2019
vide letter No. GPCB/RO-Vapi/NGT-910-2019/3374 dated
04/12/2019.

With reference to above subject & reference, you have submitted
joint inspection report in matter of O. A. 910/2019, Yunush Daud Shaikh Vs.
State of Gujarat.

There is no mentioned about actual culprit/name of polluting
units. In this context, you are directed to comply and submit detail
investigation report within 1 month to this office for further necessary actions:

1. You shall carry out survey of scrap traders in and around GIDC
Vapi along with urban local body with clear recommendation and to
pursue matter with District Administration and District Development
Officer through District Environment Committee for corrective
measures.

2. You shall formulate and implement Mechanism for regular
monitoring regarding open burning along with Urban Local Body &
Distract Administration for the compliance of O. A. 606/2018.

Clean Gujarat Green Gujarat Page10f3
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8.

9.

You shall find out leakages, damages and overflow of effluent from
underground GIDC drainage and direct GIDC authority for repair &
rectification immediately.

. You shall find out actual culprit unit / polluting unit discharging

untreated/partially treated effluent into storm water drain.

You shall prepare report regarding present availability and source
of drinking water along with quality for GIDC people.

You shall find out source of contamination of underground strata
especially for location no. 1 & 2 and to pursue the matter through
District Environment Committee.

The use of bore-well water reported, from which samples have
been collected during inspection.

You shall carry out the detail investigation regarding generation of
deinking sludge from various industries, its management.

You shall carry out the detail investigation regarding generation of
plastic waste from various industries, its management.

10. Management of MSW with respect to the collection, handle and

disposal by village Karvad Gram Panchayat and nearby area
including Notified area of GIDC.

You are also directed to pursue the matter with concern authorities for
respective activities accordingly.

Kindly consider top priority of these issues.

Thanking You,

Copy To;

(N.M.Tabhani)
Member Secretary

1. The District Administration, Valsad
The Office of District Collector- Valsad
Jilla Seva Sadan, Dharampur Road,
Opp. Kotak Mahindra Bank,

Valsad, Gujarat 396001.

2. District Development Officer, Valsad
District Development Officer,
Dist. Panchayat Valsad
Valsad, Gujarat
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/ - GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

N~ ¥ )
"\ T Phone : (079) 23222425
h\ [ /4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

3. The Executive Engineer,
Gujarat Industrial Development Corporation,
Plot No. C/5, 101, Nr. Telephone exchange,
New Office Building, Cross Road,
GIDC Industrial estate, Vapi- 396195

4. The Chief Officer,
Notified Area Authority,
Plot No. C/5, 101, Nr. Telephone exchange,
New Office Building, Cross Road,
GIDC Industrial estate, Vapi- 396195

5. The Karvad Gram Panchayat- Karvad
- Village- Karvad,
District- Valsad, Ta- Vapi- 396191

Clean Gujarat Green Gujarat Page3 of3
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Survey Report — Scrap Traders

Hon’ble NGT has (Principle Bench, Delhi) passed an order on 31.10.2019 in the matter of Yunush
Daud Shaikh Vs. State of Gujarat (OA No. 910 of 2019). In this regard, Member Secretary, GPCB
has issued a letter to this office for the compliance of certain points as mentioned in the letter vide
letter No. LGL:NGT:VSD:175/529492 dated 07.12.2019. A copy of the same letter is attached as
Annexure A. The same letter was send to District Collector office — Valsad, Jilla Panchayat Office -

Valsad, GIDC - Vapi and Notified Area Authority — Vapi.

Point No. 1 mentioned in above letter states that “You shall carry out survey of scrap traders in and
around GIDC Vapi along with urban local body with clear recommendation and to pursue matter with
District Administration and District Development Officer through District Environment Committee
for corrective measures”. In this regard, letter written to Mamlatdar, Vapi, Talati and Sarpanch
Karvad Gram Panchayat and Chief Officer, Vapi Nagarpalika and Copy given to The District
Collector - Valsad for joint survey of scrap traders in respective area along with the copy of Hon’ble
NGT Order in the matter of 199 of 2014 and 606 of 2018 in order to aware them about the matter of
illegal burning and action to be taken for the same which states that “We specifically direct there shall
be complete prohibition on open burning of waste on lands, including at landfill sites. For each such
incident or default, violators including the project proponent, concessionaire, ULB, any person or
body responsible for such burning, shall be liable to pay environmental compensation of Rs. 5,000/-
(Rs. Five Thousands only) in case of simple burning, while Rs. 25000/- (Rs. Twenty Five thousand
only) in case of bulk waste burning. Environmental compensation shall be recovered as arrears of

land revenue by the competent authority in accordance with law.”

Survey was carried out during the period of 10/12/2019 to 16/12/2019. Following officials were

present during the survey:

. A.G. Rana- SSO, GPCB, Vapi

2. R.K. Mehta— SO, GPCB, Vapi

3. J. C.Rana- AEE, GPCB, Vapi

4. B.G. Hadiya— AEE, GPCB, Vapi

5. L. A. Patel - AEE, GPCB, Vapi

6. K.J. Mistry — SSA, GPCB, Vapi

7. B.'Y.Nayak — Revenue Talati, Village — Karvad

8. Devendra L. Patel — Member, Gram Panchayat, Village - Karvad
9. Maheshbhai Patel — Deputy Sarpanch, Village — Karvad

10. Bhavik Rana — Planning Assistant, Vapi Nagarpalika
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Survey was carried out during the period of 10/12/2019 to 12/12/2019 in Village Karvad. During
survey other residents of Village Karvad were also present over above mentioned officials. Survey
Reports in format are attached as Annexure — B, During survey of Village Karvad, it is observed that
scrap trading activity was carried on the land of Village Karvad from which some portion of land is
Non - Agricultural and some are Agricultural. Details of Survey Number of land were given by

Sarpanch and other Village residents and copy of 7/12 were given by Talati.

During survey on dated 10/12/2019, open burning of scrap/waste observed as mentioned in
Survey Reports at S. No. 1141, Old S. No. 704/723/1 Paiki, Village Karvad, operated by Smt.
Tina Patel and as per 7/12 owned by Shri Bhikhubhai N. Patel and Shri Damjibhai Kuwarji.
For this open burning of scrap/waste, Gram Panchayat Member of Village Karvad has filed

FIR which is attached herewith.

Further during survey, it was observed that only on some particular land of Village Karvad
open burning activity of scrap was carried out which was mentioned in Survey Reports. Such
Survey No. are 390 (Old S. No. 450), 400 (Old S. No — 448/15), 317 (Old S. No. - 451/5), 322 (Old
S. No. — 453/4), 318 (O1d S. No. — 451/3), 374 (O1d S. No. - 422), 402 (OIld S. No. — 448/3), 403
(Old S. No. — 448/6), 559 (Old S. No. — 448/9), 409 (OId S. No. — 448/5), 324 (Old S. No. — 452/2),
388 (OId S. No. — 452/3/Paiki), 326 (Old S. No. — 458/1), 332 (OId S. No. — 458/2), 371 (Old S. No.
— 458/4), 3430 (Old S. No. — 468/1/Paiki), 3469 (Old S. No. — 468/2), 3574 (Old S. No. — 473/1),
3579 (Old S. No. — 473/2/3), 3575 (O1d S. No. — 473/10), 325 (Old S. No. — 458/5).

Others are engaged only in sorting and trading activity of scrap and almost @ 520 Nos. of scrap
traders are operating and there were no any open burning observed. The scrap observed during survey
includes Plastic scrap/waste, paper scrap/waste, cement sheets, glass scrap/waste, Coated wires and
cable scrap/waste, cotton and textile scrap/waste, FRP scrap, wooden scrap, HDPE, LDPE & MS
Drums, construction debris, PET bottles, Tin & Can scrap, Rubber scrap and Hose Pipes, etc. all Non
Hazardous type waste. These scraps were brought from local traders of nearby surrounding area, from

Vapi, Daman, Silvassa, Sarigam and other State of Maharashtra i.e. Nashik, Pune, Mumbai.

Survey was carried out on dated 16/12/2019 in area of Nagarpalika Vapi. Survey was carried out at
survey number 379 to 392, 366 to 378, 522, 523 & 512 etc. of Village Dungra located in jurisdiction
of Vapi Nagarpalika. During survey it is found that @ 400 — 450 scrap traders are operating which are
engaged in sorting and trading activity of scrap and there were no any open burning observed. Out of

which 51 Nos. of scrap traders has obtained shop and establishment licence from Vapi Nagarpalika.
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During visit live burning was not observed but patches of burning were observed on common plot of
some plotting scheme which is under jurisdiction of Vapi Nagarpalika. Potting is done in above
mentioned survey Nos. and each of these plotting schemes is having common plot in which Un-
sellable/unused material is thrown to these common plot and at this common plot, sometimes open
burni.ng is carried out by collecting all unused material by unknown person. These scraps were
brought from local traders of nearby surrounding area, from Vapi, Daman, Silvassa, Sarigam, and
other State of Maharashtra i.e. Nashik, Pune, Mumbai. The scrap observed during survey includes
Plastic scrap/waste, paper scrap/waste, cement sheets, glass scrap/waste, Coated wires and cable
scrap/waste, cotton and textile scrap/waste, FRP scrap, wooden scrap, HDPE, LDPE & MS Drums,

construction debris, PET bottles, Tin & Can scrap, Rubber scrap and Hose Pipes, etc.

So in view of above all

» In this Vapi Nagarpalika and Karvad Gram Panchayat area, just adjoining scrap sorting and
trading activity is going on massive base.
> Some of them are on Agricultural land and some of them on Non-Agricultural land and

required material is sorted and sold.

A 74

Un-sellable material is thrown to common plot and at this common plot, sometimes open

burning is carried out by collecting all unused material.

» Upon asking/inquiring, nobody informed the name and person, who sometimes carrying out

open burning.

Inspecting Officer:

I. A.G. Rana-SSO, GPCB, Vapi ¥ §§ ‘ 2

2. R.K. Mehta— SO, GPCB, Vapi @Sb’}/

3. J.C.Rana—-AEE, GPCB, Vapi "~FCF=

4. B.G. Hadiya— AEE, GPCB, Vapiﬂﬁ

5. L.A. Patel - AEE, GPCB, Vapi %‘ﬂ/

6. K.J. Misiry —SSA, GPCB, Vapi |30 H

7. B.Y.Nayak — Revenue Talati, Village — Karvad™ Yq1rYy~™

8. Devendra L. Pate] — Member, Gram Panchayat, Village — Karvad @/é/
9

Maheshbhai Patel — Deputy Sarpanch, Village — Karvad W'

10. Bhavik Rana — Planning Assistant, Vapi Nagarpalikaga&
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FIRST INFORMATION REPORT

wud Hilsdl seald

(Under Section 154 Cr.P.C.)
(sloveldl sizilgdidl sau 154 ¢sa.)

District Ad UL Police Station ~ {a=l

(wedl) (ely 22 a4)

(i)  Act w1l
(sl
)

(i) Act wAlaze Yl sl
(E1E1EDE
)

(a) Occurrence of offence:

(5) (Gl olaldl UHAOUL)
Day. Holu1z Date from
(lzax) (drzlvgl)
Time Period Time from
(AHAoU0L) (sesl)

b) Informatior received at PS: Date

(uiela was viledl woun) (drElm)

(
(M)
(c) General Diary Reference:Entry No.
(o) (2o qadl e il )

Type of Informatior: (#L
(& dldl usi2)

Aoy

Place of Occurrence:

(2l 2an)
(a) Direction and distance from P.S.
(5)  (Wlax 22944l (za »idz)
(b) Address  doudl slzs A0 2zdl, 2AdL v Bz,
(w)  (H2u4) ALH. 5298,
dl. Vapi,
%, AU,

(c) In case, outside the limit of this Police Station, then

Name of P.S.
(el 2o An)

Complainan/Informan:
(5l / olaHlerz)

(a) Name LAl degwil
(5)  (un) 9 uzd
(c) Date/Year of Birth

(o) (orem didlm / qd)

(e)

(%)

(f)

(%)

Occupatior

(el8l)

Rgd

(9)

(b)
(1)

(d)
(&)

(efly 2ad-d sedl otelz G dld Wdlu 2 add [Au)

Year 2019 FIR No. 11/230/201S Date 10/12/2019
(aw) (U.HL o5 (Al
His)
Sections 186,268,270,278,285,120 B,504,506(2)
(saul)
Sections 15
(saul)
10/12/2018 Date to 10/12/2018
(Adlv yHl)
13:00 Time to 14:00
(ses yHl)
10/12/2018 Time 15:15
(4HA)
Time
(4HA)
Beat No.
(ollz <o1z)
District
(weal)
Father's/ degoud uzd
Husband's
Name
(Rdyufad <u
")
Nationality MLdla
(uBladl
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10

1"

12

(9)
Address
(H21Y)

UM YALLAAL 44 28, 5348, 442l golld
LK. 5244,

dl. Vapi,

. ddUL.

Details of known/suspectec/unknown accused with full particulars:
(Attach seperate sheet, if necessary)
(shoviid/asHe/ansiaviia suddldl dun [Bondl wadl wlsdl)
(5432 syEuAdL walel sloln Guz [Qod saladl)

Accused Name Age( Address
(ASIHAELRL LU Approx.) (A21Y)
(Gu2) (»u
9%)
(1) wogd 260 AABEA vl 34 14, Aaloiol, eyl ALLGAUL, ALl

2. Ul HO 26, 6ef gad (e, vl vl A
&, 284 $22 Hod-ue,

auu. 4,

dl. Vapi,

. 44U,

(2) 2udzndl HeHe deda weyd 23 Wldl, opalond oz, SAAS A AL ALGAHI,
auu. 4,
dl. Vapi,
. 44U,

(3)  MA[A4GE 2l Wd/o [Ranend dlsdcus sofluza 43 5298, dolldl slzs WA dland @.aqus.
ALH. 5298,
dl. Vapi,
. 44U,

Reasons for delay in reporting by the complainan/Informan
(5 RAl/onaslerz dzgdl gestdl oo szl [Gedo aaiqd s1ze)

Particulars of properties stolen( Attach seperate shee, if necessary)
(dizeidl/op et ddaria dloy azqiledl [Qadl) (sr32 symiadl steael sin Guz [Aod saladl).

Total value of property stolen
(Alaadl 7 agesiH daang dloy arqatidl s Bdq)

Inquest Report/U.D. case No. if any
(gey [Auas dun sdaud / vigedl Hiddl 402 i dl d)

First Informatior contents( Attach seperate sheet, if required)
(uay Hled nenad [@Qadl)(m32 srmad el sin sxigdl)

O.ul. sl sau-14%,2%¢,290,29¢,24U,120(0ll), U0y, uos(2)ddl wAlaze stAdlan 4l sau qu yoyo
d 2idl dd 5 Guz otdldd dl.2l ddl oyl sl vl sl sUAMLBL (1) 21054 26U HABEl4 vild G4
37 od Yradlu (2) sudlsudl Heue dedla Heydl 6.4 23 d Yradlu (3) Moldsid Wd/o [Rdasis
Higdld sioluza 6.4 v3 dlstizisisollmdl weeonddlopdidld yod 20iilrd s1ad3 4l Hisy 5298 d
olldl sl25 A 2xdl Wi waamofaoid uzadl syl dar uzsidl widz oyl wdl vidl Baz sudaz 2
¥l <. GJ 06 XX 9102 ui rclzls d4zz uildAaed dal oouz d4z2 532 49 4l weizdls 422 s34 U
nondl ME @ad ddl U duey WLl (A€l) 4 uiel usly 53 dgl dl dal dgzdl 4 qsaid a4
d wialazm 4 el At dg s 53 MeR oyddid ¢l usiald dziid Asal srdi Alalas auol sl da
onedl HiZl Aivardl anslai sl gierz siEsdslai dzl didludr il du-dl me s2or viel 524l
Hi Azstazuz vieubl Gel 54l stazuz sthaldldi vad uslaldl odl sal [4. ootd.

Complaini( 5 (2a1¢)
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dl.1e/42/204k

HIZ ALH 2Aeg LS deqdld uzd G.d.we HHL VWdl dal dw daiddr 4ot 26, 5248, 442l 50l dla
Yl @.aauis (a2l Ul.w2. ge) Hi.d. ceozeio3uc,

-

300340 2dl M2 53l ML sRale chlsd Avild © 5 ¢ GuRAL UK HIRL 5200 uRAR WA ¢ 8 wd

Iz 3

-

dlsi 53 WD ooy AL 9. G § 5348 WHAL AUA A5 U 2012-19 YHl dAl amad 9,
i GLAHL ¢ 5398 WH UALAA Al AUE doi2- £ Al 4 ddls g 9 duey HIZL Ueedl AR AUALGLA Bl
eal A0y Aldl GLani 5248 AR UALAAHE AUY 45 5200 oA 9.

AH5LE dl.oe/12/200¢ <l ey @ L.l oil. Al sugluel sid sudd vid |4 sypnad 5, 2uadlsid d
HIZL UHHL UEURL ollold U9 5241 HI2 2441 ZLH LA 20d412 $ld oredl oAl daZlsl dar wniasl au
aHAl AR ALl sid siorz Al ddl dld v sl spedl | wui onuAL dadlZlsl dar s sl
ALl sl Uer olloid e sl

2L6YUGY Al 10/12/200% <l WY 6l AALAL YHIR ¢ 2HIZL 5398 AH UALAA 254 AL d Avd v
H2L UHAL delZlsH Holl sl ol ad dar uHAl 2ARll (1) WD ALY Gl U2d (2) HEAMLD
THELGLY Y24 (3) USLAMLS 6lLgMLE UZd ddl AH-dL ol 290914l A8 Loy gdl d dvd Al Hiw
ddelz 548l 24y daldl sl difmsens aan o dldl ol wuEsdl Al wH dad Guz 2udd
i L OLHL ABIL ULA UL OUHHL UEHEL ollotd Ad 5241 l501dl d Avd §2dL 52dL 2U51E AL Y
HIZ 5298, dotlél 5125 A0 23dl UL AL DUAULA AL ALALARBHD SHISL UAIE sl 2 de2 guLlel

-

ALy Al dsdls adl it oydl UL A 524 dl 4Ll Hioy 5298, dollél 5125 A0 234l WA 214
d, Adl vLél [zl dzsel 2iadl ssial Hodl sydl 2l Al oxidl AAd dl MI[doid [Laatls HigA™LS
uzdedl orouni dal Uil usd ordlani wrzdl sl 53U A2 ANAAL Al HOAL el A 5HL Al s
DA 2¥UL <. GJ 06 XX 9102 dal 6l SuUHL ddl 25 =il GAa st syl siHIPL dolldl AUHELHA
wldZl 52di dull (1) 21084 26l HABEld vild G4 3y Md HdlW ¢ld 26, 1L, qdioidar, w1y
AL AL QULLGBAHL, dl. Al . adus 4o 26, 6e4 dad [Bedla, Had vl g, 28 92 Yad-ue
Al (2) 2udsadl Hene 9eda Heyd G4 23 md Hdly 6. ¢, gdindoz, SUADAMLGAL ALl
GAHi dl.adl ».adu1s 44l (3) MAldoid Wd/o [Rdacsd Hisdos sivluza 6.4 ¥3 26,5348, doll
doglzs wd dlandl ®@.adu1s uld slald srndd orel dsid sieyz @ .l ol olldql vifsidslal y
94 5 dHl sl wzaldolldl 422 sy dooudl aldiazmui ugue sadl 9l ? du scdi slorz @il maylds
A4 BU5EH G5AUD AAAL 2 Alalds A0 oLl HULA 5360 AMAALHL 35192 524 dAl d<dl ALdAlL wogd 2
LU Alol 2L oyl sHL2L 2afdoid wd @l vl woondla ol A sédl dul 48 GBS o wL
A Aivardl anslail siudl 516 vifazdla otdid 4 old d HIZ H dad oy 4al 25 ALl YHLL o uidl

-

UHL gl 53 wielud Mmp 524l 2400 GU 2UAT 6L A5 ARALAL YHIZ VYU ALEOL dAl L5l 2120 dldl

AH Al ul.sl. uzed aidlala Azl [Qa2 uidln Hial 2udl ol d avid IS0 BiL oldld olLold Y

GOl dldl 524l gdl d Avid GUAsd ALHALOL ABASY R 524 GLAD oS Alalas ozl ool ofidl ul

dlaudl grorui visam 53 35092 Gl 52di vt aoll ogHIAH Adl oo oyHizl HLBLUL oL 4D sxdi i
A0 oyl gl Al adal

srefl (1) 2054 26U UALGAlA v 2d YralH (2) 2udlsudl Heue dedla vyl md qdly (3) ma

[Asid Wd/o [rdacis Higdaus stolluza dizisisisoilondl wesoulelopdiéla yod 2uiilerd siad3 adl

Hioy 5248 dotlél 5125 A0 22dl UL sAama(doid uzadl oyl Azl w2518l wedz ordld 2udL widl 5
AL Uldldl 50194l 25U 2¥UL 4. GJ 06 XX 9102 Hi waizZls dzz Hildaed dul ooz dz2 592 4
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13

14

© wldl dl.90/42/09¢ Al A6y 5.43/00 4l 5.4¥/00 r¥AAU] w2y 422 53 Yooudl ME WA d
Al wlAot dHoey ULl (42l) 4 wiell weliy 53 dal gal dal dgzdl 4 4said A dd walaze 4 gila
At dd s 53 ME2 oyddid Sl uaialdl duiid wsal sydi dlaas ol sl dal sl wiLd aivia
Al quglal sl siorz w5 slzl dar ddlddr Hnald du-dl ME 5260 BEL STAHL AELATUR LY
B Gefl 53 siazuz stidaldlii vad uaialdl a4l sia gl Hid dsi [A38 9.0dl sl sau-1¢e, 25¢, 290,
29¢,2¢U,920(0il), U0y, uos(2)dal wAlazm stAdlan dl san au Hoyot dlapiuz 24l sdAe 9. Uizl
dlsel s HU sreuAd ddl duLdHD dlsa dxil [QA32 9.

vizdl Widl sdae gslsd HIA auilel Yool oln vid WL ¢l Aidl i v Al 4dl s 9.

343
Sd
w4, 9. 2LLY)

nals Aoy Saiser
daal ul.w2

-

9 — Gusd Yoyor<dl dvild sdae dl.u.© gl vid. @ a8l Ul Alsidl 3034l Hadl
%

=/

-

L

~c

54l

(,(J

R

A.Alradl ((AERG wuzfie)

d.oodldls odl e s a0 gl Al s/ul 2 nuder

adlsiz dazl dl.z2..

Action Taken : Since the above informatior reveals commissior of offence(s) u/s as mentionec at ltem No. 2:
(dlaa uwadi : Gua wddla-dl Guadl sud2H .(2) Hi syEeAl WHLEL AL oSl oltled syRULS Hadl)

(1) Registered the case and took up the investigatior or(5u-ll di=pl 53 dulx wia 42 9)

(2) Directed (Name of 1.0.) take up the Investigatior or(dulx 5212 si[s1dd AlH):- diden ad2udffe Ase Rank( sl
)i- uldly dot Sz
No.:- Igr200891 to take up the Investigatior or (< ¢3)
F.I.R. read over to the complainan/informani, admittec to be correctly recorded and a copy given to the complainan/informani,
free of cost.
(way wled nena sRad / oudlerzd qizdl deoda © ud zRudlal avien wHles Aidaul 2udd 9. dq 5 Radl / oidsdl
212 2dlsia 8 v sl / ouddlezd ddl dsa QA qe suuau sudl 8.)
R.O.A.C.
(il detouanl 09 vid d s 9.)
Signature of Officer in charge, Police Station
(Wdly Hasdl gadl qad siAEsddl wdl.)

Signature/ Thumk Impressior of the complainan/informant. Name dlasl ad2dHe 88

(5 Rl /onaslerz<dl wdl/zlosidl miu) (L)
Rank lldly 4o GPF No Igr200891
(€Ll Seulszz (ulatg <oir)

Page 4 of 5



15 Date and time of dispatch to the court. 10/12/2019 15:15
(sRae sieni 2atdl saldl diflvt via 4w

Page 5 of 5



FIRST INFORMTAION REPORT

(Under Section 154 Cr. P. C.)

District Valsad Police Station Dungra Year 2019 FIR No. 11/230/2019 Date 10/12/2019

(i) Act L.P.C. Act Sections 186,268,270,278,285,120 B,504,506(2)
(ii) Act Environment Protection Act Sections 15
(a) Occurrence of offence:

Day Tuesday Date from 10/12/2019 Date to 10/12/2019

Time Period Time from 13:00 Time to 14:00
(b) Information received at PS. Date 10/12/2019 Time 15:15
(c) General Dairy Reference Entry No. Time
Type of Information:
Place of Occurrence:
(a) Direction and distance from P.S. Beat No.
(b) Address Tambadi Fatak, Tran Rasta, Bank of Raata khaadi,

Village: Karvad, Ta. Vapi, Dist. Valsad

(Q) In case, outside the limit of this Police Station, then

Name of P.S. District
Complainan/Informan:
(a) Name Devendrabhai Lallubhai Patel (b) Father’s

/Husband’s Name Lallubhai Patel

(c) Date/Year of Birth (d) Nationality Indian

(e)
(f)

Occupation

Farmer

(8)

Address

Gram Panchayat Member,
Karvad, Nevti Faliyu,
Village : Karvad, Ta. Vapi
Dist. Valsad



7 Details of known/suspected/unknown accused with full particulars:
(Attach separate sheet, if necessary)

Accused Name Age(Approx)  Address

(1) Abdul Rahim Salauddin Khan 34 Chhiri, Gulabnagar, Ajijbhai Godown,
Ta. Vapi, Dist. Valsad, Resi. Blue Haven
Building, Marol Marosi Road, Andheri,
East, Mumbai-59
Village : Chhiri, Ta. Vapi

Dist. Valsad
(2) Aarifali Mahammad Idrish Mansuri 23 Chhiri, Gulabnagar, Israilbhai Godown,
Village : Chhiri, Ta. Vapi
Dist. Valsad
(3) Jagrutiben Known Tina Wd/o Nileshbhai
Mohanbhai KoliPatel 43 Karvad, Near Tambadi Fatak,
Village : Karvad, Ta. Vapi
Dist. Valsad
8 Reasons for delay in reporting by the complainan/Informan
9 Particulars of properties stolen (Attach separate sheet, if necessary)
10 Total value of property stolen
11 Inquest Report/U. D. case No. if any
12 First Information contents (Attach separate sheet, if required)

As per section 186, 268, 270, 278, 285, 120(B), 504, 506(2) of IPC Act and section 15 of
Environment Protection Act, and at above mentioned location accused (1) Abdul Rahim
Salauddin Khan, Age — 34, Caste — Muslim, (2) Aarifali Mahammed Idrish Mansuri, Age — 23,
Caste — Muslim, (3) Jagrutiben Wd/o Nileshbhai Mohanbhai KoliPatel, Age — 43, criminal pre-
planned conspiracy prepared with help of each other at Plot of Jagrutiben Patel and
Government fallow land at Bank of Rata Khadi located at Karvad Tambadi Fatak, Tran Rasta by
bringing Plastic Waste Material and Scrap waste garbage in Eicher Tempo No. GJ 06 XX 9102
and by burning Plastic waste polluting Public life and health and polluting Khadi (River) water
and damaging air and health and performing act of damaging environment and disrupting
public. While making an attempt to stop them they start abusing and threatening to kill present
Officers and Policemen and raise illegal interruption in performing public duty and creating
disturbance in legal action committed crime regarding.

Complaint



Date 10.12.2019

My name Devendrabhai Lallubhai Patel, Age — 46, Occupation — Farmer and Member of Gram
Panchayat, residing at Karvad, Nevti faliyu, Taluka — Vapi, Disrict — Valsad (Jurisdiction of Dungra
Police Station) Mo. No. 9979610350.

| am in person giving my complaint that | am living with my family at above mentioned address
and earning livelihood by doing farming. Earlier | served as Sarpanch of Karwad village from
2012 — 2017 and presently | am serving as Gram Panchayat Member of Ward No. 8 and my wife
Samtaben is serving as Sarpanch in Gram Panchayat since last three years.

Yesterday on dated 09.12.2019, | got call from GPCB Vapi office and they informed me that
tomorrow they are coming with their team for pollution related survey in my Village, so
informed me to present Talatishri, Sarpanchshri and leading citizens of Village, so that | have
informed the same to Talatishri and other leading citizens of my Village.

Today on dated 10.12.2019 at around 12:00 hours, | reached at Gram Panchayat Karvad Office
where our Village Talati cum Mantrishri Jaimin Raval and leading citizen of Village (1) Ranjitbhai
Babarbhai Patel (2) Maheshbhai Ramanbhai Patel (3) Prakashbhai Balubhau Patel and other
leading citizens of Village were present and from Vapi Mamlatdar Office, Revenue Talatishri
Bhaumikbhai and officers of GPCB were present at Village Karvad Gram Panchayat Office and
we all together went for pollution related survey work in Village Karvad. During survey we felt
smoky atmosphere at Tambadi Fatak Tran Rasta, Karvad at around 13:00 hours due to which it
was difficult to breadth so we started looking for its source and we found that the said smoke
was coming from Bank of Rata Khadi, Tambadi Fatak Tran Rasta, Karvad, so we went there and
observed that plastic garbage waste was burning on the plot of Jagrutiben Nileshbhai
Mohanbhai Patel and on Government fallow land and observed one Eicher Tempo No. GJ 06 XX
9102 near that along with two person and one women standing there. So we have verified their
name and they informed that they are (1) Abdul Rahim Salauddin Khan, Age — 34, Caste —
Muslim, Residing at Chhiri, Gulabnagar, in Godown of Ajijbhai, Ta. Vapi, Dist. Valsad and
originally residing at Blue Heaven Building, Marol Marosi Road, Andheri East Mumbai — 59 and
(2) Aarifali Mahammed Idrish Mansoori, Age — 23, Caste — Muslim, Residing at Chhiri,
Gulabnagar, in Godown of Israilbhai, Ta. Vapi, Dist. Valsad and (3) jagrutiben Wd/o Nileshbhai
Mohanbhai Koli Patel, Age — 43, Residing at Karvad, Near Tambadi Fatak, Ta. Vapi, Dist. Valsad.
So GPCB officers asked them that with whose permission they are burning Plastic Waste
garbage and spreading pollution in Environment? On asking this, Jagrutiben suddenly gets
aggravated and started abusing and interrupted us in performing our duty and Abdulbhai
Rahim along with them informed that they have rented this plot from Jagrutiben and burning
this waste and they also get aggravated and threatened to kill us, so in order to prevent any
incident | have immediately informed to Dungra Police Station telephonically at around 13:15
hours, So at around 14:00 hours, you sir and P.C. Arun Sitaram and P.C. Praful Shantilal and
other policemen have arrived and at that time we informed sir you about the matter at that
above mentioned three person got aggravated and started abusing and interrupting in
performing duty of Police and due to shouting surrounding peoples gathered so that these
three person leave from there.



So, (1) Abdul Rahim SAlauddin Khan, Caste — Muslim, (2) Aarifali Mahammed Idrish Mansoori, Caste —
Muslim, (3) Jagrutiben Wd/o Nileshbhai Mohanbhai Koli Patel, prepared criminal pre-planned
conspiracy with help of each other at Plot of Jagrutiben Patel and Government fallow land at
Bank of Rata Khadi located at Karvad Tambadi Fatak, Tran Rasta by bringing Plastic Waste
Material and Scrap waste garbage in their Eicher Tempo No. GJ 06 XX 9102 on dated 10.12.2019
at 13:00 hours to 14:00 hours and by burning Plastic waste garbage, polluting Public life and
health and polluting Khadi (River) water and damaging air and health and performing act of
damaging environment and disrupting public. While making an attempt to stop them they start
abusing and threatening to kill present Officers and Policemen and raise illegal interruption in
performing public duty and creating disturbance in legal action committed crime, my complaint
against them as per IPC Section No. 186, 268, 270, 278, 285, 120 (B), 504, 506 (2) and under
section 15 of Environment Protection Act. My colleagues are mentioned in the complaint and
that came out of the investigation.

So much so that my complaint is understood to be true and true as | wrote it, and it is signed
below

In person

Sd
L. G. Rathod
Police Sub Inspector
Dungra Police Station

Note: Written complaint as mentioned above was received in person to PSI Shri L. G. Rathod, so this
crime is registered.

Copy To: Radhesinh Amarsinh
Me. Addi. Chief.Judi.Meji.F.K.Sa.Shri.C.PO.CO/PO. Ster.Amaldar
Vapi Court Dungra Police Station

13. Action Taken: Since the above information reveals commission of offence(s) u/s as mentioned at
item No. 2:
(1) Registered the case and took up the Investigation or
(2) Directed (Name of 1.0.) take up the Investigation : Lalbha Ghanshyambhaisinh Rathod Rank Police
Sub Inspector
No.:-Igr200891 to take up the Investigation or
F.l.R. read over to the complainan/informant, admitted to be correctly recorded and a copy given to the
complainan/informant
R.O.A.C.
Signature of Officer in charge, Police Station

14. Signature /Thumb Impression of Name Lalbha Ghanshyambhaisinh Rathod

the complainan/informant. Rank  Police Sub Inspector GPF No. I1gr200891



15. Date and time of dispatch to the court. 10/1/2019 15:15



Before

During

After




I®  VAPI GREEN ENVIRO LIMITED

VIA House, Plot No. 135, Char Rasta, GIDC VAPI - 396 195, Gujarat. INDIA )
Mob.: 9714000828 | Tel.: (0260) 2428950, Telefax : (0260) 2429950 | Email : admin@vgelvapi.com
Website : www.vgelvapi.com | www.coevapicom| CIN : U74210GJ1997GAP031525

Ref.No. VGEL-TSDF/GPCB/2019-20/36 JAN 13, 2020
PCB ID:-24763

To,
Regional Officer,

Gujarat Pollution Control Board,
Vapi, 396195

Sub : Solid Waste lifted and disposed at TSDF vapi, from Karwad village.

Respected Sir,

As per the instruction of G.P.C.B, Vapi and request from karwad , Gram Panchayat (
Annexure-1). Vapi Green Enviro Limited, TSDF has lifted the solid waste from karwad village and disposed
in TSDF, Vapi. The detail of waste lifted and disposed is attached as per Annexure-2.

Thanking You
Yours Faithfully

For Vapi Green Enviro Ltd.,

COMMON EFFLUENT TREATMENT PLANT : "CETP* N-H. No 8, Near Damanganga Bridge, GIDC, VAP - 396 195.
COMMON SOLID WASTE PLANT : "CSWP*, Plot No. 4807 etc. Phase IV, GIDC, VAPI - 396 195. Mcb.: 9714006781
CENTRE OF EXCELLENCE : "COE", Near Water Filtration Plant, 1st Phase, GIDC, Vapi - 396 195. Mob.: 9714007068 Tel.: (0260) 2431557
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VAPI GREEN ENVIRO LIMITED-CSWP

PLOT NO.135,VIA HOUSE, GIDC CHAR RASTA, VAPI

WASTE LIFTED FROM KARWAD GRAM PANCHAYAT
Sr.No |Date Slip No. gr:tsu's “)r\;a:;e Qty. ( M.T.) Transport Vehicle Type ?;):etamer Disposal Type
1 08/01/20 |02787 |S.S.  |OTHER [10.55 SHREE SAI WATER SUPPLIER _[Truck-GJ2577308 |LOOSE SLF 4 EXT -2
2 08/01/20 {02791 |S.S. |OTHER |14.85 SHREE SAI WATER SUPPLIER _|Truck-GJ15AV7111 [LOOSE SLF 4 EXT -2
3 09/01/20 {02814 |S.S. |OTHER [6.77 C D TRANSPORT Truck-GJ15AV9292 [LOOSE SLF4EXT -2
o 089/01/20 {02816 [S.S. |OTHER |10.86 C D TRANSPORT Truck-GJ15AT0502 [LOOSE SLF4EXT -2
5 09/01/20 {02817 |S.S. |OTHER |[13.82 C D TRANSPORT Truck-GJ15AT4830 [LOOSE SLF4EXT-2

TOTAL( M.T) 56.85

YAP{ GREEN ENVIRO LRAITED
TSDF SITE
Piot K0.4807, [V Phase,
QIDC, VAP-388 168. (Gujaral)




Photographs of burned ash of plastic waste in Dungari faliya in jurisdiction of Vapi Nagarpalika
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Regional Office : Vapi

—— GUJARAT POLLUTION CONTROL BOARD

—_————r Plot No. C-5/124, N. H. No. 8, G.I.D.C.,Vapi-396 195. Dist. Valsad. (Gujarat)
W Tel. : (O) (0260) 2432089, 2426207 Fax : (0260) 2432826
Email: gpcb-val@guijarat.gov.in ¢ Website : www.gpcb.gov.in

No.GPCB/RO-Vapi/NGT-910-2019/ A LI 42 /

To, 2 7 DEC ?["9

Chief Officer,
Nagarpalika Vapi,
Taluka - Vapi,
District — Valsad

Subject: Regarding survey carried out in Gram Panchayat Karvad and Nagarpalika Vapi Area
Reference: 1. Hon’ble NGT Order dated 31.10.2019 in the matter of O.A. 910/2019, Yunush
Daud Shaikh Vs. State of Gujarat.
2. GPCB Head Office letter No. LGL:NGT:VSD:175/529492 dated 07.12.2019

Sir,

In the context to the above subject matter and reference, Survey of scrap trading activity
carried out in Vapi Nagarpalika Area along with Nagarpalika Representative Mr. Bhavik Rana —
Planning Assistant. A copy of survey report is attached herewith. During survey live burning was not
observed but patches of burning were observed on common plot of some plotting scheme which is
under jurisdiction of Vapi Nagarpalika. Control of illegal open burning activity is under the jurisdiction
of ULBs i.e. Nagarpalika Vapi. The same was informed to them in Task Force meeting held on dated
10/05/2018 under the Chairmanship of District Collector and District Magistrate, Valsad. Also as
control of such illegal open burning activity is under the jurisdiction of ULBs i.e. Nagarpalika Vapi,
Chief Officer may recover Environmental Compensation from such illegal activist in consideration of
Hon’ble NGT Order dated 25.10.2016 in the matter of 199 of 2014 and dated 26.03.2019 in the
matter 606 of 2018.

This is for your information and necessary action at your level please.

Thanking You,

For and On behalf of
Gujarat Pollution Control Board,

BR.Gajjar
Regional officer
Enclosure: As Above

Copy To: 1. District Collector — Valsad...For information
2. Member Secretary, GPCB — Head Office, Gandhinagar...For Information

ISO 9001: 2008 & ISO 14001: 2004 Certified Organisgtion .
NABL(ISO/IEC-17025) Accredited Laboratory Chemical: T-3120 Biological: T-3121
(16-9-2014 to 17-9-2016)



Regional Office : Vapi

—— GUJARAT POLLUTION CONTROL BOARD

Plot No. C-5/124, N. H. No. 8, G.I.D.C.,Vapi-396 195. Dist. Valsad. (Gujarat)

M
“\i’m’ Tel. : (O) (0260) 2432089, 2426207 Fax : (0260) 2432826
A | 4 Email: gpcb-val@gujarat.gov.in ¢ Website : www.gpcb.gov.in

No.GPCB/RO-Vapi/NGT-910-2019/ ()3 &y / 27 DEC 2019

To,

Talati/Sarpanch,

Gram Panchayat — Karvad
Taluka - Vapi,

District — Valsad

Subject: Regarding survey carried out in Gram Panchayat Karvad and Nagarpalika Vapi Area
Reference: 1. Hon’ble NGT Order dated 31.10.2019 in the matter of O.A. 910/2019, Yunush
Daud Shaikh Vs. State of Gujarat.
2. GPCB Head Office letter No. LGL:NGT:VSD:175/529492 dated 07.12.2019

Sir,

In the context to the above subject matter and reference, Survey of scrap trading activity
carried out in Village Karvad along with Revenue Talati — Mr. B. Y. Nayak, Gram Panchayat Member —
Mr. Devendra L Patel, Dy. Sarpanch — Karvad — Mr. Mahesh Patel and other residents of Village
Karvad and in Vapi Nagarpalika Area along with Vapi Nagarpalika Representative Mr. Bhavik Rana —
Planning Assistant. A copy of survey report is attached herewith. During survey open burning of scrap
observed in Village Karvad. Control of illegal open burning activity is under the jurisdiction of ULBs i.e.
Nagarpalika and Gram Panchayat. The same was informed to them in Task Force meeting held on
dated 10/05/2018 under the Chairmanship of District Collector and District Magistrate, Valsad. Also
as control of such illegal open burning activity is under the jurisdiction of ULBs i.e. Nagarpalika and
Gram Panchayat. So, Talati and Sarpanch may recover Environmental Compensation from such illegal
activist in consideration of Hon’ble NGT Order dated 25.10.2016 in the matter of 199 of 2014 and
dated 26.03.2019 in the matter 606 of 2018.

This is for your information and necessary action at your level please.

Thanking You,

For and On behalf of
Gujarat Pollution Control Board,

BR.\Gajjar
Regional officer
Enclosure: As Above
Copy To: 1. District Collector — Valsad...For information
2. Mamlatdar — Taluka Vapi... For information
3. Member Secretary, GPCB — Head Office, Gandhinagar...For Information

ISO 9001: 2008 & ISO 14001: 2004 Certified Organisgtion |
NABL(ISO/IEC-17025) Accredited Laboratory Chemical: T-3120 Biological: T-3121
(16-9-2014 to 17-9-2016)
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Annexure —Y1- Gujarati to English

Notice
To,
Scrap Traders,
Dungari Faliya,

Vapi.

Subject:- In matter of illegal burning of plastic.

Reference:-Hor'ble NGT order dated 26.03.2019 in matter of O.A no.606/2019.

Therefore, letting you know that different types of scrap trading activity are being carried out
by you in the Dungari faliya area of Vapi Municipality. Due to that Activities some time fire incident
occurs and polluting occur. Horble National Green Tribunal takes a very serious note in this regard,
the judgment under the above reference, if you find that you are doing any of the following activities,
A fine of Rs.5000/- to Rs. 25000 / - will be initiated as per Para-20 of the judgment of the Nation
Green Tribunal of dated 26/03/2019 in matter of O.A. No.606/2019.

1) Open burning (Do not burn any kind of waste in the open)

2) Do not wash any type of waste.

3) Do not store any kind of waste along the public road.

4) Do not store any kind of waste in all public / private common plots.

Sd/-
Chief Officer
Vapi Nagarpalika

Copy To,

(1)Regional Officer, GPCB, Vapi....for information please
(2)The President, Vapi Nagarpalika... for information please
(3)Member, Ward Number-5.... for information please



Regional Oifice :

GUJARAT POLLUTION CONTROL BOARD

b, o, SR
Plot No. C-5/124, N. H. No. 8, G.I.D.C., VAPI-396 195, (Gujara) =~ —4
Phone : (0260) 2432089 e Fax:(0260) 2432826 -

No.GPCB/RO-VAPI/NGT-910-2019/ & & -0 / 24 FEB 2020

Ta,
Sarpanch Shri, Talati cum Mantri Shri,
Village Karvad, Village Karvad,
Taluka - Vapi, Taluka = Vapi,
District — Valsad. District —Valsad,
Subject: (1) To stop illegal activity of scrap trading, dumping and open burning of
scrap/waste
(2} To submit time bound action plan for proper disposal of illegally dumped
scrap/waste
Reference: (1) GPCB Head Office letter No. LGLINGTVSD:175/529492 dated 07.12.2019
(2) Survey Report of Survey carried out in area of Nagarpalika Vapi on dated
10/12/2019 and 11/12/2019
(3) Hon'ble NGT Order in the matter of 199 of 2014 and 606 of 2018
Dear,

In context with the above mentioned subject and reference, it is hereby to inform you
that, joint survey was carried out in the area of Village Karvad along with Officers of GPCB,
Revenue Talati - Village Karvad, Gram Panchaya: Member — Village Karvad and other officers of
Village Karvad during the period ot 10/12/20189 to 12/12/2019, Survey was carried opul at
Survey Nos. 1141, 317, 318, 322, 324, 325, 326, 332, 371, 374, 388 3200, 400, 402, 403, 403,
559, 2430, 3469, 3574, 3575, 3579, 328 1o 330, 335 to 337, 429, 421, 433, 436, 437, 1885,
1891/14, 1891/15, 1985 to 1987, 1997, 1998, 19499, 2250, 2255, 2266, 2280, 2281, 2850 to
2996, 3022, 3023, 3034, 3035, 3046, 2053 to 3058, 3585 Lo 3587, 3589, 3591, 3592, 3802, 2603,
35035, 3653, 3654, S. No. 607/1/P {Plot No. 4, khata Mo. 2289), S. Mo. 32 (32/6) — A K Traders,
During this survey it is observed that on some particular land of Village Karvad open burning

was carried out by unknown person while on some ather portion of land scrap trading activity is

going on.

As per Hon'ble NGT Order in the matter of 199 of 2014 and GO6 of 2018, which states

that “We specifically direct there shall be complete prohibition en open burning of waste on

FPage 1 of 3



lands, including at landfill sites. For each such incident or default, violators including the project
proponent, concessionaire, ULB, any persan or body responsible far such burning, shall be linble
to pay environmental compensotion of Rs. 5,000/~ (Rs. Five Thousands only) in case of simple
burning, white Rs. 25000/~ (Rs. Twenty Five thousund only) in cose of bulk waste burning.

Environmental compensotion shall be recovered as arreors of land revenue by the competent

outhority in accardance with low.”

So, you are requested to stop any illegal scrap trading activity and open burning activity
on land {Survey No.} in area of Gram Panchayat Karvad with immediate affect and also

requested to comply with Hon'ble NGT Order in matter of 199 of 2014 and 606 of 2018.

Further it is requested to submit time bound action plan  for proper
disposal/management of scrap/waste as per Municipal Solid Waste Management Rules 2016

which was dumped illegally in area of Gram Panchayat, Village Karvad including private land of

specifically above survey Nos.

If you fail te do so within a period of one week, appropriate legal action (Civil/Criminal)

shall be initiated in accordance with the law,

Thanking You,
For & On behalf of
Gujarat Pollution Contro] Board
o
B.R. Glajjar
Regional Officer
Copy To:

{1} Member Secretary, GPCB, HO, Gandhinagar...For Information please,
{2) District Collector, District Valsad...For Information please,
{3) Mamlatear, Taluka Vapi, District Valsad

Far information and necessary action at your level please in accordance with law as well as
Hon'ble NGT order in the matter of 159 of 2014 and 506 of 2018

Page 2 oi 2



Regional Office

GUJARAT POLLUTION CONTROL BOARD

Plot No. C-5/124, N. H. No. 8, G.1.D.C., VAPI-396 195, (Gujaral) @
Phone : (0260} 2432089 e Fax : (0260) 2432626

No.GPCB/RO-VAPI/NGT-910-2019/ 35:}4/ 2 4 FEB 2020

Tao,
Chief Officer,
Magarpalika Vapi,
Taluka —Vapi,

District —Valsad,

Subject: (1) To issue notice to scrap traders operating withoul eblzining reguisite
permissions from Nagarpalila Vapi
2] To stop all illegal activity of scrap trading, dumping and open burning with
} immediate effect
(3} To submit time bound action plan for proper disposal/management of
illegally dumped scrap/waste
Reference: (1) GPCB Head Oftice letter No. LGL:NGT:VSD:175/520492 dated 07.12,2019
(2) Survey Report of Survey carried out in area of Nagarpalika \Vapi on dated

16/12/2019

{3) Hon'ble NGT Order in the matter of 199 of 2014 and 606 of 2018
Respected Sir,

In cantext with the above mentioned subject and reference, it is hereby to inform you
that, officers from this office and your office have carried out joint survey in area of MNagarpalika
Vapi on dated 16/12/2019. Survey was carried out at survey number 379 to 392, 366 ¢o 378,
522, 523 & 512 efc. of Village Dungra located in jurisdiction of \Yapi Nagarpalika, During SUryeY
it was ‘ound that only 51 Nos. of scrap traders has obtained shop and establishment licence
from Nagarpalika Vapi. 5o you are requested to issue natice to remaining scrap traders who are
operating without reguisite permissions from Magarpalika Vapi and to Initiate legal actions
immediately against scrap traders who are engaged in illegal scrap/waste trading and dumping

activity and open burning of scrap/waste and also requested to comply with Hon’ble NGT Crder
in matter of 199 of 2014 and 606 of 2018,
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Further it s requested te submit time bourmd action plan for  proper
disposalfmanagement of scrap/waste as per Municipal Solid Waste Management Rules 2016

which was dumped illegally in area of Nagarpalika Vapi including private land of specifically

above survey hNos.

If vou fail to do so within a periad of one weelk, appropriate legal action {Civil/Crirminal)

shall be initiated in accordance with the law.

Thanking You,
For & On behalf of
Gujarat Pollution Contral Board
o
B.R Gajjar
Regional Officer
Copy To:

(1) Member Sacretary, GPCB, HO, Gandhinagar.. For Information plaase,

(2] District Collector, District Valsad...For Information please.
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